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LOK SABHA DEBATES

LOK SABHA

Wednesday, February 24, 1993/Phalguna
5, 1914 (Saka)

The Lok Sabha met at
Eleven of the Clock

[MR. SPEAKER in the Chair]
[Translatibn]
(Intrruptions)

SHRI RAJVEER SINGH (Anola): Mr.
Speaker, Sir,the police is forcibly entering
our houses and arresting our relatives. (/n-
terruption)

SHRI PRABHU DAYAL KATHERIA
(Firozabad): The police is beating up our
workers. (Interruption)

11.03 hrs.

At this stage Shri Rajveer Singh and
some other Members came andstood onthe
floor near the Table. (Interruptions)

[English]

MR. SPEAKER: The House stands
adjoumed to meet at 11.30 A.M.

11.05 hrs.

The Lok Sabha Then Adjoumnedtill Thirty
Minutes Past Eleven of The Clock.

The Lok Sabha Re-Assembled At Thirty
Minutes Past Eleven Of The Clock.

[MR. SPEAKER in the'Chair]
[Translation]

KUMARIUMA BHARTI (Khajuraho): Mr.
Speaker, sir, today’s proceedings should be
suspended and a discussion should be held
as to how the police has been violating the
democratic rights of the people and has-
been committing excesses on themin Delhi.
Mr. Speaker, Sir, one of our party workers
from Guijaratdied of heart attack. | would like
this matter to be discussed first. Sir, this is
the supreme Panchayat of the country and
we hope that you will something in regard to
it. (Interruptions)

11.31 hrs.

Thereafter Shri Astbhuja Prasad Shukla
and Some other Hon. Members came and
stood on the Table

(Interruptions)

KUMARI UMA BHARTI: Mr. Speaker,
Sir, if we a discussipn is not permitted, we
would not let the House to be run. Mr.
Speaker, Sir, this matter should be discussed
first. (Interruptions)
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[English]

SHRI SOBHANADREESWARA RAO
VADDE (Vijayawada): Is it a question?

(Interruptions)

MR. SPEAKER: The House stands
adjoumed to meet again at 12.00hrs.

11.32 hrs.
WRITTEN ANSWERS TO QUESTIONS
[English]
Fertilizer Plants

*21. SHRI GURUDAS KAMAT: Will the
PRIME MINISTER be pleased to state:

(a) whether some public sector fertilizer

units are facing crisis;
(b) if so, the details thereof; and

(c) the remedial steps taken/proposed
to be taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (SHRI EDUARDO FALEIRO):(a)
to(c). Some of the public sector undertak-
ings are facing difficulties of a financial,
production or marketing nature. M/s. Hin-
dustan Fertilizer Corporation Limited (HFC)
and the Fertilizer Corporation of India Ltd.
(FCI) have been suffering from problems of
out-dated equipments, accumulated losses
and constraints of funds. They have been
declared sick by the Board for Industnal and
Financial Reconstruction (BIFR). Other
undertakings such as PPL manuiacturin )
phosphatic fertilizers are facing difficulties ¢ ‘
disposal of stock following removal of price
control and withdrawal of subsidy. Some of
the units such as RCF and KRIBHCO now
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and then face difficulties in gas supply, lead-
ing to curtailment of production.

Rehabilitation pauxages for HFC and
FClI are being worked out for submission to
BIFR by March, 1993. Various measures
have been taken to assist domestic phos-
phatic fertilizer industry which would also
benefit public sector units. These include
abolition of customs duty on import of phos-
phoric acid as also of equipment, making
available foreign exchange at official rate for
import, of raw materials and concession in
the price payable by farmers.

Efforts are also on for augmenting gas
supply to fertilizer units within the limits of
over-all gas supply scenario.

Slum Population in Delhi

22. SHRI SHARADYADAYV: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the total slum population in Delhi at
the end of 1992 and the percentage of in-
crease as compared to 1990;

(b) the total public land under illegal
occupation at the and of 1992 and by what
percentage such illegal occupation rose
during 1992 as compared to 1991;

(c) whether there is any proposal to set
upon autonomous slum improvement board;
and

(d) the main causes for failure of the
measure taken so far to check the growth of
slums and illegal occupation of public land in
the city.

THE MINISTER OF URBAN DEVEL-
JPMENT (SHRIMAT! SHEILA KAUL): (a)
The squatter population comprises about
929. jhuggi jnompri clusters mostly on pub-
licland having atput 13 lakhs persons in
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January, 1990. these figures are on the
basis of a survey conducted by the govem-
ment of National Capital Territory of Delhiin
January,1990.No separate survey was car-
ried out year-wise by Government of Na-
tional Tesritory of Delhithereafter nor has the
census of 1991 given separate population
figures for slumare as in Delhi.

(b) Details of encroachments on public
lands under different authorities and civic
bodies are reported as follows. Year-wise
details of illegal encroachments are not
available.

Delhi Development Authority

The DDA has detected and removed
53,579 unauthorised constructions on its
lands over April, 1985 to March, 1992.
Delhi Cantonment Authority

The total area encroached on public
land under the management of Delhi Can-
tonment Board is 4.36 acres.

New Delhi Municipal Committee

Details of encroachments under the
. jurisdiction of N.D.M.C. is as under:-

(i)  50places of worship which have
been constructed on Govem-
mentland unauthorisedly andare
near old.

(i) 7casesof unauthorised encroach-
ment by carving plots on Govern-

ment land in Sector 13, R.K. Pu-
ram. :

(i) 56 jhuggl jhompri clusters.
Municipal Corporation of Delhi

A total of 66,976 cases_of encroach-
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ments were detected and removed by the
Municipal Corporation of Delhi in the period
1.4.1991. This does not include 929 jhuggi
jhompri clusters existing largely on public
land as in January, 1990.

Govemment Of National Capital Territory of
Delhi )

Additional district Magistrate, Delhi has
reported 466 cases of ancroachments on
Gaon Sabha lands from aliour, Panjabi Bagh,
Kanjhawala, Sharadara and Najafgarh
Blocks.

(c) and (d). The government had taken
a decision in 1987 to set up a separate slum
Board for Delhi.

The main causes for failure to check the
growth of siums and encroachments on public
lands in Delhi is inadequate supply of shel-
ter, the inadequate efforts to decentralise
activities from Delhi to altermate growth
centers and problems in the protection of
public land. The Delhi Administration, D.D.A.,
M.C.D. and other local bodies continuously
take action to detect and remove illegal
encroachments on public land. It has also
been decided totake up the relocation of J.J.
clusters on priority sites required by Central
and Local agencies.

[Translation]

Indore habitat improvement Project

“23. SHRI RAMKRISHNA
KUSMARIA:
DR. RAMESH CHAND
TOMAR:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) wether an agreement had been
sighed between the Govemment of India
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and United Kingdom regarding the Indore
Habitat Improvement Project;

(b) if so, the details thereof and the
particulars of the areas covered.

(c) since when this project is being
implemented and what kind of assistance is
being provided by United Kingdom;

(d) whether the Government have any
plan to extend such programme to other
States also;

(e)if so, the details thereof; and
(f) if not, the reasons therefor?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI SHEILA KAUL):(a)
Yes, Sir, An agreement was signed between

-Govemment of India and United Kingdom
regarding Indore Habitat Improvement Proj-
ect.

(b) The aforesaid agreement was signed
under local cost grant 1989 on March, 6th
1989. The agreement envisages improve-
ment of 183 slums (inciude 22 slums up-
graded under World Bank Project) of Indore.
This includes improvement of physical infra-
structure community development and health
components over a period of 4 years. Health
and Community Development works are to
be implemented in all 183 slums but physical
infrastructure work is to be done in 161
slums only because in remaining 22 slums,
work of physical infrastructure was done
earlier under World Bank Project.

(c) Under this project work on Commu-
nity Develdpment component started in
January, 1990. The work on physical infra-
structure started in June,1990 and that of
Health activity was taken up in November,
1990. The total cost of the approved project
is Rs. 3445.30 lakhs. The financial assis-
tance is provided by Overseas Development
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Administration (UK) to the Government of
India. This amount is released fo the State
Govemment underbilateral fund scheme for
onward transmission to the project. An
amount of Rs. 17,87,95,000/-has been re-
leased by Government of India sosar.

The physical Infrastructure works have
been taken up in 88 slums, Community

Development works in 13 slums and health

activities in 134 slums incurring an expendi-
ture of Rs.16,85,50,000/-.

(d) and (e). At present there are four
other Habitat Improvement projects progress-
ing with the assistance of Overseas Devel-
opment administration (UK), in Hyderabad,
Vikshakhapatnam,Vijaywada (all these are
in Andhra Pradesh) and Calcutta (in West
Bengal). Besides this, the proposal in re-
spect of Cuttack in Orissa and Cochin in
Kerala are under consideration of ODA (UK).

(f) Not applicable.
Mica Industry in Bihar

24,  SHRI BHUBANESHWAR
PRASAD MEHTA:
SHRI RAJESH KUMAR:

Willthe PRIME MINSTER be pleased to
state:

~ (a)whetherthe micaindustry in Biharis
facing crisis and a number of units engaged
in this industry are on the verge of closure;

(b) if s0, the reasons therefor; and

(c) the schemes formulated and incen-
tives being given for revival of this industry?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a) There has
been a decline in the production of mica.
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(b) Technological changes,use of mica
substitutes and consequent low demand are
the main reasons for the problems facing the
mica industry.

(c) Promotion of value added mica based
products, research to identify new uses for
mica products, and export promotion meas-
ures have been undertaken to help the in-
dustry.

Power from Tidal Waves

25. SHRI NAWAL KISHORE RAI: Will
the PRIME MINISTER be pleased to state:

(a) the achievement made so far in
generating power from tidal waves;

(b) the steps taken by the government
for utilisation of this potential;

(c) the target fixed for generating power
from tidal waves during the Eighth Five Year
Plan; and

.(d)the amount earmarked for achieving
this target?

THE MINISTER OF STATE IN THE
MINISTRYOF NON-CONVENTIONAL
ENERGY SOURCES (SHRI S.KRISHNA
KUMARY): (a) No power plant based on tidal

-waves has been set up in the country so far.

(b) to(d). Hamessing of tidal energy for
power generation is a new field and the
economic viability of this technology is still to
be establised fully. A techno-economic fea-
sibility report prepared by the Central Elec-
tricity Authority for the Gulf of Kachchh,
Gujarat, in 1988, has undergone several
revisions in the light of various technical and
économic inadequacies. The project has not
been finalised. Meanwhile, due to the high
costs involved and due to the severe re-
Sourre constraint faced by the central sector
Power projects, it was decided not to con-
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sider this project in the near future. Hence
there is no target fixed in the VIii Plan.

[English]
Indigenous Paper Industry

26. SHRI SIVAJI PATNAIK:
SHRI MANORANJAN
BHAKTA:

Will the PRIME MINISTER be pleased
to state:

(a) whether indigenbus paper industry
is facing difficulties due to recent economic
reforms of the Govemment resulting in stiff
competition from abroad;

(b) if so, the details thereof; and

(c) the remedial steps proposed in this
regard? :

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a) and (b).
No, Sir. The Paper and Paper Board industry
is meeting the entire domestic demand and
no complaints arising out of recent policy
reforms have been received.

(c) Does not aries.
_ Electoral Reforms

27. SHRI RABI RAY:
SHRI PALA K.M. MATHEW:

Will the PRIME MINISTER be pleased
to state:

(a) wetherthe Election Commission has
made certain suggestions to the Union

.Govemment for electoral reforms in Febru-

ary,1993;
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(b) if so, the details thereof; and

(c) the steps taken or proposed to be
Rken in s tegard?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI H.R. BHARDWAJ):
(a)to(c). The Election Commission has made
certain proposals to the Govemment on
Electoral Reforms in February,1992 and not
in February, 1993. The main suggestions
made by the Election Commission are given
in the Statement which is laid on the Table of
the House. The suggestions made by the
Election Commission as well as certain other
suggestions on Electoral Reforms are being
examined by the Government.

'STATEMENT

The Main Suggestions made by the
Election Commission Regarding

EIectoraIAReforms

1. The Election Commission should
be a single member body.
2. The Election Commission should

have anindependent secretariat
and the expenditure on the
Commission shouldbe “charged”
and not “voted”.

3. The electoral rolls should be
revised intensively every alter-
nate years and the summary
revisiion in other years should
continue.

4. Multi-purpose. identity cards
should be issued to all Indian
citizens by the concemed ad-
ministrative authorities and pro-
duction of such identity cards
may be obligatory wherever the
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card holder his required to es-
tablis is identity including elec-
tions.

The District Electoral Officer
concemed should be staturorily
required to be consulted and
empowered to have a say in the
police arrangementfor elections.

The political bigwigs who harbor
proclaimed abscondors and are
seen openly in their company,
should be proceed against. The
power to grant parole or remis-
sion of sentence of convicted
criminals,should be sparigly
exercised whenthe elections are
imminent or in progress.

The unauthorised possession of
ballot boxes or electronic voting
machine, and unauthorised print-
ing of ballot papers should be .
made congisable officence.

Increase in the amount of secu-
rity deposit should be for all
candidates.

There should be a minimum of
10 proposers for every candi-
date drawing from different poll-
ing areas.

No candidate should be allowed
to contest from more than one
constituency.

The campaign period should be
reduced from 20 days to 14 days
to bring down the election ex-
penses and the administrative
cost on the maintenance of law
and order.

The Election Commission may
be empowered to countermand
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election due to booth capturing
even otherwise than on the re-
port of the Retuming Officer.

Every registered political party
should publish its account annu-
ally and these souled be audited
by agencies specified by the
Commission. *

Non-maintenance of the true
account of election expense or
not filing of its true copy within
the prescribed time and manner
should be punishable with im-
prisonment and fine and on
conviction the candidate should
be disqualified for a period of 6
years.

The candidate who fails tp lodge
his election expenses return
withinthe prescribedtime, should
automatically stand disqualified
for a period of 5 years.

Violation of the Model Code of
Conduct should result in the
election pf the candidate (s) in
whose favour or with whose
consent or connivance, the vio-
lations was caused, being de-
clared void and that the candi-
date (s) should be disqualified
for.a period of six years.

The existing provision in section
29 A ofthe Representation of the
People Act, 1951, relating to
registration of political parties,
should not be deleted and there
should be a specific provision to
de-register party if it violates the
undertaking given under the
section. The power to de-regis-
ter should vest in the High Court.

The provisions of section 28 of
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the Representation ofthe People
Act, 1950 and section 169 of the
Representationtothe Act, 1951,

are violative of and repuonant to
the provisions of article 324 of
the Constitution. The authority to
make rules should therefore, be
conferred totally on the Election
Commission. The Election
Commission shall, however,
consultthe Central Government.

Handloom Sector

28. SHRIB.DEVARAJAN:
SHRI MANIKRAO HODLYA
GAVIT:

Willthe Minister of TEXTILES be pleased
to state:

(a) whether the Government have for-
mulated any new schemes to boost hand-
loom sector;

(b} if so, the details thereof, State-wise;

(c) whether the Government also pro-
pose to give any incentives for adopting new
technology in this sector;

(d) if so the details thereof; and

(e) the financial assistance provided by
the Union Government for development of
this sector during 1992-93, State-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILE (SHRI G.VENKAT
SWAMY): (a) Yes, Sir.

(b) The following new schemes have

been approved by the Government of India

for the benefit of handloom weavers during
1991-92 and 1992-93.

(1) Project Package Scheme
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opment

(3) Margin Money for Destitute Hand-

loom Weevers

(4) Group Insurance

No State-wise allocations are made.
Funds are released/sanctioned on the basis_
of the comprehensive proposals received
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(2) Integrated Handioom Village Devel-

(d) Training is imparted through 23
Waeavers Service Centres located through-
out the country. Assistance is provided for
modemisation of looms and construction of
work, sheds.

(e) A statement is enclosed.
STATEMENT

The financial assistance provided by

from the State Govemments. the Government of India to various State
: Govts /UTs for Handloom Sector during
(c) Yes, Sir. 1992-93 (upto 15.2.93)
S.No. Name of the State (Rs.in lakhs)
1. Assam 786.18
2. Andhra Pradesh 897.70
3. Bihar 182.65
4. Gujarat 147.68
5. Himachal Pradesh 0.60
6. Haryana -
7. Jammu & Kashmir 28.00
8. Kerala 6.44
9. Kamataka 867.98
10. Mahaméhtra 534.88
11. Manipur 6.35
12. Madhya Pradesh 290.46
13. Mizoram -
14. Nagiland -
15.  Orissa 71389
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S.No. Name of the State (Rs.in lakhs)
16. Punjab -
17. Rajasthan 67.64
18. Tripura 39.172
19. - Tamil Nadu 1518.355
20. Uttar Pradesh 2617.24
21. West Bengal 1314.74
22. Pondicherry 0.14

Total: 10020.097

Installation of Bulk Water Meters

29. SHRI RAJNATH SONKAR
SHASTRL:

SHRI MADAN LAL KHUR-

ANA:

Wil the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) wether the bulk Water meters have
not been installed in the underground wafer
storage tanks in Delhi;

(b) if so, the reasons thereof and the
steps taken to instal such meters;

(c) whether CPWD authorities have
installed on-line boosters to ensure that the
water reaches all the floors:

(d) if not, the reasons thereof and the
steps taken to instal such on..line boosters;
and

(e) the mumber of complaints received
about the wdter shortage in Delhi, especially
in Govemment residential colonies during

1992-93 and the action taken thereon?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI SHEILAKAUL): (a)to
(e). Bulk water meters have beeninstalledin
the under ground water storage tanks bar-
ring 4 Water Boosting Stations of NDMC and
in Sectors 8, 9and 12 of R.K.Puram. 4 Water
Boosting Stations of NOMC are under the
process of renovation and bulk water meters
willbe installed in due course of time. CPWD
is pursuing with MCD for installation of bulk
water meters in Sectors 8, 9 and 12 of
R.K.Puram, New Delhi.

Water from underground tanks are -
pumped by CPWD to fill up the overhead
tanks/Tanks on top of the multi-stored build-
ings (office/residential). The water is sup-
plied from these overhead tanks by gravity
fiow and no other boosting is required. In
case of 2..storeyed residential buildings water
supply is done directly by NDMC/MCD from
theirlines and in such cases on line boosting
is not permissible.

The demand satisfactionin NDMC area
is to the extent of 75% and to this level there
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is no shortage of water.and no complaint,
barring of course eventualities arising out of
break downs’stoppage of supply from the
source viz.MCD, have been received. With
regard to CPWD, it has receivgd about
200complaints especialy in summermonths.
The CPWD has also no bored deep tubew-
ells in some areas to augment water supply
and water tankers are also arranged some
times to supply water in the Government
colonies in case of acute water shortage.
Water supplyto various Sectors of R.K.Puram
is likely to get some relief on commissioning
of 1st Phase (50 MGD) per day of 2nd 100
MGD plant at Haiderpur likely to be commis-
sioned by the end of March, 1993, subject,
however, to availability of row water from
Haryana Government.

Development of Small and
Medium Towns

30. KUMARI FRIDA TOPNO: Will the
Minister of URBAN DEVELOPMENT be
pleased to state: '

(a) whetherthe Union Governmenthave
received any proposal from the government
of Orissa for the development of small and
medium towns under the Integrated Devel-
opment of small and Medium Towns;

(b) if so, the details thereof and the
amount invoived therein; and

(c) the reaction of the Union govemn-
ment thereto?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI SHEILA KAUL): (a)to
(c). Based on various proposals received
trom the Govemment of Orissa under the
Scheme for Integrated Development of Small
and Medium Towns (IDSMT), scheme have
been undertaken in 22 towns and Central
assistance amounting to Rs. 710.75 lakhs
released from 1979-801il1 31.3.1992. During
the current financial year, an interim urban
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development strategy paper together with a
priority list of 22 towns proposed to be taken
up under the IDSMT Scheme during the VIiI
Plan have been received from the Govemn-
ment of Orissa. The priority list of towns is
given in the attached Statement However,
tor the current financial year, no project
reports as per revised guidelines have been
received so far from the Govemment of
Orissa. similarly, no proposals for further
Central assistance have been received so
farin respect of ongoing schemes in Orissa.

Proposals submitted by the State Gov-
emments for Central assistance under the
IDSMT Scheme are cleared from time to
time in accordance with the guidelines in
force and the availability of funds for that
year.

STATEMENT

Towns for priority development under
IDSMT Scheme during the Eighth Plan
(1992-97) as proposed by the government
of Onssa.

1. Jajpur

2. Basudevpur
3 Athagarh

4. Bhanjanagar

5. Jharsuguda

6.  Titilagarh

7. Umerkote

8.  Digapahandi
9. Nilgiri

10.  Bhuban

11. Kamakshayanagar
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12.  Sora

13.  Chikiti

14.  Rajgangpur
15.  Rairangapur
16. Brajrajnagar
17.  Barbil

18.  Parlakhemundi
19.  Nowrangpur
20. Sunabeda

21.  Damanjodi

22.  Jatni

Centrally Sponsored Schemes in
Orissa

31 DR. KARTIKESWAR PATRA: Will
the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
to state:

(a) whether the Planning Commission
has conducted any study regarding effective
implementation of various Centrally Spon-
sored Schemes in Orissa;

(b) it so, the details thereof;

(c) it not, the reasons therefor; and

(d) the steps taken to make these
schemes more effective?

THE MINISTER OF STATE OF THE
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MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI GIR-
IDHAR GOMANGO): (a) to (d). Planning
Commission has not conducted any study
regarding effective implementation of vari-
ous Centrally Sponsored Schemes in Orissa.
Schemes are monitoered by Administrative
Ministries concemed. However, the Plan-
ning Commission generally reviews the
implementation of Plan Schemes during the
Annual Plan discussions with the States.

Drinking Water in Assam

32. SHRIPROBIN DEKA: Willthe PRIM
E MINISTER be pleased to state:

(a) the broad details of various propos-
als, schemes and representations received
during the period January, 1991 to Decem-
ber, 1992 from the Government of Assam
regarding supply of drinking water in various
villages of Assam;

(b) the action taken so far in each case;
and

(c) the funds provided for the supply of
drinking water in those villages during the
above period?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRIUTTAMBHAIH. PATEL): (a)
to (c). The broad details of various propos-
als, schemes and representations received
during the period January, 1991 to Decem-
ber, 1992 from the Government of Assam
regarding supply of drinking water in various
villages and the action taken by the Central
Govemment so far in each case are as
foliows:-
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Central assistance is not given on vil-
lage-wise basis. The Central assistance is
released to the State Government for drink-
ing water supply forimplementing schemes
approved under Centrally sponsored Accel-
erated Rural Water Supply Programme, Mini
Missions and Sub Missions. During the pe-
riod from the January, 1991 to December,
1992. the Central Government had provided
central assistance of Rs. 3279.79 lakhs.

[Translation]
Research Programmes

33. SHRISHIVRAJ SINGH CHAUHAN:
Will the PRIME MINISTER be pleased to
state:

(a) whetherinfrastructural facilities have
been provided at various places in all the
States and Union Territories in the country to
undertake various research programmes in
the field of science and Technology:;

(b) if so, the steps taken for exploiting
the resources available there;

(c) the time by which the Government
are likely to take initiative in this regard; and

(d) the details of the projects likely to be
started in the near future?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY (DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT) AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) to (d). Yes, Sir,
through the mechanism of Five Year Plans,
government as created considerable Sci-
ence and Technology infrastructure facilities
in the form of science and Technology Insti-
tutions, National Research Laboratories etc.
under the various Science and Technology

FEBRUARY 24, 1993
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departments and Socio-Economic Ministries
to undertake research programmes in the
field of Science and Technology. In addition,
Govemment has also established STate
Science and Technology Councils in the
States and Union Territories for formulation,
planning, coordinating and promoting Sci-
ence and Technology activities at the State
level.

Government has provided increased
Plan allocations for science and Technology
forthe Central Sector Outlay as well as State
Sector Outlay during the Eighth Plan for
Science and Technology Programmes, which
will help in strengthening and modemising
infrastructural facilities. Several Science and
Technology departments/agencies have
extramural R&D schemes, specific to their
areas of operation, which also provide con-
siderable infrastuctural facilities to the vari-
ous educational institutions and research
laboratories for undertaking research pro-
grammes. The University Grants Commis-
sion and Ministry of Human Resource devel-
opment havae special programmes for
strengthening infrastructure for Science and
Technology in educational institutions.
Govemment has also recently increased the
allocations for overhead @xpenses on extra-
mural R&D schemes, which are meant to
provide infrastructural support for research
and development activities.

[English]

Rajiv Gandhi Drinking Water
Mission

34. SHRI AMAR ROY PRADHAN: Will
the PRIME MINISTER be pleased to state:

(a) the targets for the year 1993-94
under Rajiv Gandhi National Drinking Water
Mission, state-wise;

(b) whether the target for 1992-93 is
likely to be achieved under this Mission; and
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(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI H. PATEL):(a)
The State-wise targets for the year 1993-94
have not been finalised.

PHALGUNA 5, 1914 (SAKA)
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(b)and (c). Against a total target of
caverage of 35,493 villages including 2968 -
nNo Source problem villages for the year
1992-93, as per reports received from vari-
ous States/UTs, 20161 villages (including
1341 No Source problem villages) have been
covered with safe drinking water facilities. The
State-wise details are given in the attached
Statement.
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' Free LegalAld Scheme

35. SHRI LOKANATH CHOUDHURY:
Will the PRIME MINISTER be pleased to
state:

(a) whether a substantial part of the
Central funds provided for free legal aid to
the poor have been allowed to lapse by most
of the State Governments and Union Territo-
nes,

(b) the amount aliotted and utilised
therefor during 1991-92 and 1992-93 and
the number of persons benefited therefrom,
State-wise;

(c) the reasons for non-utilisation so
funds; and

(d) the steps proposed to be taken to

PHALGUNA 5, 1914 (SAKA)
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ensure that more needy peopie are bene-
fited under this scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI H. R. BHARDWA.)):

(a) and (c). No, Sir.

(b)Statement showing the grants-in-aid
released by Committee for implementing
by the State Legal Aid & Advite Boards,
State-wise, during 1991-92 and 1992-93 is
attached. The number of persons benefited
therefrom is being collected.

(d) Various Legal Aid Programme, such
as Promotion of Legal Literacy; holing of

-tegal Aid Camps/Lok Adalats; and Training

of Para-Legals etc., are being undertakento
ensure that more needy peopie are bene-
fited under the Scheme.
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Indian Space Technologies

36. SHRI GOPI NATH GAJAPATHI:
Will the PRIME MINISTER be pleased to
state: -

(a) whetherthe Government propose to
promote the development and export of
Indian Space Technologies;

(b) if so, the details thereof,

(c) whether the Indian Space Research
Organisation has also taken any stepsin this
regard; and

(d) the funds earmarked in the Eighth
Plan for the Purpose?

THE MINISTER OF STATE IN THE
PRIME MINISTER OFFICE (SHR! BHUVA-
NESHCHATURVEDI): (a) and (b). Yes, Sir.
Recognising the potential that has been
developed both within Department of Space
(DOS) and the Indian Industries towards
reliable, operational systems such as Indian
Remote Sensing Satellites-IRS-1A and IRS-
1B, the Indian National Satellite-2 (INSAT-2)
satellites, the ground systems for telecom,
remote sensing data reception and process-
ing, etc., that compare very well with most
international systems,the Government has
recently decided to actively participate inthe
interational market through the establish-
ment of the Antrox Corporation Limited, a
fully Government-owned company, under
-the control of DOS. Antrix Corporation will
coordinate with DOS and otherindustries, in
trying to market the space products and
services that have been -developed
in India.

(c) The setting up of Antrix Corporation
has been at the initiative of Indian Space
Research Organisation (ISRO) and DOS.
Mechanisms for coordination between An-
trix Corporation and ISRO have been es-
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tablised. Studies are underway to identify
products and services that can be readily
marketed and also to develop necessary
publicity material. ‘

(d) An amount of Rs.21.00 crores has
been proposed for indigenisation, produc-
tionisation and corporate fundinginthe Eighth

‘Five Year Plan.

[Translation]
Prices of Fertilizers

37. SHRI NITISH KUMAR: Will the
PRIME MINISTER be pleaed to state:

(a) whether there has been an abnormal
increase in the prices of various fertilizers in
the country during January, 1993 as com=
pared to July, 1991,

(b) if so, the prices of various fertilizers

inthe country during July, 1991 and January,
1993;

(c) whether the use of fertilizers has
decreased due to this price rise; and

(d) if so,the estimated demand of the

- various fertilizers during 1991-92 and 1992-

93?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-

- IZERS (SHRI EDUARDO FALEIRO): (a)

The prices of phosphatic and potassic fertil-
izers registered an increase subsequent to
their decontrol on 25.8.1992. The price of
Urea was brought down by 10% from
25.8.1992.

(b) table below gives the prices of major
fertilizers payable by farmers in January,
1993 as compared t0 25.7.1991:
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(Rs. per tonne)

Product Price on 25.7.91 Price in Jan. '93
Urea 3300 2760
DAP 5040 6500-7500
MOP 1820 4600-5100

‘ Complexes 2940-5040 5713-7148

~ (c) The State Governments have re-
ported fallin consumption of phosphatic and
potassic fertisizersg while the consumption of
nitrogenous fertilizers have gone up.

(d) The likely consumption of fertilizers
during 1992-93 as compared to actual con-
sumption during 1991-92 is as under:

(lakh tonnes)
Nutrient 1991-92 1992-93
‘N’ 8046 84.00
‘P 33.21 31.91
K™ 13.61 10.66
TOTAL 127.28 126.57
[English] OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENTT OF HEAVY INDUSTRY)
) (SHRIMAT! KRISHNA SAHI): (a) No, Sir.
Policy for Consumer Goods '

38. SHRI RATILAL VARMA: Will the
~ PRIME MINISTER be pleased to tate:

(a) whether the Government propose to
formulate acomprehensive policy to encour-
age the growth of consumer goods; and

(b) if so, the detalils thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT

(b) Does not arise.

Price of Jute

39. SHRIMAT!I GEETA MUKHERJEE:
Will the Minister of TEXTILES be pleased to
state:

(a) whether the jute price crashed very
low in the jute growing areas of the country
during the last season;
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(b) if so, the details thereof;

(c) the quantity of jute purchased by the
jute Corporation of India during the lash
saason and the price at which it was pur-
chased; and

(d) the amount allocated to J.C.1. in
this regard during 1992-93?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHR! G. VE-
NKAT SWAMY): (a) and (b). The average
Ruling market rate of TD 5 grade of raw
jute x-Assam during the 1992-93 jute
season as as follows:

(Rs./ Q)
fonth Average Rulling Rate
(M.S.P.- Rs. 400)

Juty,1991 405

August 420
—September 397

October 386

November 375

Oecermber 359

January, 1993 389

(c) 9.37 lakh bales of raw jute were
purchased by JCI, in association with its
Cooperatives agents, under price suppon

(d) Rs.25.5 crores has been releasedto
Cl, sotar, during 1982-93 towarus the reim-

ursemen of the losses incurred in price
support operations
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Krishnamurthy Committee Report

40. SHRINIRMAL KANTI CHAT-
TERJEE:

SHRI MRUTYUNJAYA
NAYAK:

Will the PRIME MINISTER be pleased
to state:

(a) whetherthe Union Government have
since received the final report of Krishnamur-
thy Committee regarding dis investment of
shares of public sector undertakings:

(b) if so, the recommendations made by
the Committee;

(c) the action taken/being taken by the
Govemmenton these recommendations; and

(d) if not, the time by which the final
report is likely to be received?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a) No, Sir,

(b) to (d). Do not arise.

Multifuel Nuclear Power Reactor
221, SHRI MANORANJAN
BHAKTA:
DR.LAXMINARAYAN PAN-
DEYA:

PROF. PREM DHUMAL :

Will the PRIME MINISTER be pleased
to state:

(a) whether the scientist's at Bhabha
Atomic Research Centre has designed new
multifuel nuclear power reactror;

(b) if 30, the saBent features thereof; and
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(c) the likely date by which the said
reactor is proposed to be put to use?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRI
BHUVNESH CHATURVEDI): (a) Yes, Sir.
Bhabha Atomic Research Centre is cur-
rently engaged in the design of an Advanced
Heavy Water Reactor (AHWR) with Multi
fuels.

(b) The AHWR uses heavy water as
moderator and boiling light water as coclant.
The propose design will have certain regions
with mix oxide fuel (Uranium-Plutonium),
and rest of the reactor will be fuelied with
Thorium with low percentage of Uranium-
233. Itis being designed primarily for making

use of the vast quantities of Thorium re- |

sources in the country.

(c) The feasibility report is likely to be
ready by 1995/96. Construction of the reac-
tor can start only after project report is pre-
pared, reviewed and financial sanction ob-
tained.

Indo-China Cooperation in Science and
Technology

222. SHRIR.SURENDERREDDY:
SHRI D. VENKATESWARA
RAO:

Will the PRIME MINISTER be pleased
to state:

(a) whether india and China have agreed
to cooperate in the field of Science and
Technology and a number of scientists from
China have visited India recently;

(b) if so, whether any agreement in that
regard has been signed; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
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MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND IN THE MINISTER
OF STATE IN THE DEPARTMENT OF
ELECTRONICS AND OCEAN DEVELOP-
MENT (SHRI RANGARAJAN): (a) and (b).
Yes, Sir. An intergovernmental Agreement
on Cooperation in Science and Technology
was signed between India and China in
Beijing on December 22, 1988. A number of
Chinese scientists have visited India recently.

(c)* The Agreement provides for coop-
eration being effected through exchange of
scientists, research workers, specialists and
scholars; exchange of S & T information and
documentation organisation of bilateral S&T -
seminars and courses;

Joint identification of S&T
problems, formulation and implementation of
joint research programmes which might lead
to application of results of such research;
and

Other forms of S&T cooperationus may
be mutually agreed upon.

The Agreement also provides for the
establishment of an India-China Committee
on S&T Co-operation, to plan and coordi-
nate cooperation in S&T, to consider pro-
posais for development of cooperative ac-
tivities in specific areas, and to recommend
measures and programmes to both
sides. Visits of a number of S&T delegation
have taken place between the two countries
in areas of mutual interest.

Latest Bio-Technology Scenario

223. SHRI GEORGE FERNANDES:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Government proposes
to keep a pace with the latest biotechnology
scenario the worid over;
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(b) if so, whether any concrete steps
have been taken in this regard; and

(c) it so, the broad features there of?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE & TECHNOLOGY
MINISTER OF STATE IN THE MINISTERY
OF PARLIMENTARY AFFAIRS (DEPART-
MENT OF ELECTRONICS AND DEPART-
MENT OF OCEAN DEVELOPMENT) (SHR!
KUMARAMANGALAM): (a) Yes Sir.

(b) and (c). To keep pace with biotech-

nology scenario the world over, various steps .

have been taken by the Government. An
institutional framework was set up firstin the
form of a National Biotechnology Board and
then a Department of Biotechnology. The
Department, with the help of a Scientific
Advisory Committee and Task Forces in
identified areas, is pursuing research ar -
development, training and demonstration
activities and industrial production of biotech
products. A Standing Advisory Committee
(Overseas), comprising eminent scientists
of Indian origin working abroad in the emerg-
ing fields of bio technology has also been
functioning. Inter action with these high level
committees has enabled the Indian scien-
tists to gain a global perspective of biotech-
nology research, development, application
and commercialisation aspects. A number of
ongoing bilateral and mutilateral coflabora-
tions with developed and developing coun-
tries such as USA, Switzerland, Sweden, UK
and Russia have also helped. New initiatives
ave been taken for collaboration in the area
of biotechnology amongst the SAARC coun-
tries. A programme has also been initiated
for setting up of gene banks for important
medicinal and aromatic plants as a collabo-
rative effort amongst G- 15 nations. Bio-tech-
nology information service with its intema-
tional network has enabled scientists to have
access to latest scientific and technological
developments.
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Council for Electrical Appliances
Industry '

224 DR.LAXMINARAYAN PANDEYA:
Will the PRIME MINISTER be pleased to
state:

(a) wether the Government propose to
constitute a Council for Electrical Appliances
Industry under Industries Development and
Regulations Act, 1951; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMAT! KRISHNA SAHI): (a) and (b).
Govemnment have already constituted the
Development Council for Heavy Electrical &
Allied Industries, and Electrical Appliances
are covered in the scope of the existing
Development Council.

Membership of Cooperative House
Building Societies

225. SHRI RAM PRASAD SINGH: Will
the Minister ot URBAN DEVELOPMENT be
pleased to refer to the reply given to Unstar-
red Question No.3472 on August 29, 1990
and state:

(a) the action taken by the govermment
against the persons who filed wrong affida-
vits for seeking membership of the Coopera-
tive house Building/Group Housing Socie-
ties;

(b) whether any of such persons per-
sons is a Govemment or Semi-Govemment
employee; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
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AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRIP K.
THUNGON): (a) The office of the Registrar
of Coop.societies has reported thatthere are
34 suchcases. the actiontakenineachcase
is detailed as per Statement attached.

(b) No record is kept in the Office of
Registrar, Cooperative Societies as to wether
person is a Govemnment or semi-Govem-
ment employee.

(c) In view of the answer of (b)
above,question does not arise.
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Hardware Technology Parks

226.DR.SUDHIR RAY: Willthe PRIME
MINISTER be pleased to state:

(a) whether undue delay in giving clear-
ance for establishing Electronics Hardware
Technology Parks is hampering the prog-
ress of nearly 30 perJects already approved
by the govemment;

(b) if so, the reasons for this delay; and

(c) the time by which these are likely to
be cleared?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AF-
FAIRS, MINISTER OF SATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOP-
MENT (SHRI P. RANGARAJAN
KUMARAMANGALAM): (a)to(c). The Elec-
tronic Hardware Technology Park (EHTP)
scheme has been introduced by the Gov-
emment of India in September. 1992. An
Inter-Ministerial Standing Committee (IMSC)
has been constituted to consider the appli-
cations for setting upto EHTP. So far 35
proposals have been approved.

Asthe scheme has some novel features
in order to ensure that there are no opera-
tional difficulties, there has been some time
taken in issuing the follow up notification by
the Customs. This subject is under active
consideration of the government.

Foreign investment in Sick Public
Sector Undertakings

227. MAJ. GEN. (RETD.) BHUWAN
CHANDRA KHANDURI: Will the PRIME
MINISTER be pleased to state:

(a) the details of the sick public sactor
undertakings for which the Government
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propose to scout for foreign investment;

(b) since when each such undertaking
is sick; and

(c) the remedial measures the Govem-
ment propose to take, besides seeking for-
eign investment to revitalise such sick units?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMAT! KRISHNA SAHI): (a) to (c).
Govemment do not propose to scout for
foreign investment only for sick enterprises,
as a remedial measure to revitalise them.
Besides making it mandatory on the sick
PSUs to refer their cases to BIFR for formu-
lation of revivalrehabilitation plans, the
Govemment and the respective manage-
ments of PSUs take enterprise specific ac-
tions to improve their performance. Some of
the steps taken are indicated in the Public
Enterprises Survey 1990-91 which was
placed before the Parliamentin March, 1992
(p.115 of Volume-1). Adopting the definition
of sickness under SICA, the Govemment
identified the sick public enterprises in 1991
based on their performance during 1989-90.

British India Corporation Limited,
Kanpur

228. SHRI TARA CHAND KHANDEL-
WAL: Will the Minister of TEXTILES be
pleased to state:

(a) wether the British india Corporation
Limited (BIC), Kanpur has been facing crisis
for the last two years;

(b) if s0, the details thereof;
(c) whether the Government propose to

constitute a new Board of Directors for Brit-
ish india Corporation; and
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(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRIG.VENKAT
SWAMY): (a) and (b). BIC has been suffer-
ing huge cash losses since the past three
years as indicated below:-

1989-90 - Rs.13.17 crores.
1990-91 - Rs.28.72 crores.
1991-92 - 7 Rs.21.20crores.

(c)and (d). Govemment have consti-
tuted a new Board of Directors of BIC in
December, 1992.

Basic Amenities to Slum Are Asin
Bombay

229. SHRI MOHAN RAWALE: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a)whether any request from the Gov-
emment of Maharashtra for issuance of ‘No
Objection Certificate’ for providing basic
amenities to slum pockets which have come
up on land belonging to Union Govemment
in Bombay is pending with the Union Gov-
ermment; and

(b) if so, since when and the time by
which the No Objection Certificate'is likely to
be issued?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES) (SHRIP K.
THUNGON): (a)and (b). The Government of
Maharashtra has approached the Central
Govermnment for issuing ‘No Objection Cer-
tificates' in respect of 113 slum pockets
situated on Central Government lands in
Greater Bombay.The accepted policy onthe
matter is that the Govemment of Maharash-
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tra may go ahead with providing basic
amenities in slums located on lands of Central
Government Departments except in cases
of (i) slums in the vicinity of the runway of
Bombay Airport which cause bird menacd
due to their proximity to the runway (ii) de-
fence lands where vital installations are tobe
located (iii) hutments within 30 feet of the
railway tracks and (iv) lands which are re-
quired by the land owning departments for
their immediate use. On the basis of the
aforesaid mentioned policy, the Govemment
of Maharashtra has to seek ‘No Objection
Certificate’ directly from the concemed
Central Departments and the decision re-
garding the issuance of-such ‘No Objection
Cenrtificate' is to be taken independently by
the each of the Central Govt. Departments
concemed.

People Below Poverty Line

230. SHRI SANAT KUMAR MANDAL.:

. Will the Minister of PLANNING AND PRO-

GRAMME IMPLEMENTATION pleased to
state:

(a) Whether the unskilled workers are
still below the poverty line even after the
revision of their lowest minimum wages:

(b) if so, the reasons therefor;

(c) the Govemment's yardstick to deter-
mine people living below the poverty line at
present;

(d) the estimated number of such people
in the country State-wise; and

(e) the steps proposed to bring them
<above the poverty line?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRIGIR-
IDHAR GOMANGO):(a) and (b). Estimates
of people below poverty line for the category
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of unskilled workers have not been made
separately.

(c) and (d). A statement is enclosed. It
also indicates the criterion for determining
people living below poverty line.

(e) Steps being taken to remove poverty
consist of development programmes in dif-
ferent sectors of the economy, programmes
of poverty alleviation like Integrated Rural
Development Programme (IRDP) and
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and Nahru Rozgar Yojana (NRY) in urban
areas and Minimum Needs Programmes
having components like elementary educa-
tion, adult education, rural health, rural water
supply. rural roads, rural electrification, rural
housing, nutrition and public distribution
system.

STATEMENT

People Below Poverty line in States

Jawahar Rozgar Yojana (JRY)in rural areas (1987-88) (Provisional)
Si.No. States & Uts No.of persons (Lakhs)
1. Andhra Pradesh 195.70
2.  Assam 52.89
3. Bihar 336.54
4. Gujarat 73.25
5. Haryana 18.15
6. Himachal Pradesh 4.52
7. Jammu & Kashmir 9.79
8. Kamataka 136.46
9. Kerala 48.98
10. Madhya Pradesh 22497
11, Maharashtra 21410
12. Onssa 135.12
13. Pumab 13.88
14. Rajasthan 99.54
15. Tamit Nadu 176.85
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SI.No. States & Uts No.of persons (Lakhs)
16. Uttar Pradesh 448.34
17. West Bengal 173.45
18. Small States & UTs 14.2
19.  Allindia ' 2376.7
Notes: 1. The above estimates are de-  [Translation]
rived by using the poverty line
of Rs.49.09 per capital per Allotment of Flats/Shops
month at 1973-74 prices corre-
spondingtodaily calorie require- 231. KUMARI VIMLA VERMA: Will the
ment of 2400 per person in Minister of URBAN DEVELOPMENT be
rural areas and the poverty line pleased to state:
of Rs. 56.64 per capita in capi-
- tal per month corresponding to
calorie requirement of 2100 in (a) the amount collected by the Delhi
urban areas. Development Authority as registration fee
and advance for the flats, plots and shops of
differentcategories excluding allotmentmade
2. For up-dating the poverty line ~ upto 1979;
for 1987-88 C.S.O. Pnvate
consumption deflactorhas been
used. (b) the time by which flats, shops and
plots are likely to be allotted to all the regis-
tered persons;
3. These calculations are based

onthe draftreport of 43rd Round
of National Sample Survey data
on household consumer
expenditure.(Report No. 372
“Report on the Fourth Quin
quennial Survey on Consumer
Expenditure”,N.S.S.0., June,
'90).

4. The number of people below

goveny line relates to the popu-

lation as on 1st March, 1988.

(c) whether there is proposal to intro-
duce any new scheme during this year to
meet the requirement of flats; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES)
(SHRI P.K. THUNGON): (a) As per State-
ment enclosed.
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(b) Flats and Plots:

So far as the allotment of fiats and plots
is concemed DDA reports that all registrants
awaiting allotment are likely to be allotted
flats/plots during 8th Five Year Plan subject
to availability of land and infrastructural fa-
cilities.

Commercial flats:

The balance registrants under this
scheme are likely to be allotted Commercial
fiats by the end of December, 1993.

(c) and (d). No such proposal is under
consideration.
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Amendment to National Capital
Region Planning Board Act 1985

232. D. VENKATESWARA RAO: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

. (a) whether National Capital Region
Planning Board Act, 1985 is proposed to be
amended soon;

(b) i so, the details thereof; and

(c) the extent to which it is likely to be
nelpful?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES) (SHRIP K.
THUNGON): (a) At present there is no pro-
posal under consideration of Government to
amend the NCR Planning Board Act. 1985.

(b) and (c). Question does not anse.
Construction of Samadhis
233. SHR!I SHANKERSINH
VAGHELA:'

SHRI  ATAL
VAJPAYEE:

BIHARI

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether the Union Government laid
any criteria for selection of sites for the
construction of Samadhis and statues of
national leaders in the Union Territory of
Delhi;

(b) if 80, the details théreot;

(c) whether there is any proposal for
construction of such Samadhis and statues
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outside the Union Territory of Delhi in future
in view of the scarcity of lane in Delhi; and

(d) if so, the details thereof andif not, the
reasons therefor?

THE.MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(THEMINISTER OF STATE IN THE MINIS-

- TRY OF WATERRESOURCES)(SHRIP K.

THUNGON): (a) No, Sir.
(b) Does not arise.

(c) and (d). No such proposal is under
consideration.

Committee of Experts on Pricing of
Irrigation Water

234. SHRI R. SURENDER REDDY:
Will the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
to state:

(a) whether the final report of the high-
level committee of experts on the pricing of
irrigation water has been submetted to the
Planning Commission;

(b) if so, the details thereof;

(c) whether the Planning Commission
has studied the recommendations; and

(d) if so, the time by which the recom-
mendations of the report are likely to be
implemented?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI GIR-
IDHAR GOMANGO): (a) Yes, Sir.

(b) Some salient features of the report
include: treating water rates as/users'charge.
the objective of water charge is ultimately to
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reckoner cost linking revision of water rates
to the improvement of the quality of service
revision and implementation of water rates
in phases, consolidation of the system of
former group management upgrading the
systemto higher level efficiency in wateruse
and productivity setting up experts’ group at
the State level for working out norms and
procedure for periodic monitoring setting up
of autonomous boards at the State level to
review policy regarding cost of water, revis-
ing water rates and introducing a minimum
financial retumn criteria.

(c) and (d). The Planning Commission
constituted a Group of Officers to go into the
report of the Committee on Pricing of Irriga-
tion Water on 22.12.1992. The Group has
been asked to submit their views on the
action to be taken on the various recommen-
dations of the Committee on Pricing of Irriga-
tion Water within a period of three months.

Development of Maharashtra

235. SHR!I ANNA JOSHI: Will the Min-
ister of PLANNING AND PROGRAMME (M-
PLEMENTATION pleased to state:

(a) whether the Government of Mahar-
ashtra has sent some schemes to Planning
Commussion for the development of Mahar-
ashtra;

(b) it so. the details thereof, and

(¢} the action taken thereon?

THE MINISTER OF STATE OF THE
MINISTER OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI GIR-
IDHAR GOMANGO): (a) No, Sir

(b) and (c}. Do not anse.
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[Translation]

Bio-Gas Plants and Smokeless
Chulhas in Gujarat

236.SHRIN.J. RATHVA: Wilithe PRIME
MINISTER be pleased to state:

(a) the number of bio-gas plants and
smokeless chulhas (hearth) set up during
each of the last three years in Guijarat, dis-
trict-wise;

(b) the amount sanctioned/provided and
spent for the purpose;

(c) whetherthe Government propose to
set up such plants and chulhas in the State
during the current year,

(d) if so, the details thereof, State-wise,
district-wise;

(e) the amount of subsidy, grant and
other assistance provided to the State for
this purpose during the above period, dis-
trict-wise; and

(f) the criteria adopted for providing
such subsidy, grant and assistance?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES (SHRI S. KRISHNA
KUMAR): (a) The information on the number
of tamily type biogas plants. community,
institutional and night-soil biogas plants and
Iimproved(smokeless) Chulhas set up in the
State of Gujarat duning 1989-90, 1990-91
and 1991-92 under three different Centrally
Sponsored Schemes is as under.-
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Devices

No. of devices set up during different years

Family type biogas plants 1989-90 1990-91 1991-92
Community, Institutional and 9 18 15
Night-Soil biogas plants. :
Improved Chulha 1,07,815 94,937 66,258

District-wise informationis given in the State-
ment-1 attached. Besides, Khadi and Vil-
lage Industries Commission has also set up
family type biogas plants in the State during
the year concerned.

(b) Atotal sum of about Rs.19.91 crores,
Rs.1.43 crores and Rs.1.17 crores have
been released to the State nodal depart-
ment/agency concemed during the period
1989-1992 (89-90, 90-91, and 91-92) under
the National Project for Biogas Develop-
ment; Community, Institutional and Night-
Soil Based Biogas Plants Programme; and
National Programme on Improved Chulha,
respectively.

(c) and (d). Yes, Sir. Information on
State-wise targets for setting up of tamily
type biogas plants, community, institutional
and night-soil biogas plants and improved

chulhas allocated for the year 1992-93 is
giveninthe Statement-ll attached. The State
targets are further subdivided into district
wise targets by the State implementing
agencies.

(e) Atotal sum of about Rs.11.03crores,
Rs.2.01 lakhs and Rs.8.95 lakhs has been
released for the State of Gujarat during the
period April 1992 to January, 1993 underthe
National Project for Biogas Development;
Community, Institutional and Night Soilbased
Biogas Plants programme; and National
Programme on Improved Chulhas, respec-
tively.

(f) The Central subsidy and otherincen-
tives are given as per approved rates and
norms depending upon the capacity of bi-

ogas plant or model of improved chulhas.
category of beneficianes and areas. etc
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[English]

International Atomic Energy Agency

237. SHRI RAM NAIK: Will the PRIME
MINISTER be pleased to state:

(a) whether the Intemational commu-
nity has demanded to bring India under the
purview of the Intemational Atomic Energy
Agency,

(b) if so, theterms and conditions thereof;

(c) whetherthe Government propose to
participate in the negotiations to be held for
the same by the International community;
and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRI
BHUVNESH CHATURVEDI): (a) and (b).
India has been a member of the International
Atomic Energy Agency (IAEA) since the
establishment of the Agencyin 1957. Indiais
adesignated member of the Board of Gover-
nors as one of the most advanced countries
in the field of atomic energy. The working of
the Agency is govemed by the Statute of the
Agency which inter alia includes terms and
conditions forthe membership of the Agency.
Agency's promotional activities in the peace-
ful uses of nuclear energy and the corre-
sponding obligations on the part of the
Member States.

(c)and (d). Do not arise.
(Translation]
Setting up of Readymade Garment
Units in Biftur

238. SHRI BHOGENDRA JHA: Willthe
Minister of TEXTILES be pleased to state:

PHALGUNA 5, 1914 (SAKA)

Written Answers 98

(a) whether the Government have for-
mulated any scheme for setting up of self
employed production units of readymade
gaments in Madhuban and Darbhanga dis-
tricts of Bihar;

(b) whether Reserve Bank has also
been directed for taking initiative by provid-
ing loans for these units; and

(c) if so, the details thereof and the
progress made so far in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI G. VE-
NKAT SWAMY):(a) Government of India in
the Ministry of Textiles have not formulated
any scheme for setting up of self emplioyed
production units of readymade garments in
Madhuban and Darbhanga Districts of Bihar.
This Ministry has also no information about
any other agency having formulated any
such scheme.

(b) and (c). Do not arise.

[English] :
Prices of Drugs

239. SHRI PARASRAM BHARDWAJ:
Will the PRIME MINISTER be pleased to
state:

(a) whether the price of drugs com-
monly used in winter like cough syrups and
tablets has gone up during the winter sea-
son:

(b) if so, the details thereof; and

(c) the prices thereof ddring November,
19927

. THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (SHRIEDUARDO FALEIRO): (a) No
abnormal increase has been noticed.

(b) Does not arise.

(c) Prices of some medicines commonly
used during winter are given in the enclosed
Statement.
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Expansion of Nuclear Fuel Complex,
Hyderabad

240. SHRI DATTATRAYA BANDARU:
Will the PRIME MINISTER be pleased to
state:

(a) the amount allocated during the VIl
Plan for expansion of the Nuclear Fuel
Complex unit at Hyderabad;

(b) the amount sanctioned during the
current financial year;

(c) the total capacity thereof;
(d) the present capacity of the unit; and

(e) the proposals before the Govern-
ment to expan the capacity of the unit during
the Plan ?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRI
BHUVNESHCHATURVEDI): (a) Anamount
of Rs.261.00 crores has been aliocated during
Vilith Plan for expansion schemes at Nu-
clear Fuel Complex, Hyderabad.

(b) Rs.38.00 crores has been sanc-
tioned dunng the current financial year (1992-
93) for the expansion schemes.

(c) At the end of the Vilith Plan, a total
capacity of 600 Tonnes per year of finished
fuel is expected to be achieved at Nuclear
fuel Complex, Hyderabad.

(d) The present capacity of the unit is
230 Tonnes per year of finished fuel.

(e) the proposals approved by the
Government to expand the capacity of the
unit during the Vilith plan are:

1. Augmentation of the present capacity
to 300 tonnes of finished fuel by 93-94 and to
600 tonnes per year by end of the Vliith Plan,
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2. New Uranium Oxide Fuel Project,

3. New Uranium Fuel Assembly Project,
and

4. New Zircaloy Fabrication Plant.

Submission of Periodical Returns to
C.V.C. by Government
Departments

241. SHRIJEEWAN SHARMA: Will the
PRIME MINISTER be pleased to state:

(a) whether the Govemment Depart-
ments are required to submit certain state-
ments and retums to the Central Vigilance
Commission every month/quarterly/yearty;

(b) if so, whether a majority of the De-
partment have notbeen submitting the same;

(c) if so. the reasons thereof and the
measures taken to ensure their timely sub-
mission;

(d) the details of main functions/duties
of the Central Vigilance Commission,;

(e) the number of complaints received
by C.V.C. during the last twelve months;

(f) the number out of them disposed of
with brief details of the findings; and

(9) the reasons for pendency of the
others?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS MINISTER
AND MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRIMATI MARGARET ALVA)
(a) Yes, Sir.

(b) No, Sir.

(c) Does not aries.
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(d) The details of main functions/duties
of the Central Vigilance Commission are”
furnished in Statement-|.

(e) During 1992, the Commission re-
ceived 2571 cases for first stage advice and
973 cases for 2nd stage advice from various
organisations including Ministries and De-
partments of the Government of India.

(f) The Commission tendered its advice
in 3028 cases, as per details indicated in
Statement-Il.

(g) Cases pend in absence of certain
clarifications from the administrative authon-
ties concemed or in which their detailed
comments on the investigation reports fur-
nished by the Central Bureau of Investiga-
tion have been sought.

STATEMENT-|

Details of Main Functions/Duties of the
Central Vigilance Commission

1. Undertake inquiry into any transaction
in which a public servant (in Central
Government Organisations) is sus-
pected or alleged to have acted for an
improper purpose or in a corrupt man-
ner and to scrutinize the com-

plaints received by it against public .

servants in Central Govemment Ora-
ganisations and to cause an investiga-
tion to be conducted on the allegations
therein, where necessity, either through
the Central Bureau of Investigation or
through the Chief Vigilance Officers.

2. Tender independent and impartial ad-
vice to the disciplinary and other au-
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thorities in disciplinary cases having a
vigilance angle, at different stages of
investigation, inquiry, appeal, review etc.

Conduct oral inquiries through its offi-
cers (Commissioners for Departmental
Inquires) in important disciplinary pro-
ceedings against the said public ser-
vants.

Exercise a general check and supervi-
sion over vigilance and anti-corruption
work in Ministries/Departments/Public
sector Undertakings/Banks and other
organisations coming within the pur-
view of the Central Govemment and for
that purpose to call for reports/retums
etc.

Advice the appropriate authorities to
modify the existing procedures/practices
in Central Govemment, practices in
Central Government Organisations
when it appears that such procedures/
practices afford scop for corruption or
misconduct.

Conduct, through its organisation of
Chief Technical Examiners, independ-
ent technical examination mainly from
vigilance angle, of construction and other
works undertaken by various Central
Govemment Organisations:

Scrutinise and approve the appoint-
ments of the Chief Vigilance Officers in
various organisations; and

Organise Training Courses for the Chief
Vigilance Officers and other vigilance
functionaries in Central Govemment
Oraganisations.
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[Translation]

Loss Incurring Public Sector
Undertakings

242. SHRI LALIT ORAON: Will the
PRIME MINISTER be pleasedto reply given
to Unstarred Question No.407 on February

* 26, 1992 and state:

(a) the details of the 98 public sector
undertakings out of 233 which incurred a
total loss of Rs. 1959.09 crores, the public
and private capital invested in them and the
number of employees in them as on Decem-
ber 31, 1992 and the scheme proposed to
make them viable;

(b) whetherthe Government propose to
close down/sell some of these undertakings
which are running in loss; and

(c) and if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a) The de-
tails of paid up capital and the number of
employees as on 31.3. 1991 (upto which
period information is available) in respect of
the 98 public sector enterprises referredtoin
the Question are given at pages S-95 to S-
102 and S-178 to S-184, respectively in
Volume-I of public Enterprises Survey 1990-
91, placedbeforethe Parliamenton 5.3.1992

Enterprise-specific action is taken by
the concemed enterprise, administrative
Ministries/Departments to improve the per-
formance of public sector enterprises. Some
of the steps taken have been mentioned at
page 115 of Volume-\ of Public Enterprises
‘Survey 1990-91. :

(b) No, Sir.
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(c) Does not arise.
[English]
Meeting of State Industry Ministers

243. SHRI S.B. THORAT: Wil the
PRIME MINISTER be pleased to state:

(a) whether a meeting of the State In-
dustry Ministers was held in October, 1992
at New Delhi;

(b) if so, the details of the issues dis-
cussed therein;

(c) the decisions taken thereon; and

(d) the follow-up action by the Govern-
ment to implement these decisions?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a) Yes, Sir.

(b) The main issues discussed in the
Conference are:

(1) Impact of the New Industrial Policy;

(2) Role ofthe State Governments/Union
Termitories under the New industrial Policy;

(3) Public Sector Policy;
(4) National Renewal Fund; and
(5) Growth Centers.

(c) Major decisions which were, inter
alia, taken are the following:-

1.Development of backward areas and
balanced industrial development through out
the country through infrastructure develop-
ment. '
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2. Participation of private sector in the
setting up of the Growth Centres.

3. Restructuring of industries leading to
retrenchment/redeployment of labour should
be done through a consensus between
management and labour.

4. Further rationalisation and simplifica-
tion of existing procedures in the industrial,
trade and financial sectors.

5. An effective monitoring system for
Industrial Entrepreneurs Memoranda.

6. Set guidelines on pollution and envi-
ronmental standards instead of case by case
approach for environmental clearance.

(d) The decisions have been communi-
cated to the appropriate authorities.

[Translation]

Mobilization of Own Resources by
C.S.ILR.

244. SHRI KESRI LAL: Wil the PRIME
MINISTER be pleased to state:

(a) whether certain new directives have
recently been issued to the laboratories
functioning under C. S. I. R. to mobilise their
own resources; and

(b) if so, the details thereof and the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF ELEC-
TRONICS AND DEPARTMENT OF OCEAN
DEVELOPMENT AND THE MINISTER OF
STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRIRANGARAJAN
KUMARAMANGALAM): (a) and(b). The lib-
eralised econorfilc and industrial policy,
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coupled with limited budgetary provisions, a
major chunk of which goes in meeting recur-
ring expenditure, has made it imperative for
the national laboratories of CSIR to augment
the existing budgetary support through ex-
ternal cash-flow in order to meet the rapidly
growing demands of R&D investment to
keep pace with global R&D.

With this objective in view, the national
laboratories have been advised to generate
substantial extra-budgetary support by way
of external funding.

[English]

Light Rail Ttansport System in
Hydrabad

245. SHRI DHARMABHIKSHAM: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the present stage of the proposed
light rail transport system in Hyderabad;

(b) the total cost of the project;

(c) the routes envisaged for construc-
tion; and

(d) the time by which it is likely to be
completed?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATERREROURCES) (SHRIP K.
THUNGON): (a) to (d). With a view to
implement the Light Rail Transport System
in Hyderabad the ‘in principle’ approval of
the Union Cabinet has been obtained. As per
the decision of the Cabinet a Joint Stock
Company would be formed forimplementing
the project who will be responsible for raising
the resources also. Amemorandum of under-
standing was signed in November, 1992 by
the government of India, Govt. of Andhra
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Pradesh and IL&FS-afinancial institution for
setting up of the Company.

M/s Rail India Technical & Economic
Services Ltd. in their Feasibility Report pre-
paredin 1989, have estimated the cost of the
project as Rs.307 crores. The routes identi-
fied are Balanagarto Khairatabad, Khairata-
bad to Charminar and Mozamjahi market to
Dilsukhnagar.

In view of the complexity involved and
the nature of the project, it is not possible to
fix a time frame for the completion of the
project at present.

Ordinances Enactéd into Law

246. SHRISYED SHAHABUDDIN: Will
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the PRIME MINISTER be pleased to state:

(a) the number of Presidential Ordi-
nances promulgated duringthe lastfive years,
year-wise;

(b) the number of those subsequently
enacted into law, year-wise; and

(c) the dates of promulgation and the
dates of corresponding legislation in the
case of each of the Ordinances issued dur-
ing 1992 with their titles and brief purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI H.R. BHARDWAJ):
(a) and (b).

Year Number of Ordinances Number of Ordinances
Promulgated enacted into law
1988 7 7
1989 2 2
1990 10 6
1991 A 9 8
1

1992 21

(c) A detailed statement is annexed herewith.
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Tide Gauge Centres

247. SHRIJ. CHOKKA RAO: Will the
PRIME MINISTER be pleased to state:

(a) whether tide gauge centres for
monitoring the sea level variations have
been proposed to be opened along the
coastline of India during the nexttwo years;

(b) whether any such center is pro-
~ posed in Andhra Pradesh also if so, the
details thereof; and

(c) the other places selected for setting
up the tide gauge centres?

THE MINISTER OF STATE IN THE ,

MINISTRY OF SCIENCE AND TECHNOL-
OGY (DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT) (SHRI RANGARAJAN
KUMARAMANGALAM): (a) Yes, Sir.

(b) Two such centres forinstallation of
tide gauges are proposed at Machilipatna
and Visakhapatnam in Andhra Pradesh. At
each of these places, one tide gauge
developed by the National Institute of
Oceanography, Goa based on pressure
sensors and one of Survey of India,
Dehradun using Optical Encoder Facility
(OET gauges) would be installed.

(c) The other places selected for
setting uptide gauge centresare (1) Veraval,
(2) Bombay, (3) Goa, (4) Cochin, (5)
Tuticorin, (6) Madras,- (7) Paradip, (8)
Calcutta and (9) Kavaratti ( Lakshadweep
Islands).

[Translation)

Sanctioned Posts in Pdil

248. SHRI LALIT ORAON: Will the
PRIME MINISTER be pleased to state:
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(a) the number of sanctioned posts in
technical and non-technical cadres in the
Sindri, Baroda and Noida units of M.S.
Projects and Development India Limited,
category- wise;

(b) the number of posts reserved for
Scheduled Castes and Scheduled Tribes in
each category; and

{c) the present number of officers and
other employees belonging to general cate-
gory, scheduled Castes and Scheduled
Tribes in the above mentioned cadres?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (SHRI EDUARDO FALEIRO): (a) to
(¢). The informations being collected and will
be laid on the Table of the House.

Sewage Disposal Schemes
from Bihar-

249. SHRI RAM LAKHAN SINGH
YADAV: Willthe Minister of URBAN DEVEL-
OPMENT be pleased to state:

(a) whetherthe Union Government have
received any proposal from the Government
of Bihar in regard to the sewage disposal
scheme;

(b) if so, the details thereof;

(c) whetherthe Union Govemment have
cleared the above schemes; and

(d) the details of the scheme which have
not been cleared indicating the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI P. K. THUNGON): (a) Yes, Sir.

(b) The Government of Bihar had sub-
mitted Feasibility Reports for Water Supply,
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Sewerage and Solid Waste Management for
Patna and Ranchi atan estimated cost of Rs.
112.98 crores and Rs. 147.07 crores re-
spectively for possible external assistance.

(c) and (d). The state Government has
been advised to revise the schemes from
technical and financial angles.

Civic Amenity Schemes
from Orissa

250. SHRI SRIKANTA JENA: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the number of schemes regarding
improving civic amenities submitted by
Government of Orissa lying pending with
the Union Government for clearance;

(b) the action taken by the Union
Government for according clearance to
these schemes; and

(c) the funds allotted to the State for
improving the civic amenities and the
amount spent during each of the last three
years?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHR! P.
K. THUNGON): (a)to (c). Provision of civic
amenities is the responsibility of the local
bodies concemed. These local bodies for-
mulate their schemes in consultation with
the State Governments concemed." The
State Governments on their part render
assistance to these local bodies under
Various schemes including Environmental
Improvement of Urban Slums, Urban Basic

Services forthe poor, etc. and also through

borrowing from financial institutions like
HUDCO, LIC, etc. The Government of \ndia
play S/only a nodal role.

PHALGUNA 5, 1914 (SAKA)
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Pending Projects of Bihar

251. SHRI CHHEDI PASWAN: Wil the
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state:

- -'(a) the names of the pending projects
of Bihar to which the Government propose
to grant approval;

(b) whetherthese projects are likely to
be approved during the Eighth Five Year
Plan:

(c) if so, the number of projects likely
to be commissiened during the Eighth Five
Year Plan;

(d) whether any project has been
included in the Eighth Five Year Plan; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND PRO-
GRAMME . IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO): (a) to (e). No
project sent by the Government of Bihar for
inclusion in the State’s Eighth Five-Year
from the
Planning Commission. :

Plan Outlay for Uttar Pradesh

252. SHRI HARIKEWAL PRASAD :

Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state:

(a) the details of approved plan outlay
and actual expenditure therein for Uttar
Pradesh for the Years 1991-92 and
1992-93;

(b) thew work/plan-wise details in this
regards;

(c) the reasons for a big deficit be-
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tween the outlay and expenditure; and

(d) the impact of utilised outlay in
different areas particularly the actual target
areas of rural development schemes?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI GIR-
IDHAR GOMANGO): (a) Approved outlay
for Uttar Pradesh duringthe years 1991-92
and 1992-93 were Rs. 3710 crores (later
reduced to Rs. 3700 crores) and Rs. 3853
crores (later raised to Rs. 3857.91 crores)
respectively. During 1991-92 expenditure
has been reported at Rs. 3516.42 crores,
this includes Rs. 367 crores of EXIM Bank
Supplier's credit which was not originally
included in the State’s Annual Plan. The
financial year 1992-93 is *~ yet over,
however, the anticipated exp=nciture is of

FEBRUARY 24, 1993
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the order of Rs. 3511.57 crores as reported
by the State Govemment of Uttar
Pradesh.

(b) Atthe macro level, the Plan covers
all important sectors for over all develop-
ment of the State. The State has accorded
hingeest priority to energy sector followed
by social services, ;irngation, agriculture
and rural development in the Annual Plans
for 1991-92 and 1992-93.

(c) The main reason forAdeﬁcit be-
tween outlay and expenditure is attribut-
able to shortfall in resources.

(d) Outlay in various sectors have
been used for developmental activities.
The allocation and expenditure in rural
development under major programmes
during 1991-92 and 1992-93 are as
under:-
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[English)

Performance of NTC Milis

253. KUMARI PUSHPA DEVI SINGH:
Will the Minister of TEXTILES be pleased
to state:

(a) whether the textile mills under the
National Textile Corporation have been
improving their perfformance;

(b) if so, the names of the NTC mills
which have improved their performance so
far;

(c) the production of clothes in those
mills during 1991-92 and 1992-93.

(d) whether the Government have set
any target for th.e production of cloth in
those mills during the Eight Five Year Plan;
and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G. VE-
NKAT SWAMY) (a) to (e). Information is
being collected & will be laid onthe Table of
the House.
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Expansion of Public Sector Under-
takings in Kerala

254. SHRITHAYIL JOHN ANJALOSE:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Govémment have
received any proposals regarding expan-
sion of the existing Public Sector Undertak-
ings in Kerala during 1993-94;

(b) if so, the details thereof; and

(c) the action taken by the Union

" Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY ( DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT) SHRIMATI KRISHNA SAHI):
(a)to (c). Enterprise —specific development
works are being undertaken by different
public enterprises from time to time. How-
ever, the capital expenditure incurred on
expansion, development and replacement
efc. during last three years in each of the
central PSEs having its registered office in
the state of Kerala is given below:
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Setting up of new Project or expansion
of existing projects in the Central Public
Sector are decided keeping in considera-
tion the techno—economic feasibility of the
projects and availability of the sources
together with the balanced regional devel-
opment of the country.

[ T(anslation]
Jawahar Rojgar Yojana

255. SHRI GIRDHARI LAL BHAR-
GAVA: Wil the PRIME MINISTER be
pleased to state:

(a) whether special provisions have
been made to provide more grants to hilly
and desert areas under the Jawahar Rojgar
Yojana;

(b) whether Jalore, Sikarand Ganga-
nagar districts are also covered under the
Thar Desert Area;

(c) if so, whether the Union Govern-
ment have recognised the said three
districts forspecial grants underthe Jawahar
Rojgar Yojana;

(d) if not, the reasons therefor; and

(e) ifso, thetime by which these grants
are likely to be provided?

THE MINISTER OF STATE IN ;THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI RAMESHWAR THAKUR):
(a) while there is no specific provision inthe
Jawahar Rozgar Yojana Manual for
providing more grants to hilly and desert
areas, special allocations were made by the
Govemment of India to a few hilly and
desert districts of Uttar Pradesh, Rajasthan
and Gujarat in view of their backwardness
and the need for more employment during
1989-90.
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(b) Yes, Sir. Seven blocks of Jalore
district, eight blocks of Sikar District and
nine blocks of Ganganagar district are
covered underthe Desert Development;ant
Programme.

(c) No Sir.

(d) Special allocation was made during
198990 to eight districts in Rajasthan in
view of their backwardness and the need for
employment. Jalore, Sikar and Ganga-
nagar districts were not among these eight
districts. At the request of Rajasthan Gov-
emment, the special allocation made
during 1989-90 was discontinued from the
year 1990-91.

(e) Does not arise.
[English]

Representation from Cotton Growers
of Gujarat.

256. SHRI CHANDRESH PATEL:
will the Minister of TEXTILES be pleased
to state:

(a) whether the Union Government
have received any representation from
cotton growers and their federations of
Guijarat regarding export of cotton;

(b) if so, the details thereof;

(c) whether some letters/representa-
tion have also been received from mem-
bers of Parliament in this regards; and

(d) if so, the details there of and the
action taken by the Govemment thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G. VE-
NKAT SWAMY): (a) to (d). The Govem-
ment have received representations from
Cotton Growers ‘ Federation. Hon'ble
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Members of Parliament and Chief Minister,
Guijarat requesting for 1.5to 3 lakh bales
of cottonto be given to the Gujarat Federa-
tion forexport. The Govemnmenthas so far
released 70,000 balse of cotton for export
during the cotton season 1992-93 in
favour of the Gujarat State Co-operative
Cotton Federation Ltd.

Education of Nutrient Management in
Mulberry Crop.

257. SHRI K. H. MUNIYAPPA:
SHRI C. P. MUDALA
GIRIYAPPA:

Will the Minister of TEXTILES be
pleased to state:

(a) whether the Union Government have
formulated any scheme to educate the
farmers aboutthe Nutrient Management in
mulbery crop toincrease the production of
silk in the country; and

(b) ifso, the details thereof, State—wise?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G. VE-
NKAT SWAMY): (a) and (b). There is no
seperate/ exclusive scheme for training/
educating farmers of various States in
Nutrient Management of mulberry crop.
This aspect, is however, being covered
extensively under various training and
other extension programmes of the Central
Silk Board.

Drinking Water and Sanitation
Facilities

258. SHR! BIJOY KRISHNA HAN-
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DIQUE: Will the PRIME MINISTER be
pleased to state:

(a) whether the Governmant have
launched a special drive for providing
drinking water and sanitation facilities during
the decade ending 1990 declared by the
UNO as the international drinking water
supply and sanitation decade;

(b) if so, the achievements made inthis
regard, State-wise; and

(c) whether such special efforts have
any impact on medical care to tackle
human iliness caused by unsafe drinking
wafter and inadequate sanitation?

THE MINISTER OF STATE IN THE
MINISTRY . OF RURAL
DEVELOPMENT;ANT (DEPARTMENT OF
RUPAL DEVELOPMENT) (SHRI UT-
TAMBHAI H. PATEL): (a) Yes, Sir,

(b) The State—wise achievements
made ason 31.12.90forcoverage of urban
population with drinking water supply and
sanitation facilities are at Statemert I. The
State—wise achievements made as on 31.
3.91 for rural water supply and sanitation
facilities are at Statement -

(c) With provision of safe drinking
water and sanitation facilities, there is
reduction inincidence of unsafe water-bome
and insanitation related diseases. How-
ever, no specific study has been con-
ducted to assess the impact of provision of
these facilities ‘on medical care to tackle
humaniillness.
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Amendment to Companies Act, 1956

259. SHRI SHRAVAN KUMAR PATEL:
Will the PRIME MINISTER be pleasedto
state:

(a) whetherthe Government propose to
amend the Companies Act, 1956;

(b) if so, the details of the changes
proposed to be made therein; and

(c) the purpose of making such
 changes inthe Act andthe extent to which
the Indian Companies are likely to be
benefited there from?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H.R. BHARD-
WAJ): (a) to (¢). The Governmeant is
endeavouring to introduce a Bill recording
the Companies Act, 1956 as early as
possible. The general approach of the
Government in making changes in Com-
pany Law is to provide for more effective
investor protection in view of the rapid
growth of the capital market and spread of
equity culture, rationalisation and stream-
lin'ng ofthe provisions ofthe Act intune with
the changyed environment in which manu-
facturing and o.her companies must oper-
ate and for better .management of
companies.

Waiving of Postal Order Fees

260. KUMARI MAMATA BANERJEE:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Government propose
towaive payment of postal order fees being
charged with the application for seeking
employment; and

(b) if so, the details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI-
MATI MARGARET ALVA): (a)and (b). The
Scheduled Caste/Scheduled Tribe candi-
dates are already exempt from payment of
examination fees. The physically handi-
capped candidates are also exempt from
payment of fees for recruitment to Group ‘B’
non-gazetted and lower level posts. There
is no proposal under consideration of the
government for exemption of examination
fees in respect of other candidates.

[ Translation)
Development Work by DDA

261. SHR! B.L. SHARMA
‘PREM™
SHRI PHOOL CHAND
VERMA:

Willthe minister of URBAN DEVELOP-
MENT be pleased to state:

(a) the total expenditure incurred
during 1992-93 by the Delhi Development
Authority for the development of different
areas of Delhi andthe expenditure out of it
incurred in Trans—Yamuana area,

(b) whether the expenditure incurred
forthe development in Trans-Yamuna area
is less inproportion to its populationandthe
local problems;

(c) if so, the reasons therefor;

(d) whether the Government have
formulated any scheme for development of
Trans— Yamuna area during 1993-94; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
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MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MIN-
ISTRY OF WATER RESOURCES (SHRI
P.K. THUNGON): (a) DDA have reported
that during the 1992 to Jan. 1993, an
amount of Rs. 8499.10 lacs has been spent
by DDA on development works out of which
the expenditure incurred in Trans_Yamuna
area is Rs. 1287.08 lacs.

(b) and (c). It cannot be said that the
expenditure incurred inthe area is less in
proportion toits population or the problems
of the area since there are other agencies
incurring expenditure on the development
of the area and since, the entire
Trans-Yamuna area is not declared as
Development area by DDA.

(d)and (e). The details of schemes for
development of Trans—-Yamuna area for
the year 1993-94 will be known only after
the Annual Actin Plan of DDA for 1993-94
is finalised in relation to available re-
sources. The schemes include Central
Business District near Vishwas Nagar,
Planning of shastri Park district Centre, and
Mayor Vihar District Centre.

Allotment of Plots in Rohini

262. SHRI PHOOL CHAND VERMA:
Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) the number of applicants for plots
of different categories under Rohini resi-
dential scheme:

(b) the number of applicants to whom
plots have been allotted category—wise;

(c) the reasons for launching another
scheme when all the registrants under
Rohini residential scheme have not been
aliotted plots; and

(d) the steps being taken by Govemn-
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ment to ensure allotment of plots to all the
registrants of Rohini Residential scheme
by 1993-94?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN. DEVELOPMENT
AND MINISTER OF STATE OF IN THE
MINISTRY WATER RESOURCES (SHRI
P. K. THUNGON): (a) According to DDA,
82,384 persons got themselves registered
in Rohini Residental Scheme.

(b) Till date, plots have been allotted
to 176 registrants.

(c) There is no proposal at present in
DDA for launching another scheme for
allotment of plots on the lines of the Rohini
Residential Scheme.

(d) DDA has stated that a time—bound
programme has been chalked out to
accommodate the balance registrants in
Rohini Residential Scheme during the 8th
Five Year Plan period subject to acquisition
and development of land.

[English)

Telugu Ganga Project, Andhra
Pradesh

263. SHRI SOBHANADREE SHWARA
RAO VADDI: Will the Minister of PLAN-
NING AND PROGRAMME IMPLEMENTA-
TION be pleased to state:

(a) whether the Planning Commission
has granted funds for completion of Telugu
Ganga Project in Andhra Pradesh during
Eighth Five Year Plan:

(b) if so, the details thereof ; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNINGAND PRO-
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GRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO): (a) and (b). The
Planning Commission has approved an
outlay of Rs. 350 crores- for Telugu Ganga
Project for the Eighth Five —year Plan.

(c) Does not arise.
Handloom Weavers Conference

264. SHRI DHARMANNA
MONDAYYA SADUL:
SHRI V. SREENIVASA
PRASAD:
SHRI VILAS MUTTEM-
WAR:

Will the Minister of TEXTILES be
pleased to state:

(a) whether a Conference of Hand-
loom Weavers was held in New Delhi
during the first week of February, 1993;

(b) if so, the salient features thereof;

(c) whether the participating weavers
urgedto formulate new policies forsurvival
and growth of this sector:

(d) whether the Govermnment have
taken any action thereon so far; and

(e) it so, the details thereof and if not,
the time by which it is likely to be formu-
lated?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G.
VENKAT SWAMY): (a) Yes, Sir.

(b) Over 100 weavers from different
parts of the country participated in the
Conference. One of the suggestions was to
convene an All India Handloom Weavers
Convention at Delhi on 19th and 20th
February, 1993. Handloom weavers and
their representatives also highlighted the
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problems regarding fluctuations in yam
prices, marketing of cloth, competition from
other sectors of the textile industry and
need to modemise the handlooms.

(c) Weavers suggested improvement
in the policies for the growth of the sector.

(d) An All India Handloom Weavers
convention was held at Delhi on 19th and
20th February, 1993. Govemment is in
agreement with the need tostrengthen the
handloom sector to generate further em-
ployment in the industry.

(e) Preparation of schemes is an
ongoing exercise under the overall frame
work of the 8th Plan.

[Translation)
Software Development Board

265. SHRIMATI SUMITRA MAHAJAN:
Will the PRIME MINISTER be pleased to
state:

(a) whether the World Bank has
requested the Govemment to set up
Software Development Board;

(b) if so, the motive behind this
request, and

(c) the decision taken inthis rega."?

THE MINISTER OF STATE IN THE
‘MNISTRY OF PARLIAMENTARY AF-
#AIRS. MINISTRY OF SCIENCE AND
TECHNOLOGY DEPARTMENT OF ELEC-

RONICS AND DEPARTMENT OF OCEAN
DEVELOPMENT (SHRI P. R.
KUMARAMANGALAM): (a) and (b). No,
Sir. The setting up of a software Develop-
ment Board is one ofthe recommendations
made in the Study conducted with the
assistance of World Bank on “India’s Soft-
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ware and Services Exports Potential &
Strategies”.

(c) The setting up of a Software
Development Board is under consideration
of the Govemment.

[English]

Installation of Hand Pumps

266. SHR! GABHAJI MANGAJI
THAKORE:
SHRI N.J. RATHVA:

Will the PRIME MINISTER be pleased
to state:

() whether the government of Gujarat
has sought financial assistance for instal-
lation of hand pumps in the rural and
drought effected areas particularly in
Adivasi and backward areas of the State;

(b) if so, the details thereof; and

(c) the number of the hand—pumps
installed sofar in these areas?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHR! UTTAMBHAI H. PATEL): (a)
The State Govemment of Gujarat has not
sought any financial assistance in 1992-93
for instaliation of handpumps in the rural
and drought affected areas including
Adivasi and Backward areas of the State.

(b) and (c). Do not arise.

[Translation)

Amendment to Textile Policy

267. SHRI CHINMAYANAND
SWAM!:
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DR. LAX-IMINARAYAN
PANDEY:
DR. P. R. GANGWAR:

Will the Minister of TEXTILES be
pleased to state:

(a) whether the Union Government
propose to make amendment in the
textile policy in order to deal with the
problems of handloom, Powerloom,
cotton growers and labourers;

(b) if so, the details thereof;

(c) whether the farmers are getting
less price of cotton than the support price
fixed by the government during this year ;
and

(d) if so, the steps taken by the
Government to ensure that they get the
remunerative price of cotton?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI! G. VE-
NKAT SWAMY): (a) No, Sir.

(b) Does not arise.
(c) No, Sir.
(d) Does not arnise.

Loans for Setting UP of Small Hand-
loom Units

268. SHRI DEVI BUX SINGH: Will the
Minister of TEXTILES be pleased to state:

(a) whether the Government have
issued any directions to the Nationalised
Banks to make available loans to the
educated youths for setting up of small
handioom units;

(b) f 80, the details thereof; and
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(c) the number of the persons benefit-
ted therefrom and the amount provided to
them during 1990-91and 1991-92?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G. VE-
NKAT SWAMY): (a) and (b). While there
are no separate direction, lending for

PHALGUNA 5, 1914 (SAKA)

Written Answers 166

setting up of handloom units is undertaken
by banks as part of the normal activity.

" (c) Figures are available only of
refinance assistance sanctioned by Small
Industries Bank of India for the units in
handloom sector underits schemes which
are as under:-

(Rupees in lakhs)

Number of Amount Disbursement
beneficiaries Sanctioned
1990-91 2038 1050.01 650.66
1991-92 1491 1180.34 607.24

Closure of Cotton Yarn Mills

269. SHRI BAPU HARI CHAURE: Will
the Minister of TEXTILES be pleased to
state: :

(a) whether a number of cotton Yam
mills are lying closed in nasik, Maharashtra,

(b) if so,
thereof;

the location—-wise details

(c) the steps taken by the Union
Govemment for their revival;

(d) whetherthe Government propose to
take over these mills; and

(e) if so, the details thereot?

THE MINISTER OF STATE FOR
TEXTILES (SHRI GKVENRAT SWAMY):
(a) and (b). Nasik District Cooperative
Spinning Mills Ltd., Nasik is ciosed due to

financial difficulties.

(c) Govt. have set up a Nodal Agency/
BIFR to evolve and manage Rehabilitation

Package in respect of sick and closed
textile mills.

(d) No, sir.
(e) Does not arise.
[English)
National Renewal Fund

270. SHRI BALRAJ PASSH:
SHRIMATI DIPIKA H.

TOPIWALA:

Will the PRIME MINISTER be pleased
to state:

(a) whether the govemment propose
to set up any authority to administer the
National Renewal Fund; and

(b) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
TRY (SHRIMAT!. KRISHNA SAHI): (a) and
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(b). Govermmment have constituted a high
level empowered Authority on 27th Janu-
ary, 1993 to administer the National Re-
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newal Fund. The composition of the
Empowered Authority is as follows:-

Secretary ( Industrial Development)
Secretary ( Expenditure)

Secretary (Public Enterprises)
Secretary (Company Affairs)
Secretary ( Labour)

Secretary (Education)

Economic Adviser. Ministry of Industry

Labour Representative to be nominated

by the Ministry of Labour

Chairman

Member

Member

Member

Member

Member

Member

Member

Employers’ Representative to be nominated by the

Department of Industrial Development of Industrial

Development

Member

Two eminent persons from outside Government, with

Professional experience or expertise in the fields of

Members

management, industrial or labour relations

Additional Secretary, Department of [. D.

Executive director

Funds will be disbursed by the
erponered  Authorty for the benefit of
labour under schemgg approved by ihe
Authority for the central public sector
enterprises, state Government enterprises
and the private sector.

Improvement of Slums of Cochin

271. PROF. K. V. THOMAS: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whetherthe Cochin City has been
selected under the Overseas Development

Administration (ODA) of UK scheme for the
improvement of slums; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE INTHE MIN-
ISTRY OF WATER RESOURCES (SHRI
P. K. THUNGON): (a)and (b). The pro-
posal for Cochin Habitat Improvement
Project forwarded by State Government of
Ferala was sent to ODA (UK) in March.
1991 for seeking financial assistance. The
ODA(UK) sent an Identification Mission to
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Cochin in February, 1992 to examine the
proposal. In July, 1992, ODA intimated that
they are inclined to take up Cochin inas a
process Project.

Final approval of the Government of
U.K. is still awaited.

[Translation)
Schemes for Shortage of Water

272. SHRI MANPHOOL SINGH:
SHRI LAL BAHADUR
RAWAL:

SHR! RAJVEER SINGH:

Will the PRIME MINISTER be pleased
to state:

(a) whether the Government have
received some schemes for approval re-
garding shortage of drinking Water in the
backward districts of the States;

(b) it so, the details of the soneme,
State—-wise;

(c) the reaction of the Government
thereon;

(d) the amount allocated by the
Govemment under this head during the last
two years; and

(e) whether the amount is sufficient for
the scheme?

THE MINISTER OF STATE IN THE
MINISTER OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT ) (SHRI UTTAMBHAI H. PATEL):
(a) No, Sir.

(b) to (e). do not arise.
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German Investment in India

273. PROF. RITA VERMA: Will the
PRIME MINISTER be pleased to state:

(a) whether a group of prominent
parliamentarians from the Germany re-
cently visited India;

(b) if so, the discussion held between
the Union Government and German Par-
liamentarians regarding capital investment
in India; and

(c) the outcome of the discussions so
held?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRYC DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY )
(SHRIMAT!I KRISHNA SAHI): (a) Yes. Sir.

(b) and (c). During their visit, the
delegation held discussions with officials of

_Ministries of External Affairs, Finance and

Industry on matters relating to India’s new
economic policies and foreign investment
in India.

[English)
Setting Up of Mini Jute Mills

274.  SHRI PRABHU DAYAL
KATHERIA:
SHRI N. K. BALIYAN:

Will the Minister of TEXTILES be
pleased to state:

(a) whether the Union Government
propose to encourage the setting up of mini
Jute mills;

(o) if so, the details thereof and the
facilities/ concessions likely to be provided
to them;




171  Written Answers

(c) whether the Government also pro-
pose to help them in selling of their
produce; and

(d) if so. the details thereof and if not,
reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G. VE-
NKAT SWAMY): (a) to (d). Govermnment
have encouragedthe setting up of mini JutE
mills by delicensing the Jute industry and
exempting levy of excise duty on Jute
products manufactured in rural areas by
registered Cooperative Societies, Women's
Societies. institutions recognised by KVIC/
KVIB. wunits run with assistance from
DRDAs etc.

JMDC organises market development
activities including participation in fairs,
organisation of exhibitions and sales, crea-
tion of facilities for sales outlets and con-
ducting publicity campaigns besides sub-
sidising the marketing of diversified Jute
products.

Losses Suffered by NTC Mills

275. SHRI CHETAN P.S. CHAUHAN:
Will the Minister of TEXTILES be pleased
to state:

(a) the total loss suffered by the
National Textiles Corporation mills during
1992:

(b) the steps proposed to be taken by
the Government to reduce the recurring
losses being suffered by NTC mills; and

(c) the steps taken/proposed 1o be
taken to protect the interests of workers of
these mills?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G. VE-
NKAT SWAMY): (a) NTC suffered a loss
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of about Rs. 317 crores during 1991-92.

(b) Government have approved a turn
Around Strategy for NTC mills envisaging
modermisation, restructuring and rationali-
sation of surplus workforce through the
Voluntary Retirement Scheme.

(c) A Rehabilitation Fund with a
corpus of Rs. 50 crores has been created
by the Government for rehabilitation and
retraining of the employees who would avail
of the Voluntary Retirement Scheme in
NTC mills

| Translation)

Proposals for Industrial Development
Centres

276. DR. LAL BAHADUR
RAWAL:
SHRI RAJVEER SINGH:

Will the PRIME MINISTER be pleased
to state:

(a) the number of proposals received
from the Various State Governments for
settingup of Industrial Development Centres,
particularig in Uttar Pradesh during 1991-92
and upto January, 1993;

(b) the number of proposals approved
and the number of those pending; and

(c) the time by which these proposals
are likely to be approved?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a) The
Government in June, 1988, announced a
scheme of growth centres to promote indus-
tnalisation of backward areas. Against the
65 identified growth centres, 54 Project
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Reports, including 8 from Uttar Pradesh,
have been received from various state
Govemments.

(b) and (c). project reports are ap-
praised and approved in consultation with
various authorities concerned. 33 project
Reports out of 54 have been approved so
far.

[English]
Inflow of Foreign Investment

277. SHRI SRIKANTA JENA: Willthe
PRIME MINISTER be pleased to state:

(a) whether the foreign direct invest-
mentin the country has been below expec-
tations;

(b) if so. the comparative figures of
foreign  investment approvals during
1991-92 and 1992-93 and the percentage
of equity capital flow as against the invest-
ment approvals during the penod;

(c) the reasons identitied for the
reduction in inflow of foreign investments;
and

(d) the manner in which the Govern-
ment propose to enhance the inflow of
foreign investment in country?

THE MINISTER OF STATE IN THE
MINISTRY OF (INDUSTRY DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
TRY (SHRIMAT!I KRISHNA SAHI): (a) to
(d). No. Sir. There has been considerable
buoyancy in approvals granted for foreign
direct investment in the country as is
evident from the comparative figures given
below for the last three years:-
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Year Total foreign invest
ment approved in the
proposals for foreign
collaboration ( Rs.in
Crores)

1990 128.32
1991 534.11
1992 3884 .81

The gestation period of an industrial
project varies from industry toindustry, and
from project to project, as an entrepreneur
hastotake several effective steps for impie-
menting the project before foreign invest-
ment materialises as per the foreign invest-
ment approval.

[ Translation]

Public Sector Undertakings in
Haryana

278. SHRI AVTAR SINGH BHADANA:
Willthe PRIME MINISTER be pleased to
state:

(a) whether the Govemment propose
to set up some Public Sector Undertakings
in Haryana including subsidiaries of refiner-
ies of the Oiland Natural GasCommission;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a) to (c).
Setting up of new Public Sector Undertak-
ings are decided keeping into consjderation
techoeconomic feasibility of the projects
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and availability of the resources together
with the backward regional development of
the country. However, the major Central
Govemment Public Sector Projects which
are under implementation/execution in the
State of Haryana are given in page 44to 50
of volume—| of Public Enterprises survey
1990-91 which was placed before parlia-
ment on 5. 3. 92.

[English)

Housing Projects Launched
in Delhi

279. DR. KRUPASINDHU BHOI: Will
the Minister of URBAN DEVELOPMENT
be pleased to state:

(a) the housing projects launched in
Union Territory of Delhi;
in the

(b) the agencies involved

construction of houses;

(c) the number of applicants registered
under different schemes as on January 31,
1993;

(d) the demand énd allotment position
as on date; and

(e) the steps taken to bridge the gap
between demand and allotment?
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INTHEMINISTRY OF URBAN URBAN
DEVELOPMENT THE MINISTER OF
STATE IN THE MINISTRY OF WATER
RESOURCES) (SHRI P. K. THUNGON):
(a) Te DDA has reported that the details of
houses laundhed (fresh start) during
1992-93 is as per ‘A’ . The details in
respect of other agencies will be collected
and placed before sabbra Statement.

(b) Delhi Development Authority, Delhi
Administration, MCD, NDMC and CPWD.

(c) 79, 912 registrants under the vari-
ous housing schemes announcedsofarare
still to be allotted flats by DDA.

(d) The number of flats likely to be
completed by DDA during 1992-93 will be
7876. 2223 flats have been allotted so far
during 1992-93.

(e) All registrants awaiting allotment of
flats as ondate will be allotted flats by DDA
in the 8th Five Year Plan subject to
availability of land and infrastructural facili-
ties.

STATEMENT

- Statement showing categori wise list
of houses awarded during 1992-93 and
further houses likely toba awarded upto 31.
3. 93.

SFS MIG LIG Janta/EWS  Total
A. Houses awarded 2049 5507 4038 912 12506
during 1992-93 upto
9.2. 1993
B. Further houses 3368 1633 1069 350 6420
likely to be awarded
upto 31.3.93
5417 7140 5187 1262 18926

Total
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[Translation]

Licences under Growth Centre
Scheme

280.  SHRIMATI SHEELA
GAUTAM: :
SHRI RAJESH KUMAR:
SHRIMATI BHAVNA -
CHIKHLIA:

Will the PRIME MINISTER be
pleased to state:

(a) the number of applications re-
ceived for setting up of industries inthe no
industry districts after implementation of
Growth Centre Scheme;

(b) the numberoflicences issued sofar,
State/ Union Territory- wise;

(c) whether the benefit of the Growth
Centre Scheme is not being accrued to
those districts which are comparatively
more prosperous; and

(d) if so, the reasons therefor?

PHALGUNA 5, 1914 (SAKA)
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a) and (b).
During the period June, 1988 to January,
1993, 233 applications were received for
the No Industry Districts covered underthe
Growth Centre Scheme. Out of these, 61
Letters of Intent have been issued, the
State-wise break-up of which is given in
the Statement attached. '

(c) and (d). Under the Growth centre
Scheme, the centres have been allotted to
States/Union Territories on the basis of
area, population and industrial. backward-
ness. The criteria for selection of sites of
centes are locations away from cities,
proximity to Districts/Sub-divisional Head-
quarters and access to basic infrastructural
facilities like national/State highways, rail
heads, power, water supply, telecommuni-
cations, health and educational institutions,
etc. The site selection is made in consulta-
tion with the State Governments.
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Investment by NRis

281. SHRI ARJUN CHARAN SETHI:
Will the PRIME MINISTER be pleasedto
state:

(a) whether the Govemment have
monitored the amount of investment made
by the NRIs in different industries on the
country afterthe new liberalisation policy of
the Government;

(b) if so, the details thereof:

(c) whether there is a decline in NRis/
foreign investment in the country due to
internal disturbances in the country particu-
larly after the December 6, 1992; and

(d) if so, the remedial steps proposed
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a) and (b).
After the new liberalisation policy announced
by the Governmentin July, 1991, proposals
involving foreign investment including NRI
investment to the extent of Rs. 43008.8
million in different Sectors of Industries has
been approved. The State Govemments
follow up implementation of the projects
located in their States.

(c)and(d). No, Sir. On the other hand,
total foreign investment including NRIs
investment envisaged in foreign collabora-
tion approvals was about Rs.3495.0 million
in December, 1992, as compared to about
Rs. 3107.80 million in October, 1992, ad Rs.
2717.3 million in November, 1992.
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Handloom Reservation Act.

282. SHRI PANDURANG PUNDLIK
FUNDKAR : Willthe Ministerof TEXTILES
be pleased to state:

(a) Whether the/Supreme Court gave
verdict in favour of handloom Sector for
implementation) of Hand loom (Reservation
of Articles for Production) Act, 1985;

(b) if so, the action taken by the
Government in this regard; and

(c) Whether the said Act will be in-
cludedinthe Ninth Schedule of the Constitu-
tion with a view to avoid future litigation?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G. VE-
NKAT SWAMY): (a) Yes, Sir.

(b) The Govemment has initiated
immediate action to implement the hand-
looms (Reservation of Articles for Produc-
tion) Act, 1985.

(c) Thereis no proposal at this stage
toinclude the Act inthe IXth Schedule ofthe
Constitution of India.

Revamping of Madras Fertilizers
Limited

283. SHRI PRAKASH V. PATIL: Will
the PRIME MINISTER be pleased to state:

(a) whether the Government have
approved any plan to revamp the Madras
Fenrtilizers Limited,

(b) ifso, the cost as on May, 1991 and
the cost as on date ; and

(c) the steps taken to implement this
Plan?
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THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS & FERTILIZ-
ERS (SHRI EDUARDO FALEIRO): (a)
Yes, Sir.

(b) The cost of the propose | approved
in May, 1991 was RS. 31. 4. 35 crores
including foreign exchange component of
Rs. 89.88 crores. The revised cost ap-
proved on 1. 1. 1993 is Rs. 487.87 crores
including foreign exchange component of
Rs. 149.85 crores.

(c) M/s. Madras Fertilizers Limitedhas
signed the following agreements:

(i) Agreement for process licence
and supply of basic engineer-
ing for revamp of Ammonia
Plant with M/s. Haldor Top-
soie of Denmark.

(i) Agreement for Detailed Engi-
neering services with Fact
Engineering & Design Or-
ganisation (FEDO), Cochin.

(iiiy  Agreement forsupply of basic
and detailed engineering for
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Work onbasic engineering has already
been started by M/s. Haldor Topsoe.

[Transiation]

Production of Fertilizers

284. SHRI RAM PUJAN PATEL : Will
the PRIME MINISTER be pleasedto state:

(a) the requirement of Urea, N. P. K.
Ammonium Sulphate and D.A.P. fertilizers
in the country for the agriculture sector,;

(b) the total production of these fertil-
izers and the guantum of these fertilizers
being imported:

(c) the difference in cost between the
indigenously produced andimported fertiliz-
ers; and

(d) the details in this regard?
THE MINISTER OF STATE IN THE

MINISTRY OF CHEMICALS AND FERTIL-
IZERS (SHRI EDUARDO FALEIRO): (a)

revamp of NPK plant with M/s. The likely consumption of different varie-
Hindustan Door Oliver Lim-  ties of fertilizers during 1992-93 in terms
ited, Bombay. of nutrients is as under:-

Nutrients Likely consumption

(In lakh tonnes)

Nitrogen (N) 84.00
Phosphate (P) 31.91
Potash (K) 10.66
Total: 126.57

(b) Total production and impors of
Urea, NPK, Ammonium Sulphate and DAP

during April 1992~ January, 1993 are as
under:-
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Type of fertilizer Quantity produced Quantity imported
(in lakh tonnes) (In lakh tonnes)
Urea 108.0 16.73
DAP 22.79 14.51
NPK 14.96 1.30
Ammonium Sulphate 4.41 -

() & (d). The present weighted
average retention price for Urea and
Ammonium Sulphate are Rs. 3885 and Rs.
2567 per MT respectively. while no import
of Ammonium Sulphate is being made, the
weighted average imported cost including
landing charges per tonne of urea is Rs.
4803.00.

Prior to decontrol of phosphatic and
potassic fertilizers, the weighted average
retention prices of DAP and NPK were Rs.
9135 and Rs. 5558 per MT respectively.
Theimported cost including landing charges
in respect of these fertilizers were Rs.
5623.00 and Rs. 5991.00 per MT respec-
tively.

Promotion of Non-Conventional
Energy Sources

285. SHRI JANGBIR SINGH: Will the
PRIME MINISTER be pleased to state:

(a) the achievement made by the Gov-
emment for promotion of solar energy and

setting up of gobar-gas and bio-gas plants
during the last three years, State-wise; and

(b) the amount sanctioned/provided
and spentthereon during the above period?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES (SHRI S. KRISHNA
KUMAR): (a) The Ministry of
Non-Conventional Energy Sources is
implementing Solar Thermal, Solar Pho-
tovoltaic and Biogas Programmes through
State Govermments and implementing
agencies in various parts of the country.

State—wise achievements in respect of

these programmes for the last three years
is given at Statement ‘A’.

(b) The State—wise funds are released
on the basis of physical targets/ projects
undertaken on year to year basis. The
amount spent so far on these programmes
during the last three years is given at
Statement ‘B’
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Setting up of Bio—Gas Plants and
Smokeless. Chulhas in
Maharashtra

286. SHRI VILASAAO NAGNATHRRO
GUNDEWAR: Willthe PRIME MINISTER
be pleased to state:

(a) the number of bio—gas plants and
smokeless chulhas set up in Maharashtra
alongwith district-wise number thereof
during each of the last two years and
1992-93;

(b) the amount sanctioned/ provided
and spent {ur this purpose during the above
period;

(c) whether the Govemment propose
to set up such plants and chulhas in the
State during 1993-94;

(d) if so, the details thereof;

(e) the amount of subsidy and grants
provided for setting up of bio—gas plants and
smokeless chulhas in the State; and

(f) the details of criterion being adopted
to provide such subsidy and grants?

FEBRUARY 24, 1993
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THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES AND MINISTRY OF
STATE OF THE MINISTRY OF AGRICUL-
TURE (SHRI S. KRISHNA KUMAR): (a)
and (b). Information is given in Statements
I land i

(c)and (d). Yes, Sir. Atarget of setting
up of 20,000 family type biogas plants and
1,70,000 improved chulhas has been
planned for the State of Maharashtra forthe
Year 1993-94. Targets for setting up of
community, institutional and night-soil
biogas plants forall the States including the
State of Maharashtra for 1993-94 are
being worked out in consultation with the
State Governments and nodal agencies.

(e) and (f). The Central Govemment
is providing subsidy and otherincentives for
setting up of biogas plants and improved
chulhasinall States and UTs including the
State of Maharashtra. The amount of
central subsidy varies according to the
capacity of biogas plants or model of
improved chulhas, category of beneficiar-
ies and areas as per details given in State-
ment -l
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Modernisation of Bharat Ophthalmic
Glass Limited

287. SHRI PURNA CHANDRA MALIK:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Government have
received any proposal formodemisation of
Bharat Ophthalmic Glass Limited, Dur-

gapur;

(b) i so, the details thereof; and

FEBRUARY 24, 1993
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(c) the steps taken by the Govemment
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a) and (b).
Bharat Ophthalmic Glass Itd. has proposed
to undertake various schemes including
modernisation at a total cost of Rs. 51
crores during 8th Plan period.

The details are given below:-

Rs. incrores

1. Electrical Furmace 3.00
2. Auto Press Machine 0.50
3. Additional 4th Kiln 0.50
4. Auto Ramming Machine 1.00
5. Crane for RSW Glass 1.00
6. Continuous Process Technology 45.00

Total 51.00

(c) A total outlay of Rs. 6 crores has
been approved for Bharat Ophthaimic Glass
limited during 8th Plan period for imple-
mentation of vanous schemes. Since
nothing concrete has emerged inregardto
import of Continuous aprocess Technology
{CPT), the outlay tothe extent proposed by
the Company could not be considered for
inclusion in the 8th Plan outlay. Govem-
ment have been providing continuous
budgetary support to the Company for
impiementation of various Plan schemes.
During of 1991-92 the Company was
provided with the budgetary support of Rs.
95 lakhs and during 92-93 and 93-94 the

provisions are Rs. 80 lakhs and Rs. 125
lakhs respectively.

Yarn Production.

288. DR. ASI. M BALA: Wil the
Minister OF TEXTILES be pleasedtostate:

(a) the production of synthetic and
cotton Yam separately in the country
during the last three years;,

(b) whether any subsidy is being
provided to the low income weavers; and
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(c) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (G. VENKT
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SWAMY): (a) Production of Synthetic yam
(i.e. Man- made Fibre/ Yam and Filament
yam) and Cotton yarn during the last 3
years in the country has been as under:-

(in million Kgs.)

Year Synthetic yam ~ Cotton Yarn
1989-90 351 1372
1990-91 383 1510
1991-92 413 1450

(b) and (c). Under the Janata Cloth
Scheme, which was launched during 197
Subsidy is provided to the Handioom
weavers. The present rate of subsidy is Rs.
3.40 per sq. metre for Woollen Janata
Cloth.

National Centre for Jute Diversi-
fioation

289. SHRI CHITTA BASU: Will the
Minister of TEXTILES be pleasedto state:

(a) whether the National Centre for
Jute Diversification has since been set up;

(b) if so, the functions thereof;

(c) the progress of its implemenation;

(d) whether the Government have
launched any package of programmes in
collaboration with UNDP in this regard, and

(e) if so. the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OFTEXTILES (SHR! G. VE-
NKAT SWAMY): (a) Yes, Sir.

(b) and (c). Themain functions of

National Centre for Jute Diversification are
to bring in greater cohesion, cooperation
and collain Britain between R&D institu-
tions on the one hand and Jute entrepre-
neurs and end-users onthe other. National
Centre for Jute Diversification has organ-
ised Entrepreneuraal Development Pro-
grammes and Seminars for encouraging
the use of Jute yam by weavers.

(d) and (e). An agreement has been
signed between the Gowvt. of India and
UNDF forthe long term development of the
jute sector. The Programme covers the
areas of Jute agriculture, development of
new products, employment generation,
development of jute machinery sector,
R&D, institution building, private sector
development . export promotion, human
resource development and introduction of
effective systems of coordination. The
programme aims at increasing the share ot
diversified products in total production of

Jute goods.
[ Translation]

Public Sector Undertakings in West
Bengal.

290. SHRI BIRSINGH MAHATO: Will
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the PRIME MINISTER be pleasedtostate:

(a) whether the Government propose
to set up some public sector undertakings
in West Bengal;

(b) if so, the places where these
undertakings are likely to be setup; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY
(SHRIMATI KRISHNA SAHI): (a) to (c).
There is no proposal to set up any new
central Public Sector Undertakings in the
State of West Bengal during the current
financial year. However, the major Central
Govermnment public sector projects which
are under implementation in the State of
West Bengal are Given inpages 44to 50
of Volumel of Public Enterprises Survey
1990-91 which was placed before the
Parliament on 5.3. 1992. Setting up of new
public sector undertakings is decided
Keeping in consideration techno-economic
feasibility of the projects and availability of
the resources together with the balanced
regional development of the country.

[English]

Credit Facilities for Sericulture
Industry

291. SHRI V. SREENIVASA PRASAD:
Will the Minister of TEXTILES be pleased
to state:

(a) whetherthe attention ofthe Govern-
ment has been invited to the newsitem
appearing in ‘The Economic Times’ dated
January, 18, 1993 captioned “sericulture
scheme lacking credit flow”.

(b) if so, whether a number of World
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Bank aided Sericulture schemes could not
be implemented effectively due to lack of
credit flow; and

(c) if so, the steps taken by the
Govemmment to implement the schemes
and to ease credit flow for the industry?

THE MINISTER OF STATE OF THE
MINISTRY OFTEXTILES (SHRI G. VE-
NKAT SWAMY): (a) Yes, sir.

(b) and (c). The National Sericulture
Project (NSP) outlay of Rs. 555 crores
includes a credit component of Rs. 165
crores for on & off farm activities. The
shortfall  in credit flow under NSP is
attributed largely to factors like defaults,
ineligibility of bank branches to finance
etc. However, the slow pace of credit flow
has not resulted in a delay in establishing
infrastructure, extension of mulberry acre-
age etc. envisaged under the project.

In order to speed up the credit flow
under NSP, the Central silk Board has
organised a large number of workshops and
orientation programmes.

Industrial Sickness in Goa

292. SHRI HARISH ‘NARAYAN
PRABHU ZANTYE: Will the PRIME
MINISTER be pleased to state:

(a) whether a large number of small
scale units lecated in and outside Goaw
sick affecting the pace of industrialisation
there;

(b) if so, the magnitude of industrial
sickness in Goa,

(c) the reasons therefor;

(d) whether BIFR like body is being set
up for Goa;
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(e) if so, the details thereof; and

(f) the schemes chalked out and
assistance givenflikely to be given in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) (SHRI
M. ARUNACHALAM): (a) Yes, Sir.

(b) As per the latest RBI data, the
number of sick small scale industrial units
in Goa as at the end of March, 1991 were
1148, which is approximately 22% of the
units registered with State/UT Directorate
of Industries.

(c) The major reasons for industrial
sickness in Goa are as under;

(i) Managerial problems/Fi-
nancial mismanagement. -

(i) Lack of marketing facili-
ties.

(i)  problems relating to work-
ing capital.

(iv) Non- availabilty of raw
materials.

(v) High rate of taxes, labour
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problems, faulty appraisal
of projects, technological
obsolescence,  frequent
power cuts/tripping etc.

(d) There is no proposal atpresent to
set up a BiFr type body for Goa.

(e) and (f). Does not arise.

“Demand of Fertilisers

293. SHRI H. D. DEVEGOWDA: Will
the PRIME MINISTER be pleased to state:

(a) the impact of decontrc!. of Phos-
phatic fertilisers during 1992-93; and

(b) the consumption of phosphatic and
other camplex fertilisers during 1991-92
and 1992-93.

“THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS & FERTILIS-
ERS (EDUARDO FALEIRO)" : (a) There
has been drop in the sales of phosphatic
fertilisers during the current Rabi 1992-93
season.

(b) In terms of nutrients, the consump-
tion of fertilisers during the Year 1991-92
and the likely consumption during the Year
1992-93 are as under:-

(Figures ‘in lakh mts)

Year Nitrogen Phosphate Potash Total (N+P+K)
1991-92 80.46 33.61 13.61 127.28
1992-93 84.00 31.91 10.66 126.57

(Estimated)
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Withdrawal of Support from Public
Sector Companies

294. SHRI INDRAJIT GUPTA: Will
the PRIME MINISTER be pleased to
state:

(a) whether most of the public sector
companies under the administrative Juris-
diction of Ministry of industry have been
adversely affected during the past six
months due to withdrawal of support from
the Union Government;

(b) whether some of these companies
had started making profits but could not
sustain further due to above policy;

(c) whether mere reference toBIFR is
not going to improve th e functioning of
these units;

(d) if so, the facts thereof; and

(e) the steps proposed to be taken in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT HEAVY INDUSTRIES)
(SHRIMATI KRISHNA SAHI): (a) No, Sir.

(b) None of the sick PSUs under the
Department of Heavy Industry have made
any profit during the last 2 years.

(c) to (e). 19 PSUs under the
Department of Heavy Industry Have been
referred to BIFR as per the statement
enclose. BIFR has directed forpreparation
of rehabilitation packages in most of the
cases.

STATEMENT

Department of Heavy Industry Sick Pses
Which have been Referred To'Bifr
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Scooters India Ltd. (SIL)

Bharat Process & Mechanical
Engineers Ltd. (BPME)

Weighbird India Ltd. (WIL)

Cycle Corporation of India
Ltd. (CCIL)

National Bicycle Corporation
of India Ltd. (NBCIL)

Tannery & Footwear Corpn.
of India (TAFCO)

Bharat Ophthalmic Glass Ltd.
(BOGL)

National Instruments Ltd.
(NIL)

Triveni Structurals Ltd. (TSL)

Braithwaite & Co. Ltd.
(BRAITHWAITE)

Richardeson Cruddas (1972)
Ltd. (R&C)

Bharat Rumps Compressors
Ltd. (BPCL)

Tyre Corporation of India Ltd.
(TCIL)

Rehabilitation industries
Corporation Ltd. (RIC)

Heavy Engineering corpora-
tion Ltd. (HEC)

Mandya National Paper Mills
Ltd. (MNPM)

Nagaland Palp and Paper Co.
Ltd. (NPPC)
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18. Bharat Brakes & vulves Ltd.
(SBVL)

19. Mining & Allied
Corpn. Ltd. (MAMC)

Machinery

Modernisation of Sick Textile Mills
295, SHRI HARIN PATHAK:
SHRI MOHAN RAWALE:

Willthe Minister of TEXTILES be pleased
to state: :

(a) whether the Govemment had
earmarked some amount for modemisation
of sick textile mills in the country in 1987
under the New Textile Policy;

(b) if so, the details thereof; and

(c) the amount sanctioned provided
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and utilised so far in this regard year-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G VEN-
RAT SWAMY): (a)to (c). In pursuance of
Textile policy announced by Government
of India in June, '85, Textile Modemisation
Fund Scheme (TMFS), was introduced by
Industrial Development Bank of India
(IDBI), in 1986 with a view to extending
financial assistance for modemisation of
textile mills through replacement / renova-
tion of equipmet/machinery, upgradation of
technology , improvement of product quality
and enhancement of export capability.
TMFS set up with acorpus of Rs. 750crore,
was intended to be utilised over a period of
5 years (1986-91). As on 30-11-92, an
amount of Rs. 1367.39 crores has been
sanctioned in 357 cases and an amount of
Rs. 1367. 39 crores has been sanctioned in
357 cases and an amount of Rs. 871.34
crores has been disbursed in 307 cases
since the inception of the scheme. The
amount disbursed to Textile Mills since
1986 is given below:- :

(Rs. in crores)

S. No. Year Assistance Assistance

Sanctioned Disbursed
1. 1986-87 (Aug—June) - 283 g 49
2. 1987-88 (July—June) 332 179
3. ‘ 1988-89 (July-June) 114 174
4. 1989-90 (July—March) 320 174
5, 1990-91 (April -Mar.) 273 141
6. 1991-92 (Apr-Mar.) 45 119
7. 1992-93 (Till Nov.) 35.34
Total: 1367 871.34
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Burn Standard Company Limited

296. SHRI HARADHAN ROY: Willthé
PRIME MINISTER be pleased to state:

(a) whether the Bum Standard Com-
pany Limited have decidedto surrenderthe
Churi Fire Clay Mines and Khudia Fireclay
Mines to the Government of Bihar;

(b) if so, the reasons therefor;

(c) the altemative arrangement made

for the procurement of raw materials;

(d) wether the Government propose to
employ the permanent workmen of the
company in the said mines; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRIS)
(SHRIMATI KRISHNA SAHI): (a) and (b).
The Government of India in February, 1987
had prohibited employment of contract
labour. Therefore, the management of the
Bum Standard Company Limited (BSCL)
had stopped operation of fire clay mines
located at Churi and Khudia. In order to
save avoidable expenditure the manage-
ment of BSCL has decided to surrender
these mines to the Government of Bihar.

(c) to (e). The type of clay available
ffronthese thesemines will be procyred from
the open market which is more economical.
Therefor BSCL does not intend to employ
permanent workmen to operate these
mines.
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Study Team of Planning Commis-
sion Regarding Jawahar Rozgar
Yojana

297. SHRI ANAND RATNA MAURYA:
Will the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
to state:

(a) whether a study team of Planning
Commission has expressed dissatisfaction'
on the achievement of Jawzhar Rozgar
Yojana after making a sample study
thereof;

(b) if so, the details thereof’,

(c) whether the requisite funds for this-
Yojana could not reach the areas for which
the Yojana was commenced;

(d) if so, the steps being taken by the
Govemmentto remove these shortcomings;
and

(e) whetherthe Government propose to
engage contractors for the implementation
of this Yojana at Panchayat level?

THE MINISTER OF STATE OF THE
MINSTRY OF PLANNING AND PRO-
GRAMME  IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO): (a) and (b). The
Pragrahme Evaluation Organisation (PEO)
of the Planning Commission conducted a
quick evaluation study of Jawahar Rozgar
Yojana and submitted its report in March,
1992. This report contains a number of
findings relating to extent of employment
being provided by the Yojana, utilisation of
funds and performance during different
periods of the Year etc. The report high-
lights the benefits accruing to the SC/ST



225 Written Answers

and women Dbeneficiaries from this pro-
gramme. It also brings outthatsome Gram
Panchayats were found not to have utilised
JRY funds, andthat there was shortfall in
providing employment to all selected
beneficiaries.

(c) The allocation of resources under
Jawahar Rozgar Yojana (JRY) is made on
the basis of backwardness and the funds
have been released to all the rural districts/
panchayats of the country on this criteria.

(d) As spelt outinthe Eighth Five Year
Plan, the Govermment proposes to in-
crease supplementary employment in rural
areas under the special employment pro-
grammes like JRY and IRDP.

(e) Contractors are not permitted tobe
engaged for the execution of any of the
works taken up underthe Jawahar Rozgar
Yojana.

Unauthorised Construction

298. SHRI MUMTAJ ANSARI: Will
the Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether the Unauthorised con-
struction is going on in Delhi as reported in
the Hindi daily ‘Navbharat Times' dated
February 3, 1993;

(b) if so, the reasons therefor; and

(c) the steps proposed to check such
unauthorised construction?

THE MINISTER OF STATE FOR
URBAN DEVELOPMENT (SHRI P.K.
THUNGON): (a) to (c). No sir. According
to Municipal Corporation of Delhi when any
unauthorised construction comes to notice,
the same is booked under Section 343/344
of the DMC Act. Delhi Electric supply
Undertaking is also requested for discon-
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nection of the electricity. The owner/ builder
is also prosecuted under Section 332/461
of the DMC Act. Insome cases FIR is also
lodgad with the Delhi police to arrest the
owners/ builders and to initiate criminal
proceedings. Sealing action under Section
345-A of the DMC Act is also initiated.

On 22.1.1993 M. C. D. demolished two
shops which were instructed unauthor-
isedly inproperty No. 767 Chabi GanjMori
Gate. In respect of Property No. 3913-22,
Mori Gate, Delhi, the building plans were
sanctioned for construction of residential
buildings butthe owner/builder constructed
12 shops in basement, 21 shops each on
first floor and second floor. Action underthe
DMC Act such as sealing prosecution and
necessary notices for demolition have been
initiated/issued but the owner/ builder ob-
tained stay orders from the Court. The
matter is now sub- judice.

[English]
Institute for Computer Education

299. SHRI RAMASHRAY PRASAD
SINGH: Willthe PRIME MINISTER be
pleased to state:

(a) whether the Govemment have any
proposal to set up institute forthe ‘A’ level
course of computer education: and

(b) if so, the details thereof?

THE MINISTER OF SFTATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY (DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT) AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS) (SHRI RANGARAJAN
KUMARAMGLAM): (a) No, Sir, however,
under the Department of Electronics Ac-
creditation of Computer Courses
(DOE-ACC) Scheme. private sector
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computer training institutes meeting the
defined quality and service standards are
given accreditation for conducting certain
specified levels of corse viz ‘O’ (founda-
tion), ‘A’ (advanced diploma). ‘B’ (graduate)
and ‘c” (post graduate).

(b) Does not arise.
Development of wool Industry

300. SHRIMATI PRATIBHA DEVIS-
INGH PATIL: Will the Minister of TEX-
TILES be pleased to state:

(a) whether the Govemment have
evolved any new policy for the develop-
ment of wool industry; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G.VENKAT
SWAMY): (a) No, Sir.-

(b) Does not arise.

Funds for Rural Development
Schemes of states

301. SHRI YUMNAM YAIMA SINGH.
Will the PRIME MINISTER be pleased to
state: :

(a) the total amount of the funds allot-
ted for Rural Development during the
current financial year, State-wise;

(b) the criteria and various gunidelires
imposed on the State Govemments for
making payment of the grants by the Union
Govemment; and

(c) the details of achievements of the
programmes so far?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
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(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI H. PATEL): (a)
Thetotal amount of funds allotted for major
rural development programmes viz. (i)
Jawahar Rozgar Yojana (JRY), (ii) Inte-
grated Rural Development Programme
(IRDP), and (iii) Accelerated Rural Water
Supply Programme (ARWSP) during the
current financial year is given in enclosed
statement.

(b) The criteria and various guidelines
imposed on the State “ovemment for
making payment of the grants by the Union
Govermment under these programmes are
as follows:-

(i) Jawahar Rozgar Yojana (JRY):-

The expenditure underthe programme
is shared between the Centre and the
States on 80:20 basis. The flow of funds
from the Centre tothe States under the JRY
is based on the proportion of the rural poor
in each State in relation to the total rural
poor in the country.

(ii) Integrated Rural Development Pro-
gramme (IRDP):

Allocation of funds to the States is
made in relation to incidence of poverty in
the States. The expenditure under the pro-
gramme has to be shared between the
Centre and States on 50:50 basis. How-
ever, in case of Union Territory the entire
expenditure is met by the Central Govemn-
ment. Currently the revised poverty line is
taken as Rs. 11,000/-as annual income of
a family.

(iii) Accelerated Rural Water Supply
Programme (ARWSP):

The criteria adopted for allocation of
funds to the States/UTs under ARWSP is
as under:-
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Rural Population 35%

Rural Areas 20%
Incidence of poverty 20%

States under Drought Prone Areas
Programme (DPAP), Hill Area Déveldp-
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ment Programme and special category in
terms of

(i) Rural Population 12.5%

(i) Rural areas 12.5%

(c) The details of financial and physical
achievements of the above programme are
given in Annexure—I.
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Drinking Water Supply Schemes
for Orissa

302. SHRI SUBASH CHANDRA
NAYAK:
DR. KRUPASINDHU BHOT:

Will the Minister of URBAN DEVEL-
'PMENT be pleased to state:

(a) the number of schemes pertaining
) provision of potable drinking water to
rban areas of Orissa sanctioned during
1e last three Years;

(b) the funds earmarked and actually

FEBRUARY 24, 1993

Written Answers 240

allocated to the State for implementing
those schemes in those years; and

(c) the names of the towns and cities
therein for which these schemes have
been sanctioned?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
MINISTER OF STATE IN THE MINISTRY
WATER REROURCES (SHRIP.K. THUN-
GON): (a) to (c). As per information
furnished by the Government of Orissa,
following four HUDCO assisted drinking
water supply schemes in urban areas of
Orissa have been sanctioned by HUDCO
during the last 3 year:-
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Allotment of Developed Plots

303. SHRI MOTILAL SINGH: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether a number of'pre- 1975 re-
commenders of allotment of alternative
developed plots are still awaiting allotment;

(b) i so, details thereof and the reasons
therefore; and

(c) the time by which the remaining
recommendees are likely to get altemative
fully developed plots?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRIP.K.
THUNGON): (a) and (b). DDA have reported
that no pre- 1975 recommendee is still wait-
ing for allotment of alternative plot except
those who refusedto accept to offermade by
DDA.

(c) While DDA is making efforts to liqui-
date the pendency of pre 1975 recom-
menders as allotment of altemative plot, is
related to availability of suitable plots, itis not
possible to specify to time by which recom-
mendees waiting for allotment of altemative
plots will be offered plots by the DDA.

Capart Prqiocu

304. SHRI SUDHIR SAWANT: Will be
PRIME MINSTER be pleased to state:
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(a) the number of CAPART Projects
sanctioned during be last year, State-wise
and project-wise;

(b) whether there exists any provision
for Panchayats to seek assistance from
CAPART directly;

(c) if so, be details thereof;

(d) whether voluntary organisations util-
ise Central assistance in conjunction with
CAPART forexecution of such projects; end

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
_MENT (SHRIUTTAMBAHIH. PATEL): (a) A
Statement-| showing scheme-wise projects
sanctioned by Council for Advancement of
People’'s Action and Rural technology
(CAPART) during the year 1991-92 is en-
closed. :

Anther statement-Il showing State-wise
number of projects sanctioned during 1991-
92 is enclosed at.

(b) and (c). There is no provision to
extend financial assistance to Panchayats.

(d)and (e). Yes, Sir. Central assistance
is utilised by be Voluntary organisations for
execution of various rural development proj-
ects trough CAPART.
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Central Investment Subsidy to Andhra
Pradesh

305.SHRIY.S.RAJASEKHAR REDDY:
will the PRIME MINISTER be pleased to
state:

(a) whetherthe Government have reim-
bursed the entire amount of Central Invest-
ment Subsidy due to Andhra Pradesh;

(b) if so, the details thereof; and

(c) if not, the reasons for the delay and
be time by whichitis likely to be reimbursed?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY) :
(SHRIMATI KRISHNA SAHI) : (a) to (c) .
Eligible claims for Rs. 3.19 crores from Andhra
Pradesh are pending for reimbursement,
which would be reimbursed as soon as funds
are made available for to purpose. In addi-
tion, the Government of Andhra Pradesh
have submitted claims worth Rs. 23.8 crores
which do not fulfil be parameters of the
central Investment Subsidy Scheme.

Contract for Gas Turbine by BHEL

306. SHRI KODIKKUNNIL SURESH:
Will the PRIME MINISTER be pleased to

fats

4 ) whetherthe Bhart Heavy Electricals
Limited proposes to bid for contracts for
export of gas turbine equipments to West
Asian Countries;

(b) if so the details thereof;
(c) wether BHEL as secaredany expornt
order from Malaysia for installation of gas

turbine generators terse; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY
(SHRIMAT! KRISHNA SAHI): (a) and (b).
Yes, Sir. BHEL proposes to bid for export
tenders for gas turbines, as and when floated
by West Asian countries.

(c) and (d). Yes, Sir. BHEL as recently
bagged a Rs. 110 crores order from Malay-
sia for the supply and is intallation of 2x30
MW gas turbine units.

{ fransla tion)
Kiosks/Shops to Handicapped

307. SHRI LAL BABU RAl: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the number of Kiosks/shops allotted
by the D.D.A. to pysically handicapped per-
sons from the discretionary quota of Lt.
Governor in the last year and the number of
Kiosk/shops proposed to be allotted during
1993-94,

(b) wether all such applications ave
been submitted to the Committee consti-
tuted for the purpose.

(c) if so, the details thereof;

(d) the criteria adopted by the Commit-
tee for such allotment..

(e) the time by wic be remaining appli-
cants are likely to be allotted Kiosks/shops?

THE MINISTER OF STATE OF THE
MINISTRY URBAN DEVELOPMENT OF
THE MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCE (SHRI P .K.
THUNGON) (a) There is no discretionary
quota wit be Lt. Governor, Delhi at Present
and no shops/kiosks were allotted to physi-
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cally handicapped persons from the discre-
tionary quota during 1992-93. Shop fromthe
said discretionary quota of Lt. Governor,
Delhi can be allotted even during 1993-94.

_ (b) The Committee constituted for out of
turn allotment, has so far not considered
applications specifically for Shops and kiosks.

(c) to (e). These details can be made
available only afterthe Committee considers,
the matter.

[English]

New Science and Technology
Policy

308.SHRIMATIVASUNDHARA RAJE:
Will the PRIME MINISTER be pleased to
state:

(a) whetter the Government propose to
introduce a new policy for science and tech-

nology;

(b)ifso, the salient features thereof; and

(c) the time by which such a policy is
expected to be announced?

THE MINISTRY OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY (DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT)AND THEMINISTER OF STATE
IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS: (SHRI RANGARAJAN
KUMARAMANGLAM) (a) to (c) . There has
been an attempt to formulate an approach
towards a new policy on technology in the
context of various changes introducedinthe
economic system of the country. A piocess
consultation has begun. A draft paperonthe
technology policy of 1993, has been placed
before the S&T Committee of Parliament for
their views before finalising the same.
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Disposal of Letters from Members
of Parliament. )

309.DR. LAXMINARAYAN PANDEYA:
Will the PRIME MINISTER be pleased to
state: :

(a) the punishment prescribed for the
officers who do not follow instructions re-
garding disposal of letters of the Members of
Parliament as contained n Pares 57 and 60
in the Central Secreteriat Manual of Office
Instructions;

(b) wetherthe Government have issued
certain instruction in this regard; and

(c) if s0, the details thereof?

THE MINISTER OF STATE OF IN THE
MINISTER OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS ) (SHRIMATI MAR-
GARET ALVA) (a) All officers in the Minis-
tries/ Departments of Government of India
are expected to observe the guidelines laid
down in Paras 57 and 60 of the Manual of
office Procedure. Any violation of the proce-
dure is dealt it as perthe disciplinarity proce-
dures.

(b) and (c) Yes. The Government has
recently reiterated the existing instructions
calling for replies to be given promptly to
letters received from Members of Parliament
and have asked the Ministries/Departments
to see that the instructions are observed
scrupulously. They have also been asked to
devise a monitoring system to ensure that
the replies to Members of Parliament are
sent promptly as laid downiin para 122 of the
Manual of Office Procedure.
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Foreign Assistance for Non-
Conventional Energy
Sources

310. SHRI MANIKRAO HODLYA
GAVIT: Will the PRIME MINISTER be
pleased to state:

(a) the efforts made for foreign financial
assistance with the World Bank and bilateral
agencies for exploiting the potential in small
hydel , wind energy and solar photovoltaic;

(b) be number of bio-gas plants set up
and the assessment regarding saving of
wood per year generating energy and fertil-
iser per year; and

(c) the number of improved chulhas
installed and to what extent it saved wood
annually?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES AND MINISTER OF
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHRI S. KRISANA KUMAR) : (a) As
a result of efforts made by the Government
to mobilise resources from the World Bank
and other bilateral agencies, it has been
possible to received commitmentto the tune
of Us $ 145 million for exploiting the potential
in small hydro, wind energy and solar pho-
tovoltaics for the Renewable Resources
Developmentproject. The World Bank (Inter-
national development agencies), Global
Environment Facility (GEF) andthe Govern-
ment of Switzerland are participating in
financing this project. In addition, Danish
Govt. (DANIDA) assistance for the projects
is also under consideration.

Through the assistance likely to be
received under the above project, it is envis-
aged to add an aggregated capacity each of
100 MW through small hydro projects, 85
MW through wind farms and 2.5 MW through
solar Potovltaic systems.
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Inaddition, Government of Netherlands
have already given grant-in-aid amounting
to 17 million Guilders towards financing of
the technologies including small hydro, wind
energy etc. The Dutch Governmenthas also
made an additional commitment of 23 million
Guilders for exploiting NRSE technulogies.

(b) 15.75 lakh biogas plants have been
installthrough out the country upto 31.3.1992,
since inception of the National Project on
Biogas Development. Itis estimate thatthese
biogas plants are producing biogas equiva-
lent to 49.1 lakh tonnes of fuel wood annu-
ally. Besides, 236.2 lakh tonnes of manureis
also estimated to be produced by these
plants per year. :

(c) Under the National Programme on
Improved Culha,133.51 nos. of improved
culhas have been installed in the country
upto 31.3.1992, since inception: of the pro-
gramme. These improved chulhas are ca-
pable of saving 93.45 lakh tonnes of wood/
wood equivalent per year.

[Translations]

Development of Smali and Medium
Towns of Madhya Pradesh

311.SHRISHIVAJ SINGH CHAUHAN:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether the Union Government

. proposed to develop the small and medium

towns in'madhya Pradesh during 1992-93;
(b) if so, the details thereof; and

(c) the expenditure incurred thereon in
each of the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RSOURCES (SHRI P. K.
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THUNGON): (a) to (c) Project proposals for
Central assistance under the Scheme for
integrated Development of Small and Me-
dium Towns (IDSMT) are formulated by the
State Governments and UT Administrations
every yearin accordance with the guidelnes
in force and submitted to the Central Gov-
ernment for approval. For the current finan-
cial year, no propesal under the IDSMT
Scheme has been recelved so far from the
Govemment of Madhya Pradesh. Central
assistance released under the IDSMT
Scheme to the Govermment of Madhya
Pradesh during the last three years is given
below.

Financial Year Rs. in Lakhs
1989-90 182.230
1990-91 185.000
1991-0Q2 75.00

Details of year -wise expenditure in-
cluding State Component under the IDSMT

Scheme are not maintained by the Central

Govemment. -
[English]

Complaint Against M.T.N.L. in
MR.T.P.C

312. SHRI MOHAN RAWALE: Wil the
PRIME MINISTER be pleased to state:

a; whetter carton complaints have been
lodged with the Monopolies and Restrictive
Trade Practices Commission against the
Mahanagar Telephone Nigam Limited for
overcharging the telephone users for the
calls made by them;

(b) if some the details thereof; and

{¢)the action taken/proposedtobe taken
in the matter?
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THE MINISTER OF STATE IN THE
MINISTRY O LAW; JUSTICE AND.COM-
PANY AFFAIRS (SHRIH.R. BHARDWAJ) :
(a) Yes Sir. ’

(b) The MRTP Commission has received
a complaint from the Centre for Telecom-
munications Management and Studies
Hyderabad regarding the trade practices
being followed by Mahanagar Telephone
Nigam Ltd (MTNL). The maid allegations of
the complaint are as under:

(i)The subscribers are kept ignorant of
the fact that their telephone bills include
capital contributions for which their consent
has not been obtained;

(if) The telephone and other charges
are periodically raised almost once every
two years without consulting anybody;

(iii) MTNL has started charging local
calls on the basis of time (one unit for 5
minutes ) just like long distance calls on the
plea that long local calls are congesting the
network;

(iv) MTNL keeps security deposits, OYT
Deposits, STD deposits without giving any
interest from the time a connection is given
tillitis surrendered. The periodis ‘Perpetuity’
almost;

(v) The telephone directory is required
to be published at 12 monthly intervals but it
is generally delayed from 6 to 18 months
The delay results in additional expenses for
the subscribers since they have to pay for
wrong calls or the directory assistance; and

(vi) Sometimes the telephones go out of
order. No reasonable time is stipulated for
their restoration.

The MRTP Commission has received
another complaint from Consumer Protec-
tion Council, Tamilnadu, alleging that since
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5" minutes/3 minutes cycle is pre-pro-
grammed, itdoes notsynchronize withusgr's
call duration. The subscribers are thereby
getting lesser time than the duration for
which they are being charged . ’

(c) The MRTP Commission has ordered
.the Director General of Investigation and
Registration (DG (I & R) to conduct Prelimi-
nary-investigation on the complaints. The
MRTP Commission is a Quasi-Judaical Body
and is ecpowered to take further necessary
action underthe Provisions of the MRTP Act,
1969 on receipt of the Preliminary Investiga-
tion Reports from DG (I1&R).

Assessment of Monsoons

313. SHRI SANAT KUMAR MANDAL
Will the PRIME MINISTER be pleased to
state: :

(a Y whether the Government have
decided to withhold announcement of the
preliminary assessment on the 1993 mon-
soons; and

(b) if some the rationale behind this?

THE MINISTER OF STATE IN THE
"MINISTRY OF SCIENCE AND TECHNOL-
OGY (DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT)AND THEMINISTEROF STATE
INTHE MINISTRY OF PARTLIAMENTARY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) and (b). Yes,
Sir. It has been decided not to announca
tentative assessment for the monsoon sea-
son if future. The Tentative Assessment of
“the likely performance of southwest mon-
soon season, issued every year by the first
fortnight of April forthe years 1989 anwards
was experimental in nature. Such assess-
ment was based onincomplete data set ass

the firm guantitative ‘seasonal forecast for -

southwest monsoon according to the latest
forecast model needs land-Ocean-atmos-
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pheric observations upto the end of May.
Japanese Corolla Cars

314. SHRID. VENKATESWARA RAO:
Will the PRIME MINISTER be pleased to
state:

(a)whetherJapanese CorollaCarshave
been sold ih.India;

(b) if so, whether any agreement in this
regard was signed between India and Ja-
pan;

(c) if some the details thereof;
(d) the actual price of this car;

(e) whether these cars are cheap and
best for the Indian market; and .

(f) the number of cars likely to sold in
India annually?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRIES)
(SHRIMATI KRISHNA SAHI) : (a) to (f) .
Motorcars are not permitted for import ex-
cept for use by diplomatic staff, tourism
industry, etc. Hence, no actual user other
thanthose inthe special purpose categories
can import unger normal conditions.

Closure of Fertilizer Units

315.SHRIR. SURENDER REDDY: Will .
the PRIME MINISTER be pleased to state:

(a) whetherthe Government propose to
seal outright some of the perennially loss
making public sector fertilizer units;

(b) if so, the details thereof;

(c) whether the Government aiso pro-
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pose to explore the possibility of handing
over lanagement of the units to the employ-
ees or to the State Governments on leass;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (SHRI EDUARDO FALEIRO): (a) to
(d). There are three public sector Fertilizer
undertakings, namely Fertilizer Corporation
of India (FCI), Hindustan Fertilizer Corpora-
tion Limited (HFC), and Projects & Develop-
ment India Limited (PDIL), under the admin-
istrative control of the Department which
have been declared as sick’ bu the Board for
Industrial and Financial Reconstruction
(BIFR). The BIFR have given time upto
31.3.1993 to Govermment for submitting
rehabilitation plans for these public sector
undenrtakings. The preparations of the reha-
bilitation plan are currently in progress.

Development of Mumbai

316. SHRIRAMNAIK : Willthe Minister
of PLANNING AND PROGRAMME IMPLE-
MENTATION be pleased to state:

(a) whether the Planning Commission
has agreed to provide some Central assis-
tance/ special grant to Maharashtra for the
development of Mumbai;

(b) if so, the details thereof;

(c) whether the Planning Commission
has also nermitted the Government of Ma-
harashtra for open market borrowings for
completion of ongoing irrigation projects;

(d) if not, the reasons therefor; and

(e) the time by which the permission is
likely to be given?

THE MINISTER OF STATE OF THE
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MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI GIR-
IDHAR GOMANGO): (a) and (b) . Yes Sir,
Planning Commission has agreed to provide
Central assistance of Rs. 20 crores to Ma-
harashtra for the special problems of Bom-
bay during the current year. This is in addi-
tion to the amount of Rs. 50 crores provided
for the problems of Bombay, within the over-
all allocation of formula-based (net) Central
assistance.

(c) to (e) . The Planning Commission
has taken the view that if an areal -and
projects specific scheme can be formulated
and additionally in moblilisation of resources
canbe extablished, the demand forissues of
such bonds may be considered. The State
Government of Maharashtra is reported to
have conducted a study to ascertain the
additionally. The results of which are still
awaited. However, recently, Government
have decided that State level public enter-
prises, desiringtoissue publicissue of bonds,
non-convertible debentures, and othertypes
of debt instruments for project financing,
should approach the market on their own
strength abiding by the guidelines issued by
S.E.B.I. in this regard.

Unauthorised Construction in Delhi

317. SHRIRAJNATH SONKAR SHAS-
TRI: Willthe Minister of URBAN DEVELOP-
MENT be pleased to refer to the reply given
on 9th July, 1992 to Unstarred Question No.
365 and state:

(a) whether the Unified Building Bye-
laws about the problem of unauthorised
constructions in Delhi taken up for amend-
ment in the light of High Court’s directions
have finalised;

(b) if so, the details thereof,

(c) the steps taken to strengthen the
existingmachinery for preventing encroach-
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ments and unauthorised constructions in-
cluding DDA flats by DDA,MCD and NDMC
in their respective areas, area-wise;

(d) whetherthe officers of the civic bodies
andthe police have been made accountable
in this regard; and

(e) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRIP K.
THUNGON) (a) and (b). The draft building
bye-laws have already been notified by the
Municipal Corporation of Delhi, New Delhi
Municipal Committee, CantonmentBoard of
Delhi and the Delhi Development Authority.
Onthe basis of public suggestion and objec-
tions received on the draft building Bye-
laws, the building bye-laws will be finalised.

(c) to (e). The steps taken by Delhi
Deployment Authority/ New Delhi Municipal
Committee and M.C.D. for preventing en-
croachment an unauthorised construction
are given as under:-

N.D.M.C. A special Technical Cell has
been created for taking remedial action
regarding deviation from the sanctioned plan
in the nuildings being constructed. Substa-
tion staff has also been aded to the existing
strength for effective detection of encroach-
ments and other unauthorised constructions
in NDMC area. The Officers of NDMC have
also been made accountable in this regard.

D.D.A. Delhi Development Authority has
zonal office to ensure that lend belonging to
DDA is not encroached upon. Regular pa-
trolling is undertaken by officers one staft of
the zonal office. If any encroachment is
noticed, actionis taken to evict the encroach-
ers subject to the condition that those who
possess Ration Cards prior 31-1-1990 are
dealt with as per Govemment policy. The
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Zonal Office also ensure that unauthorised

" construction do not came up in areas de-

grade as development areas.

*M.C.D. Control rooms have beenset up
and names of officers responsible have been
duly notified in Newspapers. Delhi Admini-
stration has set up Special Viugilance
Committees with municipal and
police representation to detect encioachemts
and initate action.

Expenditure Incurred and Income Made
from C.S.L.R. Laboratories.

318. SHRISYED SHAHABUDDIN: Will
the PRIME MINISTER be pleased to state:

(a) the annual expenditure incurred by
the Governmentin each research laboratory
under the CSIR and the income generated

by each of them through marketing of tech-

nology developed by them during the last
three years; :

(b) whether the research laboratories
have now been asked to raise 50 per cent of
their funds form the market; and

(c) whether this decision is likely to lead
to closure of the research laboratories and
put a limit on the growth of science and
technology in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY (DEPARTMENT OF ELECTRONICS
AND DEPARTMENTS OF OCCEAN DE-
VELOPMENT AND THE MINISTER OF
STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRIRANGARAJAN
KUMARAMANGALAM): (a) The Ependiture
incurred and income generatedb each of the
laboratories duting the last three years is
given in statement-| and Il respectively.

(b) The CSIR Society in 1988 had di-
rected that CSIR generate 33.3% of its R&D
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expenditure by 1992-93 and 40% by the
1999-2000. The new economic scenario has
made it imperative that the pace of genera-
tion of resources from external sources is
quickened from that envisaged in 1988. It
has, therefore, been suggested that the tar-
get for generating 40% of R&D expenditure
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from external sources be enhanced to 50%
by 1999-2000.

(c) No, Sir. This would ensure that the
indigenous R&D becomes more competitive
and user-oriented.
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Unauthorised Construction in Delhi

319. SHRI MADAN LAL KHURANA:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether unauthorised buildings are
comingup unabatedlyin Delhiapartfromthe
conversion of residential complexes into
business complexes;

(b) it so. the reasons for the Govern-
ment officials not checking the same intime
and allowing these structures to come up;

(c) the details of structures which came

up during 1990. 1991 and 1992 and were
demolished subsequently; and

(d) the steps taken to ensure that no
unauthorised construction take place?

Municipal Corporation Delhi

PHALGUNA 5, 1914 (SAKA)
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THE MINISTER IN THE MINISTRY OF
STATE FORURBANDEVELOPMENT (ANL:
MINISTER OF STATE IN THE MINISTRY
OF WATER RESOURCES) (SHRI P.K.
THUNGON) : (a), (b)and (d) . Unauthorised
contraction/deviations against sanctioned
building plans is a continuing problem in
Delhi besides converse on of residential
buildings into business complexes in viola-
tion of Building Bye-laws. As and when any
unauthorised contraction/ deviation egainst
sanctioned building plansconversion of resi-
dential buil.ings into business complexes
detected action is initiated under the rele-
vant laws by concerned local authorities
having regard to availability of police force
for demolitions and Court Orders.

(c) Details of the unauthorised construc-
tions/encroachments; conversions of resi-
dentialcomplexes detected and removed by
the various local agencies are as under

1990 1991 1992
No. of unauthorised constructions 4863 7342 6284
detected
No. of unauthorised constructions 181 209 212
demolished
No. ot properties sealed 199 228 324
No. of FIR lodged 218 364 410

Delhi Cantonment Board

According to Delhi Cantonment Board
the number of unauthorised constriction
detected by them duringthe year 1990.1991
and 1992 were 98,90 and 79 respectively
Outotthese, six unauthorsed constructions
have so far been removed and 15 cases
have been commanded by imposition of
fines_ In the remaining cases. Action under

the provision of Cantonment Act is in prog-
ress.

New Delhi Municipal Commuttee
New Delhi Municipal Committee has

reported that during the last three years
about 632 cases of unauthonsed contrac-
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tions in the form of additions and alterationé
were detected by it out of which 66 cases
were demolished. :

Delhi Development Authority

Delhi Development Authority has re-
ported that no survey of the unauthorised
strucues which have come up during 1990to
1992 has been conducted by it. However, as
soon as encroachmentis noticed demolition
action is initiated. Details of the encroach-
ments removed by it during the year 1990-
91, 1991-92 and to December, 92 are 6304,
4763 and 2964 cases respectively.

Assistance to Coir Industry in Kerala

320. SHRITHAYIL JOHN ANJALOSE:

FEBRUARY 24, 1993
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Will the PRIME MINISTER be'pleased to
state: :

(a) the assistance provided by the Un-
ion Government to coir industry in Kerala
during each of the last two years; and

(b) the details of the demands received

" by the Government from coir industry in

Kerala during the above period ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) (SHRI
M. ARUNACHALAM): (a) Details of assis-
tance provided by Union Government di-
rectly of through Coir Board to Government
of Kerala for implementing Schemes for
development of Coir Industry in Kerala are
given below:
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(b) Government of Kerala had proposed
an Integrated Coir Development Project with
an estimated cost of about Rs. 50 crores and
also requested for sanctioning of Rs. 50
lakhs for Welfare Fund Board for 1990-91.
Govermnment of India have since agreed on
principle to implement the Project and it has
also provided Rs. 25 lakhs to Kerala Coir
Workers Welfare Fund during 1991-92.

[Translation]

Accelerated Rural Water Supply
Programme

321. SHRI GIRDHARI LAL BHAR-
GAVA: Wil the PRIME MINISTER be
pleased to state:

(a) the number of villages selected
under the Accelerated Rural Water Supply
Programme during the last three years,
State— wise;

(b) whether these villages are being
provided assistance underthis programme;

(c) if not, the reasons therefor:

() the time hy which assistance is
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likely to be provided to these villages;

(e) whether State Government of
Rajasthan has sought assistance under
this programme; and

(f) if so, the action taken so farin this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVEL@P-
MENT) (SHRI UTTAMBHAI H. PATEL): (a)
The target for coverage of villages with
safe drinking water facilities and actual
achievement during the last three years,
State-wise, are given in the enclosed
Statement-I.

(b) Yes, Sir.
(c) and (d). Do not arise.
(e) Yes, Sir.

() The assistance given tothe State
Govermment of Rajasthan under Acceler-
ated Rural Water Supply Programme,
Mini—Missions and Sub-Missions during
the last three years and in 1992-93 is
given in the Statement-ll
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[English)
Export of Cotton
322. SHRI CHANDRESH PATEL: Will
the Minister of TEXTILES be pleased to

state:

(a) the quantity of cotton exported from
various states during 1992-93, State-wise;

(b) the names of countries to which

exported;

(c) the foreign exchange eamed there-
from during the above period;

PHALGUNA 5, 1914 (SAKA)
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(d) the target fixed for the export of
cotton during 1993-94;

(e) whetherthe Government propose to
provide more facilities/benefits to cotton
growers to increase its production;

(f) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
G.VENKAT SWAMY): (a) to (c). The
quantity of cotton exported from various
States along with the foreign exchange
eamed there from during the cotton year
1992-93 (till 15th February, 1993) is
reportedly as under:-

(Qty: in iakh bales Value : in US dollars)

Bengal Deshi

Qty. Value (USS$)
Maharashtra (Staple Cotton) 0.98 15.47
Northern States of Punjab.
Rajasthan, Haryana (Bengal
Deshi) 0.10 1.67
Other States except Maharashtra
(Staple Cotton) 0.50 9.65
Total 1.58 26.79

(BaEs of 170 Kgs. each)

The goods have been exported
mainly to Japan. Singapore, Thailand,
Hongkong, Italy, France, Indonesia, Tai-
wan, Korea, U.K. Philippines and S
Lanka.

(d) Notarget for export of cotton has
been fixed. However., dunng the cotton
year 1992-93 the quantity of 14.955 lakh
bales has so far been released for expon.

(e) & (f). Under the integrated Cotton
Development Programme (ICDP) under-
taken by the Ministry of Agricutture, Gov-
ernment of India, assistance is provided tor
production and distnbution of breeder and
foundation seeds, distribution of certified
seeds, demonstration for propogating the
use of delinted seeds. integrated pest
management and farmer training pro-
gramme etc. 40 districts in 11 cotton grow-
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ing states have been identified under the
Scheme for integrated cotton cultivation.

Memorials of VVIPs

323. SHRI GURUDAS KAMAT: Will
the Minister of URBAN DEVELOPMENT
be pleased to state:

(a) the total amount spent on memon-
als of VVIPs in Delhi during the last three
Years;

(b) the number of memorials to be
developed in the current year, and

(c) the total
incurred there on?

amount likely to be

THE MINISTER OF STATE IN THE
MINISTER OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINiS-
TRY OF WATER RESOURCES (SHRI P.
K. THUNGON): (a)to (c). The information
is being collected and will be laid on the
Table of the Sabha.

Water Tank at Kalyan Vas

324. SHRI TARA CHAND KHANDEL-
WAL: Will the Minister of URBAN DEVEL-
OPMENT be pleased to state:

(a) whether on overhead water tank at
Kalyan Vas, Kalyanpuri Deihi collapsed
recently;

(b} whether there was any casualty as
a result thereof;

(c) the reasons of the collapse, and

{d) the action taken/being taken against
the erring officials?

THE MINISTER OF STATE IN THE
MINISTRY URBAN DEVELOPMENT AND
MINISTER OF STATE IN THE MINISTRY
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OF WATER RESOURCE (SHRiI P. K.
THUNGON): (a)to (d). The information is
being collected and will be laid on the Table
of the Sabha.

[ Translation)
Land to Builders

325. SHRI NAWAL KISHORE
RAI:
SHRI H. D. DEVEGOWDA:

Will the Minister of URBAN DEVEL-
OPMENT be pleased to state:

(a) whether the Delhi Development
Authority has allotted certain landto some
big residential house builders during the
last three years;

(b) if so, the details thereof and the
rate at which the said land was given to
them;

(c) whether the cost of the land has
since been recovered;

(d) if not, the reasons therefor; and

(e) the details of the amount outstand-
ing against each of them?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
MINISTER OF GTATE IN THE MINISTRY
OF WATER RESOURCES (SHR! P.K.
THUNGON): (a) No, Sir.

(b) to (e). Question does not arise in
view of (a) above.

[English]
Assistance to Orissa

325. DR. KARTIKESWAR PATRA :
Will the Minister of PLANNING AND
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PROGRAMME IMPLEMENTATION be  been curtailed and the reasons therefor?

pleased to state:

(a) whether the Central assistance
being providedto Orissa for the Minimum
Needs Programme has been curtailed;

(b) it so, the amount curtailed during
each of the lest three years; and

(c) the names of programmes for
which the said amount of assistance has

THE MINISTER OF STATE OF THE
MINISTRY PLANNING AND PRO-
GRAMME IMPLEMENT ATION (SHRI
GIRIDHAR GOMANGO): (a)to (c). The
proportionate cuts made in the Central
assistance to Orissa were due to a shortfall
in actual expenditure, against the revised
outlays of Annual Plans of respective
years. Under schemes of Minimum Needs
Programme (MNP) the cuts during the last
three years are.shown below:-

(Figs. in Rs. lakhs)

Si. No. Year Proportionate cut in Central assistance
1. 19989-90 204.57
2. 1990-92 182.66
3. 1991-92 26.46

The schemes of MNP under which the
shortfall in actual expenditure with refer-
ence to revised outlays in the State Plans
occurred during the above—mentioned years
are Rural Fuel Wood Plantations; Public
Distribution System; Elementary and Adult
Education; Rural Health; Rural Water
Supply. Rural Sanitation; Environmental
Improvement of Urban Slums and Nutri-
tion.

Regional Imbalance

327. KUMARI FRIDA TOPNO : Will
the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
to state:

(a) whether the Govemment have any
proposal to set up abody to study and
identity the undeveloped and neglected
zones/areas for recommending measures

to remove imbalance between developed
and undeveloped areas;

(b) if so, the steps taken or proposed
to be taken in this regard; and

(c) if not, the altemative steps pro-
posedtobetaken by the Govemmentin this

regard?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME  IMPLEMENTATION (SHRI
GIRIDHAR GOMANGDO) : (a) No, Sir.

(b) Does not anse.

(c) The planning and development of
an area and allocation of funds for the
purpose is primarily responsibility of the
concemed State Governments. In this, the
Central Government helps them through
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the mechanism of transfer of resources
under modified formula, Special Area
Programmes and devolution of non-plan
resources by the Finance Commission.

.

Grants to Khadi and Village
Industries in Assam

328. SHRI PROBIN DEKA: Will the
PRIME MINISTER be pleased to state:

(a) whether the amount of grants
provided during 1991-92 and 1992-93 for
development of Khadi and Village Indus-
tries in Assam s less then the amount
provided during 1989-90 and 1990-91:
and

(b) if so. the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY DEPARTMENT
OF SMALL SCALE INDUSTRIES AGRO
AND RUAL INDUSTRIES (SHRI M.
ARUNACHALAM) : (a) No. Sir.

(b) Does not anse.

Funds Under JRY for West
Bengal

329. KUMARI MAMATA BANERJEE:
Will the PRIME MINISTER be pieased to
state:

{a) whether the Govemment have
granted any funds to the Govemment of
West Bengal under Jawahar Rojgar
‘Yojana: and

(b) if so. whether the West Bengal
Government have given any repor 10 the
Union Govemnmment about the utilisation of
the money?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
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MENT) (SHRI RAMESHWAR THAKUR):
(a) and (b). During the current financial
year, i. e. 1992-93, central assistance of
Rs. 16550.21 lac. has beenreleasedtothe
Govemment of West Bengal forinplementa-
tion of Jawahar Rozgar Yojna (JRY). As the
expenditure under JRY is required to be
shared between the centre and the State in
the ration of 80:20 the corresponding State
contribution works outto Rs.4137.55 lakhs.
The State Govemment has reported
utilisation of Rs. 10017.79 lakhs under JRY
upto the end of January. 1993.

[Translation)
Alieged Corruption in DDA

330. SHRI B.L. SHARMA
PREM:
SHRI PHOOL CHAND
VERMA:

Will the Minister of URBAN DEVEL-
OPMENT be pleased to state:

(a) whether Government have re-
ceived any complaints regarding the
Gorruption in the Delhi Development Au-
thority:

(b) if so. the number of complaints
received dunng 1992-93 the number out
them disposed of and the number of
complaints referred to C.B.l. for further
enquiry;

(c) the details of the officers found
guilty therein, and

(d) the action taken against them?

THE MINISTER OF STATE OF THE
MINISTRY OF URBAN DEVELOPMENT
THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P K. THUNGON): (a) Yes, Sir.



309 Written Answers

(b) According to DDA during the
period from 1.4.1992 to 31.1.1993 thirty
eight complaints were received out of
which five complaints have been disposed
so far. None of these complaints has been
neferredto CBI for furtherenquiry by DDA.

(c) and (d). DDA has stated that
details of the officials found guilty can only
be given after completion of investigation/
enquiry on the 33 complaints. However,
DDA has issued major penalty charge-
sheets to two officials and placed 11
officials under suspension.

[English]

Artijicial Rain

331. SHRI AMAR ROYPRADHAN:
Willthe PRIME MINISTER be pleased to
state:

(a) whether there 1s any special plan
to conduct artificial rain experiments:

(b) i so. the details thereof ; and

(c) the details of expenments made
during the last three years andthe extent
of success achieved?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS ( SHRI RANGARAJAN
KUMARAMANGALAM). (a)and (b). Indian
Institute of Tropical Meteorology. Pune
has earhier carned out expenments In
artiicial rain making Presently 1l TM. has
no specific plan to conduct artificial ran
axpenments on its own. However, the
nstitute  has been providing technical
assistance tothe State Governments to its
agencies in conducting artificial rain
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making operation at their request.

(c) In the year 1990, the Government
of Gujarat agreeing to meet the expenses,
and advancing funds, sought the technical
assistance of the Indian Institute of Tropical
Meteorology ( lITM), Pune to conduct an
experiment in clone seeding. Though this
was undertaken during that year. no
scientific evaluation was made on artificial
rainfall. However, based on a visual esti-
mate, it was noiticed that there was about
25% more precipitation in rainfall in the
area under experimentation.

Since then occasional enquiries have
been received by ITM. Pune since 1991
to date.

Solar, Tidal and Wind Energy

332. SHRI GOPI NATH GAJAPATHI:
Will the PRIME MINISTER be pleased to
state:

(a) the details of various projects
undertaken for production of solar, tidal
and wind energy dunng the Seventh and
Eighth Five Year Plans. State-wise;

(b) the progress made so farinthe
inplementation of these projects; and

(c) the tunds allocated for the purpose
dunng each of the last three years.
State-wise”?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCE AND MINISTER OF
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHRI S KRISHNA KUMAR): (a!
and (b). The Ministry of Non- Conventiona!
Energy sources s implementing projects
programmes of solar thermal, solar pho-
tovoltaic and wind energy systems &
devices through State GovermmentDe-
partments and implementing Agencies.
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State—wise details of projects/ programmes
undertaken and progress made in the
implementation of these projects upto
31.3.1992 including 7th Fiver Year Plan is
given at Statement -|

Tentative physical targets forthe 8th
Five Year Plan for the implementation of
solar themmal, solar photovoltaic and wide
2nergy programmes in the country as a
~hole are given at Statement - i
State—wise targets are fixed on yearto
sear basis.

FEBRUARY 24, 1993

Written Answers 312

The total power potential of the order
of 8000-3000 MW has been estimated in
the country. The investigations/studies are
being carried out for economical utilisation
of tidal energy.

(c) The State—wise funds arereleased
on the basis of physical targets/projects
undertaken on year to year basis. The
amount spent so faron these programmes
during the last three years is given at
Statement-ll
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U.S. Sanctions Against ISRO
333. SHRI CHANDRAJEET

‘YADAV:
SHRI BHOGENDRA JHA:

SHRI LOKANATH CH-
OUDHURY:

SHRI SURYA NARAYAN
SINGH:

SHRI D. VENKATESWARA
RAO:

SHRI VILAS MUTTEMWAR:
SHRI SURENDRA  PAL
PATHAK:

Will the PRIME MINISTER bepleased
o state:

(a) whether U.S. Administration has
mposed permanent sanctions against the
ndian Space Research Organisations;

(b) if so, the reasons therefor; and

(c) the reaction of the Union Govemn-
nent thereto?

THE MINISTER OF STATE IN THE
°RIME MINISTER'S OFFICE (SHRI
3HUVANESH CHATURVEDI): (a) So far
1s the Department of Space understands,
»ermanent sanctions have not yet been

mposed.
(b) and (c). Do not arise.

Autonomy to Public Sector
Undertakings

334. SHRI RATILAL KALIDAS
/ARMA: Will the PRIM E MINISTER be
sleased to state:

(a) whether the Government prc ose
o given more autonomy to Public Sector
Jndertakings;

(b) if so, the details thereof; and
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(c) if not, the reasons therefor

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRIES)
(SHRIMAT KRISHNA SAHI): (a) to (c).
Giving more autonomy to the public
enterprises is an on-going process. Gov-
emment delegates more powers in respect
of financial, personnel and operational
matters to the public enterprises from time
to time, taking into consideration various
changes developments in the industrial
economic environment. In respect of MOU
—signing companies, more powers for
incurring capital and other expenditure
wage revisions, incentive schemes, volun-
tary retirement schemes and foreign
business tours by Functional Directors
have been delegated. So far as personnel
matters are concemed, the Board of
Directors are competent to make appoint-
ments to all below-Board level posts and
also to take decisions on service ans other
related matters. The Government has also
decided that the Boards of Public enter-
prises will have the discretion not to
implement the guidelires issued by the
Govemment provided reasons for it are
recorded.

Agreements by Bum Standard
Company Limited

335. SHRIMATI GEETA MUKHER-
JEE: Will the PRIME MINISTER be
pleased to state: i

(a) whether the Bum Standard Com-
pany Ltd., Calcutta, entered into secveral
agreements with Mc Dcemott Intemational
Inc., U. S. A. against various contracts
received from the Oil and Natural Gas
Commission ; and

(b) if so, the details thereof and value
of each such contract and actual payment
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made to Mc Dcemott International Inc. by
Bum Standard Company Ltd. so far?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
TRIES (SHRIMATI KRISHNA SAHI): (a)
and (b). Oil and Natural Gas Commission
(ONGC) had entered intotwo agreements
with Bumn Standard Company Limited
(BSCL) for fabrication, transportation and
installation of six offshore well platforms.
BSCL in tum entered into a contract on
January 1, 1986 with Mc Dcrmott Interna-
tional Inc. (MIl), U.S. A. through which
BSCL entrusted MIl with the fabrication,
transportation and installation of afire-said
six offshore well platfrom as covered by
the agreements between ONGC and
BSCL. The total contractvalue was US
dollar 53.494 million. Against this BSCL
has paid to MIl on account of fabrication,
transportation and installation US dollar
48.266 million. In addition, the contract
provided forreimbursement on actual basis
for material consumed, extra work and
change order, the value of which was not
quantified initially. MIl has been paid US
dollar 4.008 million against this, making a
total payment of US dollar 52.274 million.

[Translation]
lllegal Possession of D.D. A. Land

336. SHRI PHOOL CHAND VERMA:
Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether the Govermnment have
conducted any survey regarding illegal
possession of land of Delhi Development
Authority;

(b) ifso, thetotal area of D.D. A. land
underillegal possession andthe areathere
of intrans—yamuna area;

PHALGUNA 5, 1914 (SAKA)

Written Answers 338

(c) the efforts made to get these illegal
possessions vacated during 1992-93 and .
the area of land evacuated;

(d) whether the Govemment have
prepared any schemeto remove theillegal
possessions diruing 1993-94; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY URBAN DEVELOPMENT
(MINISTER OF STATE IN THE MINISTRY
OF WATER RESOURCES) (SHRI P.K.
THUNGON): (a) to (c). Delhi Development
Authority has reported that no specific
survey has been conducted by it. However
regular clearance operations are carried
outin East Zone also During the period
April, 92to December, 1992, 31 clearance
operations were carried out by the DDA in
the East Zone in which 303 strictures ware
removed and 91.21 acres of land recined.

(d) and (e). No such specific scheme
has been formulated by the Government
for the year 1993-94. However, protection
against encroachment and demolition is a
continuous process and as and when
ecroachment comes to the noire of D.D.A.
appropriate action is taken by it.

[English]

Return of Poll Expenses by Candi-
dates

337. SHRI DHARMANNA MONDAYYA
SADUL: Will the PRIME MINISTER . be
pleased so state:

(a) whether in recent past the Election
Commission has disqualifiedalarge number
of persons who contested election to Lok
Sabha or State Assemblies ontheir failure
to file retumn of poll expenses intime

. (b) it so, the details thereof;
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(cy whether the Government are
considering to amend the election laws to
make it mandatory to file retumn of poll
expenses within the stipulated time; and

(d) if so, the details of th.
mandatory measures inthis rega
proposed amendments thereof

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H.R. BHARD-
WAJ): (a) Yes Sir.

(b) About 14,900 persons have been
disqualified under section 10A of the Rep-
resentation of the People Act, 1951 on their
failure to file retumn of poll expensesintime.

(c) & (d). Under section 78 of the
Representation of the people Act, 1951, it
is already madatory for every contesting
candidate to lodge the account of his elec-
tion expenses within thirty days from the
date of election of the retumed candidate.
The question, therefore, of amending the
Election laws to make it mandatory to file
retumn of poll expenses withinthe stipulated
time, does not arise.

Death—Cum—Retirement Gratuity to
Employes of Public Sector
Undertakings.

338. DR. RAMESH CHAND TOMAR:
Willthe PRIME MINISTER be pleased to
state:

(a) whether the Government have
issued orders regarding payment of death-
cum-retirement gratuity to the employees
of the public sector undertakings in
pursuance of the directions given by the
Supreme Court in Garment Cleaning Works
case in 1962;

(b) if so, the details thereof;
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(c) whether the ex-employees of the
public sector undertakings are likely to be
compensated for the delay inimplementa-
tion of directions of the Supreme Court;

(d) if so, the manner in which and the
likely date by which the payments together
with interest are likely to be made ; and

(e) the steps proposed by the Govern-
ment to avoid recurrence of such lapsesin
future?

THE MINISTER OF STATE IN THE
MINISTEROF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRIES)
(SHRIMATI KRISHNA SAHI): (a) and (b).
The Hon'ble Supreme Court in a series of
judgements delivered subsequent to the
directions given in Garment Clearing Works
vs. Workmen (1962) case have upheld the
right of the management to forfeit gratuity
in certain circumstances. The law has
undergone achange notonly by way of
interpretation of the Supreme Court Judge-
ment but also by providing a specific
provision in the Payment of Gratuity Act.
Section 4(6) of the Payment of Gratuity Act
has been observed by the Supreme Court
to be conducive to industrial harmony and
in consonance with public policy. There-
fore, gratuity can be forfeited in case of
termination of service of an employee on
grounds of riotous or disorderly behaviour
conducive to grave indiscipline or any other
act of violence on his part. Necessary
instructions tothe PSEs advising them to
modify their exiting Gratuity Rules espe-
cially in respect of forfeiture of gratuity, in
line with the provisions of section 4(6) of
the Payment of Gratuity Act, 1972, have
been issued by the Govemment on
27.5.1992 and 11.6.1992.

(c) to (e). Suitable instrucations have
been issued by the Government vide
DPE's OM dated 22.10.1992 wherein the
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management of the Central PSEs have
been advised toensure that the employees
who come within the purview of the
instructions contained in Deptt. of Public
Enterprises’ office memoranda dated
23.6.1988 and 1. 12.1988, read with the
subsequent OMs dated 27.51992 and 11.
6.1992, are paid Gratuity immediately on
their attaining the age of superannuation
and in any case within 30 days from the
date it becomes payable to the employee
concemed. If for any reason the amount of
Gratuity payable tothe employee is not paid
by the management of the PSE within this
period, simple interest at such rate, not
exceeding the rate notified by the Central
Government from time to time for
repayment of long-term deposits, shall be
paid to the employee concerned. However,
no such interest shall become payable to
the employee of the PSE if the delay in
payment is due to the fault of the employee
and the management had obtained permis-
sion inwriting from the competent authority
for the delayed payment on this ground.
Provisions already exist under the Pay-
ment of Gratuity Act forpayment of interest
if Gratuity to the employee coming within
the purview of the said Act is not disbursed
within 30 days. Actual disbursement of
Gratuity has to be ensured by the
concemed PSE.

[Translation)
Software Export
339. SHRIMATI SUMTRA MAHAJAN:
Will the PRIME MINISTER be pleased to

state:

(a) the total percentage of services in
our software export at present;

(b) the names of the main markets in
which these services are being placed; and

(c) the steps being taken by the
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Government to boost this field?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE & TECHNOL-
OGY AND THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFARS DEPARTMENT OF ELECTRON-
ICS AND DEPARTMENT OF OCEAN
DEVELOPMENT (SHRI RANGARAGAN
KUMARAMANGALAM): (a) and (b). Infor-
mation exclusively for the services part of
software exports is not maintained sepa-
rately as the data of all software export is
maintained in one category only.

(c) The steps taken by the Govemn-
ment of India toboost Software exports are
given inthe endosed Statement.

STATEMENT

(i) A policy was announced in
December, 1986 for integrated
development of software for
comestic and export market;

(i) Double taxation on software
has been removed;

(iii) As amajor policy initiative , the
Govemnment have exempted
the earnings, from software
export from income tax under
Section BQ HHE which is valid
now up to 1992-93;

(iv) To give further boost to soft-
ware export, the Department of
Electronics have launched a
scheme of Software Technol-
ogy Park (STP), Software
Technology Park is a 100%
export oriented scheme for
development and export of
software using data communi-
cation link or in the form of
physical export. This also acts
as 100% export oriented re-
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v)

(vi)

(vii)

(viii)

source centre for software export
units. Under this sachem, the
companies can set up theirown
units. The Department of Elec-
tronics through Software Tech-
nology Park of India , an
autonomous reqistered Soci-

.ety, has alsoset up STPs at

Pune, Bnubaneshwar, Banga-
lore. Hyderabad, Gandhinagar,
Noida and Thiruvananathpu-
ram to provide infrastructure
support interms of communica-
tion, core comp;utters and built-
up space:

The Department of Electronics
with the assistance of World
Bank got a study conducted on
India ‘s Software and Exports
Potential and Strategies. This
study has been completed and
its report has been given wide
circulation;

The Department of Electronics
has'taken steps to set up high
speed data communication tele-
com network. Satellite Earth
Stations are being get up at
Bangalore, Noida, Hyderabad,
Ganghinegar and Bhu-
baneshwr;

In order to impart training to
software professionals, the
Department of Electronics has
started a scheme for reprinting
import of Computer Systems
with 25% duty with no export
obligation: and

Export ‘obligation fcrmula has
been rationalised for software
exporters operating from Soft-
ware Technology Parks.
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[English)
Sale of Fertilisers
340. SHRI NIRMAL KANTI
CHATTERJEE:
SHRI RAJENDRA KUMAR
SHARMA:

Will the PRIME MINISTER be
pleased to state:

(a) whether the sale of phosphatic
fertilisers has come down and stocks are
building up due to withdrawal of subsidy;
and

* (b) the estimated impact onfoodgrains
production?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS & FERTILIS-
ERS (EDUARDO FALEIRO): (a) Yes Sir.

(b) The adverse impact on the produc-
tion of foodgrains during Rabi 1992-93 has
not been felt.

Allocation of Funds Undgr NRY

SHRI BAPU HARI
CHAURE:

SHRI MANIKRAO HODLYA
GAVIT:

PROF. (SMT.) RITA
"VERMA:

SHRI PARASRAM BHARD-
WAJ:

SHRI SHRAVAN KUMAR
PATEL:

SHRI MAHESH KANOODIA:

SHRI B. DEVARAJAN:

341.

Will the Minister of URBAN DEVEL-
OPMENT be pleased to state:

(a) whether the allocations of funds
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under the Nehru Rozgar Yojana have been
reduced during 1992-93;

(b) ifso, the details thereof, State-wise
and Union Territory wise;

(c) whether the Government propose
to launch some new schemes to provide
employment to urban unemployed poor;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
MINISTER OF STATE IN THE MINISTRY
OF WATER RESOURCES (SHRI P.K.
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THUNGON): (a) Yes Sir, a sum of Rs.
103.00 cross was released by the Central
Government to the various State Govemn-
ments/Union Territories under the Nehru
Rozgar Yojana during 1992-93, a During
1991-93 sum of Rs.71.00crores hasbeen
allocated forthe Yojana inthe Annual Plan
of the Ministry of Urban Development.

(b) A Statement showing the details of
Central funds released to the State
Govemments/UTs during 1991-92 and the

nount tentatively allocated for the year
1992-93 is laid on the Table of the Sabha.

(c) No, Sir.

(d) Does not arise.

¥
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[Translation]

Re}:ommendations of National
Development Council

342. SHRI MRUTYUNJAYA
NAYAK
SHRI ANAND AHIRWAR

Will the Minister of PLANNING AND
PROGRAMME [IMPLEMENTATION be
pleased to state:

(a) whether the committee of the Na-
tional Development Council for medical
education has since submittedits report to
the Government;

(b) if so, the details of the recor-men-
dations made by this Committee:

(c) the action being taken by the Gov-
ernment thereon; and

(d) if no action has since been taken,
the reasons for delay in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO): (a) No, Sir.

" (b) to(d). Do not arise.
[English)
Nuclear Fuel Complex, Hyderabad-
343. SHRI DATTATRAYA BANDARU:
Will the PRIME MINISTER be pleased to
state:
(a) whether the workers of the Nuclear
Fuel Complex Unit at Hyderabad are

facing the danger of radiation due to
exposure to the radio—active substance;

(b) whether the facilities provide at the
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N.F.C. unit at Hyderabad are inadequate
to meet the problem of radiation; and

(c) if so, the measures taken by the
Governmentto protect the workers’ health?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRI
BHUVNESH CHATURVEDI): (a) No, Sir.

(b) No, Sir. All necessary facilities to
prevent any adverse effect duetohandling
of uranium are provided.

(c) Does not arise.
New Drug Policy

344. SHRI MANORANJAN
BHAKTA :
SHRI GEORGE FERNAN-
DES:
SHRI HARISH NARAYAN
PRABHU ZANTYE:
SHRI S.B. THORAT

Will the PRIME MINISTER be pleased
to state:

(a) whether the Government have
firalised the new drug policy;

(b) if so, the salient features thereof;
and

(c) the incentives provided/proposed
for multinationational companies forinvest-
ment in drug sector?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS & FERTILIZ-
ERS (SHR! EDUARDO FALEIRO): (a) to
(c). A background note on the Receive of
Drug Policy, 1986 obticning the approach
and the modifications proposed in the Drug
Policy. 1986 and DPCO, 1987 has been
placed in Parliament on 12.8.1392 torthe
consideration of the Hon'ble Members. The
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modifications proposed include simplifica-
tion and rationalisation of existing licensing
and pricing systems so as to ensure
abundant availability of quality drugs at
reasonable prices to the masses. It is
expected thatthe matter would be taken up
for discussion during the current session.

[ Translation)

Vacancies Reserved for SCs/STs

345. SHRI N. J. RATHVA: Will the
PRIME MINISTER be pleased to state:

(a) the number of posts reserved for
Scheduled Castes and Scheduled Tribes
lying vacant in the Department of Atomic
Energy/Undertakings upto December, 1992
categorywise;

(b) since when these are lying vacant;
and

(c) the steps taken/proposed to be
taken to fill up these vacancies expedi-
tiously?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRI
BHUVNESH CHATURVEDI): (a) to (c).
The intormation is being collected and will
be laid on the Table of the House.

Allotment of Flats Under Ambedkar
Aves Yojana

346. DR. LAL BAHADUR RAWAL:
Will the Minister of URBAN DEVELOP-
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MENT be pleased to state:

(a) the number of DDA flats of Janata,
LIG and HIG categories allotted under the
Ambedkar Avas Yojana so far and the
locations thereof;

(b) the prices of these flats to be
realised;

(c) the time by which all the registrants
under this scheme are likely to be allotted
flats; and

(d) the criteria followed for fixing the
quota for Scheduled Castes and Sched-
uled Tribes?

THE MINISTER OF STATE OF THE
MINISTRY OF URBAN DEVELOPMENT (
THE MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES) (SHRI
P.K. THNGON): (a) and (b). The DDA has
reported that 516 flats under Janta cate-
gory and 192 flats under LIG category
have been allotted to Ambedkar Awas
Yojana registrants so far. No allotment in
respect of MIG registrants under Am-
bedkar Awas Yojana has been made so
far because the matter is subjudice. The
locations and prices to be realised in
respect thereof have been shown in the
Statements | and |l

(c) All registrants under this scheme
are likely to be allotted flats during the 8th
Five YearPlan period subject to availability
of land infrastructural facilities.

(d) Ambedkar Awas Yojana was
launched exclusively for SCs/STs. There
is no separate quote between them.
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[English]

Drinking Water for Haryana Villages

347. SHRI AVTAR SINGH BHADANA:
Wwill the PRIME MINISTER be pleased to
state:

(a) whether the Government have
signed any agreement for grant—in —aid or
Memorandum of Understanding with World
Bank for some drinking water projects of
Haryana:

(b) if s0, the details thereof;

(c) whether the waterof Yamuna river
or any other link canal is likely to be
utilised under the said project; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT ) (SHRI UTTAMBHAI H. PATEL):
(a) No, Sir.

(b)to (d). Do not arise.

Flats to Registrants under New

Pattern Scheme, 1979

348. SHRI JEEWAN
SHARMA:
SHRI RAJNATH
SONKAR SHASTRI:

Will the Ministerof URBAN DEVEL-
OPMENT be pleased to state:

(a) the number of flatus constructed by
DDA during 1992-93 for allotment to
registrants under New Pattern Scheme,
1979;

(b) the number of flats out of them
allotted so far and the time by which the
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remaining flats are likely to be allotted;

(c) whether there has been any
shortfallin the construction of targeted flats
during 1992-93 and if so, the reasons
thereof; and

(d) the target fixed for construction of
flats during 1993-94 category—wise and
colony -wise?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(MINISTRY STATE IN THE MINISTRY OF
WATER RESOURCE ) SHRI P.K. THUN-
GON: (a) The DDA has reported that 5935
number of flats has been constructed likely
tobe constructed during 1992-93 under New
Pattern Scheme, 1979.

(b) Out of them 2223 flatus have been
allotted by DDA sofarand balance s likely to
the allotted by July, 1993.

(c) 5935 flats are expected to be con-
structed by DDA against a target of 6424
flats, the reasons for the shortfall being
scarcity of funds, non-availability of stipu-
lated atrial like cement steel etc.

(d) The target fixed by DDA for con-
struction of flats during 1923-94, category-
wise is given as under:-

SFS 3018
MIG 3114
LIG 5179
JANTA 1047
12349

The details of colony-wise for construc-
tion of flats during 1993-94 is not available
with DDA.
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Issue of Licences to Spinning Mills

349. SHRIMAT!: SHEELA
GAUTAM:
SHRI RAJESH KUMAR:
SHRIMATI BHAVNA
CHIKHALIA:

Will the Minister of TEXTILES be
pleased to state:

(a) whether there is any proposal
under consideration of the Govemment for
issuance of licences for private spinning
mills;

(b) if so, the criteria prescribed in this
regard;

(<_:) whether new licences have been
TSsued to the cooperative/public sector
during 1992; and

(d) if so, the details thereof, statewise?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHR! G. VE-
NKAT SWAMY): (a) and (b). As perthe new
Industrial Policy amounted on 24.7.91, the
Textile Industry including spinning has
been exempted from the compulsory
licensing subject to such conditions as
location of unit, central or State environ-
mental laws and regulation etc.
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(c) No Sir

(d) Does not arise in view of (c) above.
[English]

Decline in Production of 'l"extiles

350. SHRI PRAKASH V. PATIL:
SHRI HARIN PATHAK:

Will the Minister of TEXTILES be
pleased to state:

(a) the estimated production of cloth
separately by mill, powerloom and hand-
loom sector during 1990-91, 1991-92 and
1992-93;

(b) whether the production of cloth
particularty by mill, made cloth has
declined, during the above period;

(c) if so, the reasons therefor; and

(d) the steps taken by the Governraent
to improve the production?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G.
VENKAT SWAMY): (a) As per the lates
Statistics the production of cloth was as
follows:-

( Mill. Sq. Mtrs.)
Year ~Mill Sector Handloom Sector Powerloom Sector
1990-91 2589 4295 16044
1991-92 2376 4123 16089
1992-93
(Estimate) 2255 4225 16630
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(b) to (d). Yes, Sir. In Mill Sector
production of cloth is declining due to
decrease in the loomege capacity in the
sector. Government have taken various
steps in this regard liks;

1. Restriction of creation and expan-
sion of capacity has been :emoved sub ~ct
only to locational guide-lines.

2. Requirement of licensirg has been
donz away, with.

3. Measures are taken to ensure
availability of raw material for the industry
through policy ntervention whenever
necessary.

4. Textile Machinery can be impor.ed
and duty on such machirery has already
been reduced.

Study Conducted by Cellular and
Molecular Biology Centre,
Hyderabad

351. SHRI GEORGE FERNANDES:
Will the PRIME MINISTER be pleasec
tc State:

(a) whether any studv has recer
been conducted to unravel the mechanism
of the initial steps of transcription both in
Escherichia Coli and yeast by th.: Scien-
tists at the Hyderabad based Centre for
Cellular and Molecular Biology; and

(b) if so, the outcome, thereof

THE MINISTER CF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AFFAIRS (DEPARTMENT OF ELEC-
TRONICS AND DEPARTMENT OF
OCEAN PARLIAMENT AND THE MINIS-
JER OF STATE IN THE MINISTRY OF
PARLIAMENT AFFAIRS (SHRI RANGA-

AGAN KUMARAMANGALAM): (a) Yes,
ir.
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(b) The study undertaken at Centre
for Cellular & Molecular Biology (CCMD),
Hyderahad revealed that certain amount of
FNA of ‘arying length vhich are short are
aborted out during the productive tran-
sc.iptio... Correlating of the length of these
a boated oroducts with the strength of the
promoters that initiate transcription has
pinpointed the correct sequence of events
that lead to the switching of transcription
complex from intiation to elongation mode.
“he mapping of the active site geometry
of the transcription complex has also been
done. The studies have resulted in several
vublications in interational joumnals.

Marketing Facilities for Handioom
Weavers

352. DR. ASIM BALA: Wil the
Minister of TEXTILES be pleasedto state:

(a) we..ier the G .vernment propose to
provide marketing facility to the poor
handloom weavers;

(b) if =0, the details thereof ; and

(c) the market network being follovied
‘he Government for <elling their

N

THE MINISTER OF STATE OF THE
M:NISTRY OF TEXTILES (SHRI G. VE-
NKA™ SWAMY): (a) and (b). Governnent
provid2s Market Development Assistance
to handloom agencies. National Handlouk
Expos are held every year in metropolitan
cities to boost Marketing of handiooms.
The Govemment s also implemerting
National Designs Collection Scheme which
has three mzin components viz. documen-
tation and commercialisaiion of traditicnal
and contemporarv dasigns and organisa-
tion of exhibitions-cum-sale of the prod-
ucts. The National Handloom Develop-
men. Zorporation has set up 4 markcting
~~= ‘axes at Jaipur, Cocin. © ~\~utta and
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Quilon. Besides, two more marketing
complexes one at Ahmedabad and the
other at Hyderbad are being completed by
the Corporation.

(c) State Handloom Apex Cooperative
Societies and State Handloom Develop-
ment Corporations besides the private
traders are- engaged in production and
marketing of handioom textiles in the
country. The State Handloom Apex
Cooperative Societies procure their prod-
ucts from the member Primarv Cooperative
Societies. while the State Handloom
Development Corporations make their
precurements from their own production
units as well as weavers who are outside
the cooperative fold. The marketing is
carried out by the State Handloom Apex
Cooperative Societies and the Primary
Societies besides the State Handloom
Development Corporations through their
respective distribution channels. At the
national level, the All India Handloom
Fabrics Marketing Cooperative Society
and National Federation of Industrial
Cooperatives market the handloom textiles
after procuring from cooperative societies.
Central Government's purchased of hand-
loom goods are routed through the
Association of Corporations and Apex
Societies of Handlooms under Single
Tender System.

Crisis in Jute Corporation
of India

353. SHRI CHITTA BASU:
SHRI BIRSINGH MAHATO:

Will the Minister of TEXTILES be
pleased to state:

(a) whether the Jute Corporation of
India (JCI) is in serious cnsis and is facing
closure in the near future;

(b) it so, the reasons therefor; and
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(c) the steps taken or proposed to be
taken for its survival?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G.
VENKAT SWAMY): (a) to (c). JCI is
undergoing financial problems due to, inter
alia. accumulation of alarge amount of
outstanding dues on account of the jute
supplied by it and absence of ready
buyers for the jute procured by it which
have resulted in overdraws from its cash
credit accounts with its banker. Govern-
ment guarantees the margin money
requirements and reimburses the losses
incurred by JCI in price support opera-

“tions. A High Powered Committee has

also been setup to ascertain the causes
of the financial malady of JC| and suggest
measures to enable it to conduct price
support operations more effectively.

Drinking Water Schemes for Pauri
and Chamoli Districts

354. MAJ. GEN (RETD.) BHUWAN
CHANDRA KHANDURI: Will the PRIME
MINISTER be pleased to state:

(a) whether drinking water facilities
are still not available in Pauri and Chamoli
Districts of Uttar Pradesh;

(b) if so. the amount allocated for evolv-
ing driking water schemes in these regions
by the Government during each of the last
three and the number of village targeted to
provide drinking water;

(c) whether any scheme has been
framed by the Government in this regard;

(d) it so, the details thereof, and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
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(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI H. PATEL): (a)
No. Sir. Out of the 2241 villages in Pauri
District and 1152 villages in Chamoli
District, only 237 and 14 villages respec-
uvely remain to be covered for providing
safe drinking water.

(b) The district-wise allocation of funds
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released under the Accelerated Rural Water
Supply Programme is decided by the State
Government according to the priorities.

However, as per the information fur-
nished by the State Government of Uttar
Pradesh. the following funds were ear-
marked for these Districts to cover the
villages given in brackets:

Year Pauri Chamoli
(Rs. in lakhs)

1989-90 1028.31 (220) 311.94 (52)

1990-91 1104.01 (131) 187 80 (15)

1991-92 914.68 (90) 183.16 (4)

Target for 1992-93 has beenfixed as
Rs. 1056.17 lakhs to cover 83 villages and
Rs. 128.05 lakhs to cover 10 villages
respectively for Pauri and Chamoli Dis-
tricts.

(c) and (d). Special assistance, over
and above the normal budget allocation
under the Accelerated Rural Water Supply
Programme to cover .the remaining
No—Source Problem Villages, of Rs.28.67
crores in 1991-92 and Rs. 7.81 crores in
1992-93 was provided to Uttar Pradesh.

(e) Does not arise.

Training to Rural Youths for
Employment

355. SHRI HARISH NARAYAN
PRABHU SANITY: Will the PRIME MINIS-
TER be pleased to state:

(a) whether the Govemment have
formulated schemes for training youth in
various skills and rural ants and crafts so
as to enable rural youth secure gaintul

employment or stant their own enterprises,
economic activities;

(b) it so. the details of trade/ craft/
skillwise training taciliies provided under
the programme in various States/ Union
Territories and details of manpower
trained in various courses;

(c) whether there is an acute shortage
of skilled masons and carpenters in the
country with temendous growth in con-
struction activities and demand for these
skills abroad . and

(d) if so, the steps proposed to be
taken to provide for fiscal incentives and
other related facilities for training rural
youths in these skills during Eighth Plan
and with details thereof

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT)
(DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI UTTAMBHAI H. PATEL): (a)
Yes Sir. Started as a Centrally sponsored
scheme on 15th August, 1979, Training of
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Rural  Youth for  Self-employment
(TRYSEM) aims at providing basic tech-
nical and managerial skills to rural youth
from families below poverty line to enable
trem to take up self employment in the
broad fields of aariculture and alliedsector,
indust-ies, services and business activities.

(b) The activities for which training is
being provided include the takes like

FEBRUARY 24, 1993
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Handloom, Handicrafts other village &
Khadi Industries construction activities,
sericulture, Services and Animal Hus-
bandry etc. Training facilities for various
trades include reputed voluntary organisa-
tions, master craftsman ITls, Polytechnics,
Khadi & Village Industries Boards & other
State and Central Institutions Trade wise
number of youth trained during 1991-92
is follows:-

Mechanical &Electrical 32177
Animal Husbandry 12455
Handloom 12709
Handicrafts 49337
Food 2735
Others 70346
o Tot 179759

(c' and (d). Training ic being given
under TRYSEM in the trades of mansions
and carpenters.

Production of Cotton.

356. SHR! H D. DEVEGOWDA Will
the Minister of TEXTILES he pleased to
state:

(a) the production of cotton in the
country during 1991-92 and 1992-93;

(b) the market price of various verities
of cotton during the above period ;

(c) the quantity of cotton exported and
foreign exchange earned durirg the abcve
period ; and

(d) the requirement of cotton for
Industrial Consumption during the said
period ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G.VENKAT
SWANM1Y): (a) The production of cotton in
the country during 1991-92 and 1992-93
are estimated at 119 lakh bales and 122
to 124 lakh bales repetitively.

(b) The price in the market of varnous
varieties of cotton during the above period
is given in Statement

(¢) The quantity of cotton exported
and foreign exchange eamed is given
below;
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(Qty. in lakh bales)
(Value. in Rs. crores

Year.
1991-92

1992-93
(upto 15-2-93)

Quantity Value
0.77 38.75
1.58 76.37

(d) The requirement of cotton for  was 103.09 lakh bales and is estimated to
Industrial consumption during 1991-92 be 105 lakh ba'es during 1992-93



FEBRUARY 24, 1993 Written Answers 376

375  Written Answers

S06S
LL0Y
chLE
LE0E
9veEe
8clLe
mmmw
viLe

0cec

c6

9.€¢

c019

215444

LL0Y

vece

(84°13

S90€

09¢€e

6.0€

€£0G¢

€0S¢

c6

18nNonvy  Anr

9819 9819
Sivy  Sivy
€66 E£66¢E
vLEC  9PEE
969t GvvE
186¢ 00.2
8lEE  6.0€
990€ v8.Lc¢
09ve  v9¢ce
Sive 6l1c
c6 c6
INNE AVYIN

9819

65y

188€

LEVE

£6ve

968¢

600¢€

96L¢

65¢c

c6

THdY  HOHVYW

9819

6SEY

188€

v.iEE

L8VE

9GL¢

£20E

8c/¢

90€e

G5¢0¢

c6

ovoy

90I¥

6GvE

89.€

£58¢

8L1€

(014214

€19¢

8961

c6
‘434

1859

5005

avey

96.E

2s8e

LEOE

6SvE

6vie

964¢

6€£0¢2

c6
NYr

9819

Lc6y

gLy

89/€

9vEE

LEOE
6.0¢€

0LL¢

v881

16
230

1coy
9ELE
1cie
968¢
088¢

£59¢

cibl

16

AON

- 928014

9819  ¥2C9S
- 66vY
66vY

66S€  6.S€
- S1GE
cige cise
0sLc  vECE
SvSe  LE0E
) 0042
98/1 1€91
L6 N hm..

100 1d3S

UOSEAS UOJIOI 26-1661 UONOD MeY JO S8dud j0dS pu3-yiuoy

IN3IN3LVIS

NIANS
2e-HOA
S-NOW
g-1ejueys
(dW) v -H
(9S) piv-d
NOAr/ A
(9S)ve-r
(o) ve-r
L6L°N
(aur4) wyseQ

jebueg

‘AJoueA

L

01



Written Answers 378

PHALGUNA 5, 1914 (SAKA)

377 written Answers

969 969¢%
96.€ vese
£56¢ 968¢
1292 €r9e
G192 SvSe
v,
LELC LELC
8L2¢ L0¢e
.Nwm_ v881
0/81 8281
6cLi SiLt
cozol  ceze
‘834 ‘834

NOSV3S NOLL1OD €6-¢661 NOLLOD MVYH 40 S301Hd LOdS N3 HINOW

ov9y

898¢

£0S¢

09ve

lgie

S60¢

8281

9681

6691

£6
Nvr

00Sy
LEGE
288¢
£v9¢
£v9¢e
NMNN
¢éee

£50¢

e

vely S98p 1825 ZE-HOU 0L
6v0Y 96.€ 2e-NONW 6
8982 261¢€ €0ve g-1ejueys g
0Ll2 9682 8982 (dWIP-H ¢
- - S90€ (os)viv-4 9
68v2 - Syve noAr/i-A 'S
9rye 6292 00.2 (HS) vET ¥
osee yove 6552 (oY) ve-r e
- - v622 6L 2
€491 0081 seee ysepejbueg |
26 !wm 26 B
AON 100 1d3S ‘Alsuep




379 Written Answers

INDO-USSR Bilateral Cooperation on
Space Technology

357. SHRISHRAVAN KUMAR PATEL:
Will the PRIME MINISTER be pleased to
state:

(a) whether during the recent visit of
Russian President Boris Yeltsin any agree-
ment has been signed for bilateral coopera-
tion in the field of space technology including
rocket engines; and

(b) if so, the details in this regard?

MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRIBHUVANESH
CHATURVEDI): (a) No, Sir.

(b) Does not arise.

Modernisation of Textile Mills Under
National Textile Corporation.

358. SHRI HARIN PATHAK: Will the
Minister of TEXTILES be pleased to state:

(a) whether several textile mills are
currently managed by the National Textile
Corporation though not owned by it:

(b) if so, the details thereof;

(c) whether tate of these mills are likely
to be considered under Government strat-
egy for rationalisation and modemisation of
the National Textile Corporation; and

(d) it so, the details thereof and if not, the
reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G. VE-
NKAT SWAMY): (a) and (b). Yes, Sir. 13
textile mills located at Bombay and 2 located
at Kanpur are beingh managed by National
Textile Corporation.
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(c)and(d). The surplus work force of the
mills inanaged by NTC are being rational-
ised through the Voluniary Retirement
Scheme. The Corporate Plan of NTC also
provides forthe modernisation of these mills.

CUT in Expenses on C.F.T.R.l., Nagpur

359. SHRIANNAJOSHI: Willthe PRIME
MINISTER be pleased to state:

(a) whetherthe Union Government have
recently imposed certain conditions regard-
ingthe land and recurringexpenses of Central
Food and Technological Research Institute
in Nagpur,

(b) if so, the details thereof;

(c) the reaction of the State Govern-
ment thereto;

(d) whether all such other Government
institutions running in different States of the
country are also working under the same
conditions; and

(e) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY (DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT)AND THEMINISTER OF STATE
IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI P. RANGARAJAN
KUMARAMANGALAM): (a) and (b). Nonew
conditions, barring the provision of the land
and 50% of the recurring expenditure for
running the relocated Centre, as originally
decided by CSIR Society, have been im-
posed.

(c) The State Government of Mahar-
ashtra have offered the land, but have yet to
concede the request of meeting 50% of
recurring expenditure.
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(d)and (e). Since Regional Centres are
established with a view to tapping local re-
sources for the benefit of local population,
concemed State Governments willingly
support such Centres. Even the CFTRI
Regional Centres located at Hyderabad,
Lucknow and Ludhiana are being strongly
supported by the respective State Govern-
ments. No exception has thus been made in
the case of CFTRI Centre at Nagpur.

Cray Super Computer

360. SHRI RAMASHRAY PRASAD
SINGH: Will the PRIME MINISTER be
pleased to state:

(a) whether the U.S. made Cray Super
Computer is used by Indian Scientists inde-
pendently;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS DEPARTMENT OF ELECTRON-
ICSANDOCEANDEVELOPMENT (SHRIP
RANGARAJEN KUMARAMANGALAM): (a)
Yes, Sir, The Cray Super-computer is being
used by Indian Scientists for weather-re-
lated applications independently.

(b) The Supercomputer was imported
as part of the implementation of the Project
on National Centre for Medium Range
weather Forecasting and development of
agro-meterological services. The Supercom-
puter is being used for development of
numerical prediction models for preparation
of weather forecasts in the medium range 3
10 10 or more days in advance which would
helpthe farmers in planning their agricuttural
Operations. itis also being used for weather-
Modelling studies by the India Meteorologi-
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cal Department and institutions like Indian
Institute of Tropical Meteorology. For this
scientific application, the Indian scientists
have been using the Cray Supercomputer
independently. The maintenance of the
hardware and the systems software of the
Supercomputeris being performed by Messrs
Crayresearchinaccordance with their world-
wide policy.

(c) Not applicable.

Upgradation of Small Scal Industrial
Sector

361. SHRIMATI PRATIBHA DEVIS-
INGH PATIL: Will the PRIME MINISTER be
pleased to state:

(a) whether the Government have any
proposalto strengthen and upgrade the Small
Scale Industrial Sector and make it more
export oriented; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) (SHRI
M. ARUNACHALAM): (a)and (b). As perthe
Small Scale Industrial Policy announced on
6th August, 1991 the primary objective would
be to impart more vitality and growth impetus
tothe sectortoenableittocontributeits ii..*e
fully to the economy particularly in terms ot
growth of output, employment and exports.
In order to achieve they objectives, a series
of measures have beeninitiatedto strengthen
and upgrade this sector. The policy meas-
ures broadly cover increase in investment
limit and formation of special package for
tiny sector, financial support in terms of
better access to credit, modernisation, tech-
nological and quality upgradation, market-
ing and exports. To boost up exports, train-
ingis being provided in export marketing and
packaging alongwith the facilities for partici-
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pation in intemational trade and exhibition.
Indo-Canada Co-operation

362. SHRI SUBASH CHANDRA
NAYAK: Will the PRIME MINISTER be
pleased to state:

(a) whether the Government have es-
tablished co-operation with Canada in the
industrial sector;

(b) if so, the aid and assistance likely to
be obtained from Canada to promote vari-
ous industries in the country; and

(c) the manner in which the amount is
likely to be spent?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMAT! KRISHNA SAHI): (a) There is
cooperation between India and Canada in
the industrial sector. During the last five
years (1988-93), the government of India
has approved a total number of 39 collabo-
rations with Canadian firms involving an
equity participation of Rs. 694.99 lakhs.

(b) At present, there is no proposal
under Government's consideration for aid
and assistance by Canada in the industnial
sector.

“(c) Does not arise.

Indo-Poland Cooperation in Science
and Technology

363. DR. KRUPASINDHU BHO!: Wili
the PRIME MINISTER be pleased to state:

(a) whetherthe Government propose to
establish relations in the field of Science and
Technology with Poland;
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(b) whether any new pact has recently
been signed between the two countries for
that purpose; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY (DEPARTMENTS OF ELECTRONICS
AND OCEAN DEVELOPMENT) THE MIN-
ISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI P. R.
KUMARAMANGALAM): (a) and (b). Yes,
Sir.

(c) Anew Agreement on cooperation in
Science & Technology, for aninitial period of
five years was signed on 12th January, 1993
in New Delhi, between the Department of
Science and Technology, Government of
India and the State Committee for Scientific
Research, Government of the Republic of
Poland.

The agreement covers the following
forms:

—Joint research, development and
design projects, including the exchange of
their results as well as exchange of scien-
tists, specialists and researchers related to
them;

—Joint scientific conferences, sympo-
sia, courses, workshops and exhibitions;

—Exchange of science and technology
information and documentation; and

—Use o R & D facilities and scientific
equipment.

Production by Cigarette Companies

364. SHRI S.B. THORAT: Will the
PRIME MINISTER be pleased to state: '

(a) the approved capacity and actual
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production of various multinational cigarette
companies during each of the last three
years;

(b) whether some of these companies
have exceeded their approved capacity;
(c) if so, the details thereof; and

(d) the action taken/proposedtobetaken
against such companies?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a) Three
cigarette manufacturingcompanies viz. M/s.
ITC Limited, M/s. Godfrey Phillips India
Limited and M/s. VST Industries Limited
have foreign shareholdings. Thejrapproved
capacity and actual production during the
last three years as reported to DGTD are as
under :-
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(b) No Sir.

(c) and (d). Does not arise.
Export of Silk Fabrics

365. SHRIDHARMABIKSHAM: Willthe
Minister of TEXTILES be pleased to state:

(a) wether export o silk fabrics has in-
creased in recent years;

(b) the extent of increase and the reve-
nus generated therefrom;

(c) the countries to whom silk fabrics
exported; and

(d) the extent to which the silk industry
in our country expanded as a result thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G. VE-
NKAT SWAMY): (a) Yes, Sir.

(b) Export eamings increased from Rs.
159.82 crores in 1985-86 to Rs. 675.57
crores in 1991-92.

(c) Silk fabrics/silk goods are being
exportedto about 100 countries in the world.
However, the countries which together ac-
counted for more than 85% of silk goods
exported from India during 1991-92 are USA,
Germany, U.K., Japan, France, UALE.,
Canada, Australia, ltaly, Spain, Switzerland,
Singapore, Netherland, Austria, Belgium,
Sweden, Finland, Denmark, Saudi Arabia
and Malaysia.
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(d) The rising trend of exports as well as
increasing domestic demands have helped

-in the increase in raw silk production from

7897 Metric Tonnes in 1985-86 to 11748
Metric Tonnes in 1991-92.

Fixation of Pre-Determined Ra‘tcs
366. SHRI MOTILAL SINGH: Will the
Minister of URBAN DEVELOPMENT be

pleased to state:

(a) the pre-determined rates for alterna-
tive allotment of plots of D.D.A. from 1989 to

1992, year-wise;

(b) the ratio of increase in successive
pre-determined rates during the period, year-
wise;

(c) whetherthe Government propose to
revise the pre-determined rates effective
from April 1, 1992; and

(d) if so, the time by which such revision
is likely to be done?

THE MINISTER OF STATE OF THE
MINISTRY OF URBAN DEVELOPMENT
(ANDMINISTEROF STATE IN THE MINIS-
TRY OF WATER RESOURCES) (SHRIP K.
THUNGON): (a) and (b). DDA have reported

.that during the period from 1.4.1989 to

31.3.1992, no revision of pre-determined
rates for allotment of alternative plots to
persons whose lands were acquired took
place. The zone-wise applicable pre-deter-
mined rates of the period from 1989 to 1992
are as under :-

(i) South zone -
(ii) West zone -
(iii) North zone

(iv) East zone -

Rs. 805 Per sq. mtr.
Rs. 730 Per sq. mtr.
Rs. 715 Per sq. mtr.

Rs. 700 Per sq. mtr.
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(c) and (d). DDA have reported that the
pre-determined rate for allotment of alterna-
tive plots for Dwarka Scheme for 1992-93
was revised to Rs. 1650.65 per sq. mtr. and
the same rates are being charged provision-
ally for allotment of alternative plots in other
zones also, in respect of which revision is
expected to be made by June, 1993.

[ Transiation]
Capital Investment in M.P.

367. SHRI SHIVRAJ SINGH
CHAUHAN: Will the Minister of PLANNING
AND PROGRAMME IMPLEMENTATION be
pleased to state:

(a) whether Central Capital investment
in Madhya Pradesh has come downin 1992-
93 vis-a-vis 1990-91;

(b) if so. the reasons thereof:

(c) the percentage of capital investedin
Madhya Pradesh duringthe lastthree years;
and

(d) the steps proposed to be taken to
increase the investmentin Madhya Pradesh?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRIGIR-
IDHAR GOMANGO): (a) to (d). The Central
Capital investment is neither planned nor
accounted or State-wise and hence it is not
possible to arrive at an accurate estimate of
a particular State's share of the Central
capital investment.

[English]
Encroachments on Way Pedestrial
Paths

368. SHRIRAJNATH SONKAR SHAS-
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TRI: Willthe Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) the details of the recommendations
made in 1988 by National Commission on
Urbanisation about encroachments on way
pedestrial paths in Delhi;

(b) whetherthe Government propose to
implement this recommendation;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF URBAN DEVELOPMENT
(ANDMINISTEROF STATE IN THEMINIS-
TRY OF WATER RESOURCES) (SHRIP K.
THUNGON): (a) The National Commission
on Urbanisation has not made any specific
recommendation regarding encroachments
on way pedestrial paths in Delhi. However,
the Commission recommended that squat-
ting on land which constitutes a right of way.
should generally be cleared of encroach-
ment. Squatting on public land may be regu-
larised where possible. Butland required for
public and social purposes must be pro-
tecied and selective relocation of squatters
from ecologically sensitive land must be
undertaken.

(b) to (d). Local Self Government being
a state subject it is for the urban local bodies
and state agencies to take necessary action
in this sphere. The recommendations of the
National Commission on Urbanisation have
been forwarded to the State Governments.

Production of Fertilizers

369. SHRISYED SHAHABUDDIN: Will
the PRIME MINISTER be pleased to state:

(a) the estimated quantity of basic fertil-
izers produced by public and private sectors
separately during 1992;
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(b) the break-up of production by vari-
ous public sector undertakings;

(c) the.quantity of basic fertilizers im-
ported during the year; if any;

(d) the estimated quantity of fertilizers
utilised during the year; and

(e) the quantity of imported fertilizers
made available to the farmers at subsidised
prices? )

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (SHRI EDUARDO FALEIRO): (a)
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and (b). The information is given in State-
ment |

(c) The information is given in State-
ment - ||

(d) The information is given in State-
ment - Il

(e) The information is given in State-
ment - IV

STATEMENT -1

Quantities of fertilizers produced during
the year 1992

Production during January, 1992
to December, 1992

Public and Cooperative Sectors

Fertilizer Corporation of India
Urea

Ammonium Sulphate
National Fertilizers Limited
Urea

Calcium Ammonium Nitrate

Hindustan Fertilizer Corporation

Urea

Ammonium Sulphate

In lakh tonnes

5.135

0.037

22.057

1.913

4917

0.008

Fertilizers and Chemicals Travancore Ltd.

Ammonium Sulphate

Urea

1.451

2.049
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Complexes 6.600
Di-Ammonium Phosphate 0.214

Rashtriva Chemicals & Fertilizers Ltd.

Urea 17.479
Ammonium Nitrophosphate & complex 6.841
Madras Fertilizers Limited

Urea 0.435
Complexes 7.683

Production during Jan., 92 to Dec., 92

(In lakh tonnes)
Paradeep Phosphates Limited
Di-Ammonium Phosphate 5.346

Indian Farmers Fertilizers Cooperative Ltd.

Urea 17.219
Di-Ammonium Phosphate 3.850
Complexes 5.633

Krishak Bharati Cooperative Limited

Urea 17.382
Pyrites Phosphates and Chemicals Ltd.

Single Super Phosphate 1.809
Other Units in Public sector

Calcium Ammonium Nitrate 2.047
Urea 1.167

Ammonium Sulphate 1.047
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Single Super Phosphate 1.126
Private Sector

Urea 42.545
Di-Ammonium Phosphate 18.213
Complexes 9.840
Ammonium Sulphate 3.040
Ammonium Chloride 1.386
Single Super Phosphate 19.753
Calcium Ammonium Nitrate 0.583

STATEMENT - ll
Product Quantities imported during

1992-93 (upto January, 1993)

‘In lakh tonnes)

Urea 16.73

MOP ’ 17.61

DAP 14.51

NPX 1.30

SOP 0.05
STATEMENT - Il

(In lakh tonnes)

(In terms of Nutrients)

Product

Nitrogen 84.00

P 205 31.19
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(In lakh tonnes)
(In terms of Nutrients)
Product
K20 10.66
Total :- 126.57
STATEMENT - IV
Quantity
(In lakh tonnes)
Product
Urea 14.02
M.O.P.* 9.33
DAP* 494

Delicensing of Automobile Sector

370. SHRI GURUDAS KAMAT: Willthe
PRIME MINISTER be pleased to state:

(a) whetherthe Government propose to
delicense the automobile sector; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL 'DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAH]I): (a) and (b).
Under the New Industrial Policy, all types of
automobiles except motorcars have been
de-licensed. Policy formulation is a dynamic
concept and has to be responsive to chang-

ing needs. A continuous appraisal of various
policy measures including the automobile
policy is, therefore, aconsequential require-
ment.

[Translation)

Industrial Production

371. SHRINAWAL KISHORE RAI:
SHRINITISH KUMAR:

Will the PRIME MINISTER be pleased
to state:

ka) the growth rate fixed for industrial
production during 1992-93;

(b) whetherthe Government have made

* The figures given are upto the date of decontrol.
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nay assessment of the industrial growth rate
from April to December, 1992 vis-a-vis its
target;

(c) if so, the details thereof; and

(d) the efforts being made and incen-
tives provided to achieve the target during
the remaining period of the current financial
year?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMAT! KRISHNA SAHI): (a) and (b).
During the Eighth Five Year plan (1992-97)
an average annual growth rate target of 7.5
percent of Industrial Production was fixed.
However, Planning Commission has not fixed
any year-wise growth rate for industrial pro-
duction. According to the Index of Industrial
Produgtion, as compiled by the Central Sta-
tistical Organisation, available upto Novem-
ber, 1992, the overall growth rate during
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April-November, 1992 over April-November,
1991 was 3.9 percent, compared to (-) 0.1
percent during April-March, 1991-92.

(c) A statement showing the rates of
growth in respect of 2-digit industry-groups
within the manufacturing sector during April-
September, 1992, the latest period for which
the information is available, is enclosed.

(d) Initiatives takeninthe New Industrial
Policy whichinter-alia provide for substantial
de-regulation of industrial sector and promo-
tion of foreign investment in high priority
areas, in the Union Budget 1992-93, and in
the Export and Import Policy 1992-97 are
aimed at accelerating overall industrial pro-
duction in the country. Subsequent meas-
ures taken include amendment to Foreign
Exchange Regulation Act, and revision in
the monetary and credit policies through
changes in the interest rate structure, provi-
sion of additional credit limit of Rs. 600
crores through IDBI etc.
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[English]

Industries in Assam

372. SHRI PROBIN DEKA: Will the
PRIME MINISTER be pleased to state:

" (a) the number of proposals received by
the Union Government from the Govem-
ment of Assam during each of the last three
years for setting up of industries;

(b) the number of proposals approved
and the number of those rejected during the
above period;

(c) the reasons for not approving those
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proposals; and

(d) the steps taken by the Government
for speedy disposal of the pending propos-
als?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMAT! KRISHNA SAHI): (a) and (b).
During the years 1990-92, 9 applications
were received from the undertakings be-
longing to State Public Sector/State Indus-
trial Development Corporations for setting
up of industries in Assam. Their disposal
position is as under:-
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(c) The proposals were rejected/other-
wise disposed of on the following grounds:

(1) No scope for creation of
further capacity;

(2) Proposal does not con-
form tothe present policy/
guidelines;

(3) Proposeditem primafacie

does not appear to be
inciuded in the compul-
sory licensing list;

4) Feed stock has not been
tied up.

(d) Does not arise.

Handing Over Textile Mills to Workers’
Cooperatives

374. SHRI MOHAN RAWALE: Will the
Minister of TEXTILES be pleased to state:

(a) Whetherthe Govemment propose to
hand over the textile mills in the country to
workers cooperatives;

(b) if so, the details thereof,

(c) whether the Govemment also pro-
pose to participate in the equity capital of
those workers cooperatives to boost the
morals of textile workers;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G. VE-
NKAT SWAMY): (a) and (b). Government
would welcome any such proposals coming
either from the workers’ Cooperatives or
from the respective State Governments.
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(c) to (e). Each proposal would be con-
sidered on its merits and according to the
specific needs.

Setting up of New Co-Operative Private
Spinning Mills in Maharashtra

375. SHRI BAPU HARI CHAURE: Will
the Minister of TEXTILES be pleased to
state:

(a) whetherthe Government propose to
set up cooperative private spinning mills in
Guijarat, Madhya Pradesh and Maharashtra
during Eighth Five year Plan;

(b) if so, the details thereof;

(c) whetherthe Union Govemment have
received any requests from the above State
Govemments for provision of longtermloans
by the Central financing institutions for the

purpose; and

(d)if so, the action taken by the Govern-
ment thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHR! G. VE-
NKAT SWAMY): (a) and (b). The Govemn-
ment does not propose to set up Coopera-
tive/Private Spinning Mills. However, as per
information made available by National
Cooperative Development Corporation
(NCDC), there are tentative proposals to set
up & Cooperative Spinning Mills in Mahar-
ashtra and 4 in Madhya Pradesh.

(c)and (d). The Government received a
proposal from the State Government of
Maharashtra only for provision of long-term
loans by the central Financial Institutions in
respect of 40 new Co-operative Spinning
Mills proposed to be set up by the State
Govemment. The Matter was taken up with
IDHI who have stated that while concidering
the request for assistance to the spinning
units in the Cooperative Sector, Financial
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Institutions not only take an All-India view but
adopt certain criteria such as backward-
forward linkages with Weavers/Cotton Grow-
ers, development requirements of specific
regions etc. As informed, |DBI along with
other All-india term lending institutions hawe
extended financial assistance to 5 co-op.
spinning units in Maharashtra out of the 11
cooperative units identified by the Standing
Committes.

Setting up of Petrochemical Industries
in Gujarat

376. SHRI CHANDRESH PATEL: Will
the PRIME MINISTER be pleased to state:

(a) whetherthe Government propose to
set up Petro-Chemicals and Chemicals in-
dustries inthe districts of Saurashtra, Gujarat
during March, 1993 to December, 1994;

(b) whether the Government have re-
ceived any representations from the Gov-
ernment of Gujarat as well as from some
private sectors in this connection during
January, 1990 to February, 1993;

(c) if so, the details thereof;

(d) the action taken thereon;

(e) the outcome thereof;

PHALGUNA 5, 1914 (SAKA)

Written Answers 414

(f) the number of such industries which
have come up in each district of Gujarat
either in Public or Private Sector during the
last three years; and

(g) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (SHRI EDUARDO FALEIRO): (a) to
(g). Applications for industrial licences for
the manufacture of various chemicals and
petrochemical items, which still requires an
industrial licence, including those proposed
to be located in Gujarat are received from
time to time. These are examined and de-
cided on techno-economic consideration in
line with existing policies as a continuous
process. '

The petrochemical industry includingin
Guijarat, is spread over organised as well as
small scale and tiny sectors. The number of
suchunitsis large. Furthermore, petrochemi-
cal and chemical industry has now been, by
andlarge, de-licensed. Dataon all such units
in operation is not compiled. However, the
information relating to major chemical and
petrochemical projects presently in opera-
tion/under implementation in Gujaratis given
in the statement attached.



FEBRUARY 24, 1993 Written Answers 416

415 Written Answers

"8uLolyD
‘epos SMSUED ‘epuoyoiq eusliyi3

"0}e ‘eusjAdoid
‘audjAul3 ‘(OAJ) 8puolyD IAuinkjod

‘POY
JUNN 'OUO0)) BjelejeABU ‘|OUBYION

“epuojyQ |Auoiy L
‘SauBYlawoIoyD
apixQ ausjAyi3

0@ 9pUOYD
Kuuip Ajod Buezueg ‘1exoen) ejydeN

L3
'saiqi4 a|dejs 18ishjod
‘WweA jusweii Jajshjod
"WweA juewel4 Jaishjod

‘xa} xepuedsg ‘weAjuswej
‘UOJAN ‘weA Juswej4 ieishiod

WeA Eo..:m__u_ :o_>.z

‘019 wiek Jueweyi4 ‘pio) 8ih} UojAN

s|eoiway) g suswe|q

"PI7 seuisnpuj edueljey

.EM Auedwo?)) @ siezijiued
8||BA EpEULIEN jEleind

"pPi seuisnpu) yedsuel |
‘pejw sjeaiwesy) gselexly jeselno

"Pi7 sjesiweyooned eipiey

peliwi uonesodio) (eoIweyd0ad uelpu|

SIN 92118D

se.qi4 osed jele/hy

SIIN XIS uepie

"IN eAeiedoo) sjyoned

‘(penwiy Awedwo?) Jeziiue4 sniejs ieselny

Yim um;oEv UOJAN jes8inS

uopeiodio) uoAey eposeg

‘el

ch

Ry
© 0l

¢ w © N

buunenueyy jo we)|

Auedwo) ey) jo sweN

-'SMOJjo; SB 8J. JeseinD Uy uonesodio) [BoIWeYo018d B [edjweyD Jofey ey

IN3INIALVYIS



417 Whitten Answers
Plan Outiay for States

377. SHRI 'MANORANJAN
BHAKTA: ‘
SHRI VILASRAO NAG-
NATHRAO GUNDE-
WAR:
SHRI GEORGE FERNAN-
DES:
SHRI CHITTA BASU:
SHRI BIRSINGH MAHATO:

Will the Minister of PLANNING AND
PROGRAMME [IMPLEMENTATION be
pleased to state:

(a) the plan outlay approved for current
year, State-wise;

(b) whether the share of plan outlay has
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been increased this year vis-a-vis last year;
(c) if so, the details thereof; and
(d) if not, the reasons thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRIGIR-
IDHAR GOMANGO): (a) to (c). A statement
indicating State-wise outlays approved for
the current year i.e. 92-93 and percentage
variations from the outlays approved for the
year 1991-92, is attached.

(d) The annual plan outlays of the States
are based on their own contribution of re-
sources and Central Assistance/support to
the States Plan budget. Reduction and in-
creases over previous year are due to the
resources position of the States.
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[Translation]
Posts Reserved For SC/ST

378.SHRIN.J. BATHVA: Willthe PRIME
MINISTER be pleased to state:

(a) the total number of posts reserved
for Scheduled Castes and Scheduled Tribes
lying vacant in the Department of Electron-
ics/Undertakings up to December, 1992,
category-wise;

(b) the reasons therefor; and

(c) the steps taken/proposedto be taken
for filling up these posts immediately?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE & TECHNOLOGY,
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DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOP-
MENT (SHRI RANGARAJAN
KUMARAMANGALAM): (a) to (c). Theinfor-
mation in respect of the Department of Elec-
tronics and its Public Sector Enterprises
namely, CMC Ltd., Electronics Trade &
Technology Development Corporation Lim-
ited (ET&T) and Semiconductor Complex
Limited (SCL) is given in the Statements (| &
I respectively).

STATEMENT -1

(a) and (b). The following posts reserved
for Scheduled Castes and Scheduled Tribes
are lying vacant in the Department of Elec-
tronics upto December. 1992 due to non-
availability of adequate number of suitable
candidates:

Category SC ST
Group ‘A’ 1 1
Group ‘B’ 11 5
Group ‘'C’ 4 7
Group 'D’ 1 1

(c) Special Recruitment Drives through
open advertisements/Staff Selection Com-
mission were undertaken from 1989 on-

Departmental Competitive Examina-
tions were held/are being held to fill up the
reserved vacancies falling in the promotion

wards tofill up the reserved vacanciesinthe . quota.
direct recruitment quota.
STATEMENT -l
(a) Name of the Undertaking Posts
sC ST
1. CMC Limited 86 43
2. ET&T 6 12
3. SCL 38 7
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(b) Being a Hi-tech area, inspite of all
efforts, it has been found difficult to select
adequate number of suitable candidates with
required skills and expertise to fill up the
reserved posts. Also in SCL due to unfortu-
nate fire accident on 7.2.1989, the major
production facilities got destroyed and all
recruitment had to be suspended.

(c) All efforts would be made through
newspaper advertisements and Campus
interviews to fill up the backlog of remaining
SC/ST posts.

Sickness in Small Scale Industries

379.SHRIGIRDHARILALBHARGAVA:
Will the PRIME MINISTER be pleased to
state:

(a) the percentage of sickness in the
small scale industries, State-wise,

(b) the steps taken to overcome the
sickness in small scale industries;

(c) whetherthousands of engineers and
other technical personnel engaged in small
scale industrial sector have been rendered
jobless as a result thereof;

(d) whetherthe Government propose to
set up an Engineers Welfare Fund for such
technical persons; and

(e) if so, by when and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY SMALL SCALE
INDUSTRY AND MINISTRY OF AGRICUL-
‘TURE AND AGRO RURAL INDUSTRY
(SHRI M. ARUNACHALAM): (a) State-wise
percentage of sickness in the small scale
industries as at the end of March, 1991 are
indicated at Statement - |.

(b) The steps taken to overcome the
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sickness in small scale industries are:

@

(ii)

(iii)

(iv)

Issuance of detailed guidelines
by RBI to all scheduled com-
mercial banks in regard to
rehabilitation of sick units in
the small scale sector with
specific reference to definition
of sick SSI units, viability
norms, incipient sickness as
also reliefs and concessions
from banksffinancial institu-
tions for implementation of
rehabilitation packages in the
case of potentially viable sick
units.

On the advice of the Gowt. of
India, Reserve Bank of India
has set up State Level Inter-
Institutional Committees
(SLIICs)in all Sfates underthe
Chairmanship of Secretary,
Industries Department for
working out a rehabilitation
package for revival of viable
sick small scale units.

Financial assistance in the
form of long term equity type
assistance upto Rs. 1,50,000/
-to units with a project cost not
exceeding Rs. 10 lakhs at a
nominal service charge of one
per cent per annum is also
available to potentially viable
sick SSI units from the Na-
tional Equity Fund set up in
August, 1987.

The Union Ministry of Industry
is also operating a Centrally
Sponsored Margin Money
Schemeforrevival of sick small
scale units, under which quan-
tum of assistance per unit is
upto Rs. 50,000/-. The amount
sanctioned under this Scheme
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v

from 1983-84 to 1991-92
amountedto Rs. 243.59 lakhs.

A Committee to review, inter-
alia, the rehabilitation of sick
small scale units was ap-
pointed vide RBI Memoran-
dumdated9.12.91. Thereport
submitted by the Committee
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(c) No study/survey has been made in
this regard. '

(d) and (e). No, Sir. The necessity for
such fund has not been visualised as yet.

STATEMENT - |

State-wise percentage of sickness in the
small scale industries as at the end of

recently is being examined. March, 1991
State/Union % of Sickness
Territory
M @
1. Assam 36.69
2. Meghalaya 4.62
3. Mizoram -
4. Bihar . 6.56
5. Arunachal Pradesh 1.69
6. West Bengal 21.98
7. Nagaland 7.40
8. Manipur 54.98
9. Orissa 4597
10. Sikkim 32.33
11. Tripura 12.18
12. A &N Islands 275
13. Uttar Pradesh 12.20
14. Delhi 16.53
15. Punjab 418
16. haryana 3.58
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State/Union % of Sickness
Territory
(1) (2
17. Chandigarh 10.92
18. Jammu & Kashmir 3.32
19. Himachal Pradesh 717
20. ©  Rajasthan 19.28
21. Guijarat 7.05
22. Maharashtra 33.33
23. Daman & Diu 17.54
24, Goa 22.15
25. D&N Haveli 2.48
26. Madhya Pradesh 9.28
27. Andhra Pradesh 30.97
28. Karnataka 15.62
29. Ladshadweep -
30. Tamil Nadu 8.93
31. Kerala 26.63
32. Pondicherry 5.46
Total 14.51
Note:  Proportion of number of sick SS! units as on 31st March, 1991 to number of
SIDO units registered with State/UT Directorate of Industries as at the end of
March, 1991 except in the States of J&K, Punjab & West Bengal (for which the
information relates to as on 31st December, 1991) have been considered.
[English] GAUTAM:

Foreign Technical Agreements

380.

SHRIMATI

SHEELA

SHRI RAJESH KUMAR:
SHRIMUMTAZ ANSARI:
Will the PRIME MINISTER be pleased
to state:
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(a) the number of agreements signed in
regardtotechnical and othertypes of foreign
collaboration in industrial sector during 1991-
92 till December 31, 1992;

(b) the terms and conditions of these
agreements; and

(c) the extent of foreign currency si-

phoned out due to these agreements?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRIMATI
KRISHNA SAHI): (a) The number of approv-
als for foreign collaboration agreements for
technical and other types of collaboration for
the years 1991-92 are given below:-
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(b) As spelt out in the statement on
Industrial Policy tabled in both the Houses of
Parliament an 24th July, 1991 :-

(i) The Reserve Bank of India
accords automatic permission
for foreign technology agree-
ments upto a lumpsum pay-
mentof Rs. 1 crore, 5% royalty
for domestic sales and 8% for
exports, subject to a total
payment of 8% of sales overa
10 year period from date of
agreement or 7 years from
commencement of production;

(ii) Other proposals need specific
approval of the Gowvt. under
the general procedures in
force.

(c) Payments for technology transfer
arrangement in the form of lumpsum know-
how fee etc. are linked with transfer of tech-
nology and with the implementation of proj-
ect and the payments of royalty is linked with
production of products manufactured under
the technology transfer agreements and
accordingly these payments are spread over
a period of time and depends on the imple-
mentation of an industrial project which var-
ies fromindustry to industry depending upon
the nature of technology involved.

Besides, with the introduction of partial
convertibility of rupee w.e.f. 1stMarch, 1992,
foreign exchange for payments towards
technology transfer agreements have to be
bought by the entrepreneurs from the mar-
ket at market determined rates.

Indo-EEC Agreement on Textiles
381. SHRI PRAKASH V. PATIL: Will
the Minister of TEXTILES be pleased to

state:

(a) whether any agreement took place
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between India and European Economic
Community (EEC) over textiles in Brussels
recently; and

(b)if so, the details and outcome thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G./ VE-
NKAT SWAMY): (a) and (b). India and Euro-
pean Economic Community initia led an
Agreement at Brussels on 18th December,
1992 providing for extension of Indo-EEC
Textile Agreement for two years beyond
31.12.92 with certain changes. There is a
provisioninthe Agreement forfurther exten-
sion by one year. The Agreement also stipu-
lates that it will stand terminated automati-
cally with effect from the date of implemen-
tation of the results of Uruguay Round Nego-
tiations.

[ Transiation)
Construction of Flyovers

382. SHRI MADAN LAL KHURANA:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) the details of flyovers proposedtobe
constructed in Delhi during the Eighth Five
Year Plan;

(b) the number of those flyovers for
which construction work was to be started
during 1992-93;

(c) whether a number of flyovers which
were expected to be completed during the
Sixth Five Year Plan and the Seventh Five
Year Plan, have not yet been completed;
and

(d) if so, the steps taken by the Govern-
ment to complete these flyovers?

THE MINISTER OF STATE OF THE
MINISTRY OF URBAN DEVELOPMENT
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AND MINISTRY OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRIP K.
THUNGON): (a) The details of flyovers pro-
posed to be constructed in Delhi during the
Eighth Five Year Plan by Delhi Administra-
tion/Municipal Corporation of Delhi are as
under:-

Delhi Administration

1. Clover leafs fly over at |.P.
Estate

2. One Road Under Bridge near
I.P. Estate

3. Flyoverat Punjabi Bagh Cross-
ing

4, Flyover at Safdarjung Cross-
ing

5.  FlyoveratDhaulaKuanCross-
ing

Municipal Corporation of Delhi

1. Grade Separator on Jail Road
Najafgarh road at Tilak Nagar

2. Grade separator at the inter-

section of Bahadur Shah Zaf-
far Marg and Deen Dayal
Upadhya Marg
(b) Nil
[English)
Commission Agents in .D.P.L.

383. DR. ASIM BALA: Will the PRIME
MINISTER be pleased to refer to the reply
given to unstarred Question No. 4562 on
March 25, 1992 regarding Commission
agents in Indian Drugs and Pharmaceuticat
Limitec and state:
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(a) whether the requisite information
already fumished by IDPL has since been
processed;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (SHRI EDUARDO FALEIRO): (a) to
(c). The details furnished by IDPL were found
inadequate and more details were called for.
The requisite information has not yet been
furnished by IDPL. The company manage-
ment has been advised to do so at the
earliest.

Enumeration Procedure for Foreign
Nationals

384. SHRI CHITTA BASU: Will the
PRIME MINISTER be pleased to state:

(a) whether the Election Commission
has, in recent past, issued special instruc-
tions conceming enumeration procedure in
areas having substantial presence of foreign
nationals;

(b) if so, the details of the instructions;

(c) whether the enumeration work has
been done in accordance with the instruc-
tions;

(d) if so, the details thereof, Statewise;
and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI H.R. BHARDWAJ):
(a) Yes, Sir.

(b) Details of instructions are contained
inthe scheme of special enumeration proce-
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dure. A copy of the scheme prescribed by
the Election Commission is given in the
attached statement

(c) to (e) The Election Commission has
informed that the enumeration work has
been completed in all the States and Union
territories except in the whole of Assam
State and Kishanganj District of Bihar. Re-
enumeration has been ordered in the whole
of Assam State and Kishanganj District of
Bihar. No revision of electoral rolls was or-
dered in Jammu and Kashmir.

STATEMENT

Intensive revision of electoral rolls with ref-
erence to 1.1.1993 as the qualifying date -
Special enumeration procedure in areas
having a substantial presence of foreign
nationals.

The Commission has directed that the
following procedure should be adopted in
areas where there is a substantial number of
foreign nationals :-

1. The assembly constituencies
where there is a large-scale
presence of foreign nationals
should be identified first by the
State Government authorities
concemed and within each
assembly constituency the
polling areas having a sub-
stantial presence of foreign
nationals should also be like-
wise identified by those au-
thorities. :

2. Incase the enumeratorsareto
cover more than one polling
area in two or more rounds,
top priority should be given for
the identified areas and enu-
meration of these areas should
be taken up first and the enu-
meration work should be
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completed there by the 31st
August, 1992.

The enumeration of the house-
holds in the identified areas
will be done as in the case of
otherareas by house-to-house
visits by enumerators and col-
lection of requisite information
about occupants of the dwell-
ing units in the polling area in
the existing electoral cards.

The information collected by
the enumerators for given
areas should be consolidated
for each assembly constitu-
ency and furnished to the Dis-
trict Collector/Dy. Commis-
sioner/Distt Magistrate/District
Officer.

The District Collector, etc.,
shall get the names in these
consolidated lists in respect of
each assembly constituency
verified through the police/in-
telligence agencies or such .
other authorities as may be
considered appropriate by
them, with particular reference
to the citizenship of the per-
sons enumerated as per the
consolidated list.

The question of citizenship of
eachindividual included in the
lists should be decided either
way by the District Collectors,
etc., by the 7th October, 1992.

Electoral Registration Officer
will thereafter prepare a draft
electoral roll on the basis of
the lists verified by the District
Collectors, etc. In the draft
electoral roll, Electoral Regis-
tration Officer shallinclude only
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10.

those names which are certi-
fied by the District Collectors,
etc. as Indian citizens after
verification.

Thedraftrolis sopreparedshall
be published inviting claims
and objections alongwith draft
publication of rolis of other
areas. .

Any person who is enumer-
ated by the enumerator in the
identified area but whose name
has not been included in the
draft electoral roll on the basis
of the verification of citizen-
ship made by the District Col-
lector etc., can, if he so de-
sires, file an application for
inclusion of his name in the
prescribed Form 6 appended
to the Registration of Electors
Rules, 1960. In such a case

the onus of proof that he is a .

citizen of India is on the appli-
cant who has filed a claim
application. The Electoral
Registration Officer will decide
such case on the basis of the
evidence adduced by the
claimant. He can also make
use of information fumished
by the district Collector, etc.,
and any additional information
available with the district Col-
lector, etc., in relation to that
person on the basis of which
the district Collectors, etc., had
decided that the person is not
an Indian citizen.

Publicity about the special
enumeration procedure may
be given through the print
media, electronic media and
by other means so that alithose
interested can help in the
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preparation of an error-free
electoral roll.

Legislation to Ban Mixing Religion with
Politics

385. SHRI SHRAVAN KUMAR
PATEL:
SHRI DHARMA BHIKSHAM:

Will the PRIME MINISTER be pleased
to state: :

(a) whetherthe Government propose to
amend the people’s Representation Act to
ban the political parties from mixing religion
with politics;

(b) if so, the details thereof; and
(c) the time by which the proposed

amendment is likely to be brought before
parliament?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI H.R. BHARDWAJ):
(a) There is no such proposal under consid-
eration of the Government at present.

(b) and (c). Do not arise.
Tarapur Atomic Project

386. SHRI RAM NAIK: Will the PRIME
MINISTER be pleased to state:

(a) whether the reactor of the Tarapur
Atomic Project generating electricity is likely
to collapse;

(b) if so, the likely impact thereof; and

(c) the steps taken/proposed to avoid
such a mishap?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRI
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BHUVNESH CHATURVEDI): (a) No, Sir.

(b) and (c). Do not arise.

Proposals from Maharashtra for
Setting up Industries

387. SHRIANNA JOSHI: Wilithe PRIME
MINISTER be pleased to state:

(a) the number of proposals received by
the Union Government from Government of
Maharashtra during each of the last three
years for setting up of industries;

(b) the number of proposals approved
and the number of those rejected during the
above period;

(c) the reasons for not approving these
proposals; and

(d) the steps taken by the Government
for the speedy disposal of the pending pro-
posals?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a) and (b).
During the years 1990, 1991 & 1992, Nine
applications were received from undertak-
ing belonging to State Public Sector/State
Industrial Development Corpciations of
Maharashtra. Against these, two Letters of
Intentwere issuec and Six applications were
rejected/withdrawn/not processed as licence
was not required.

(c) The applications were rejected/oth-
erwise disposed of on following grounds:-

0 No scope for creation of fur-
ther capacity in the proposed

line of manufacture:

(i) Proposeditem of manutacture,
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prima facie, does not appear
to be included in the compul-
sory licensing list;

(iii) Proposal does not conform to
the policy guidelines.

(d) All steps are taken by the Govern-
ment for speedy disposal of applications.

[Translation)
Distribution of Surplus Land

388. SHRI LALIT ORAON:
SHRI PARASRAM BHARD-
WAJ: :
SHRI KHELAN RAM
JANGDE:
SHRI SRIKANTA JENA:

Will the PRIME MINISTER be pleased
to state:

(a) whether the entire litigation free
surplus land was to be distributed by June,
1992:

(b)if so. the details thereof, State-wise;

(c) the details of surplus land available
at present, State-wise; and

(d) the land under litigation and litigation
free land distributed in the State of Bih.r
from October. 1992 to December, 19927

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRIRAMESHWAR THAKUR): (a)
and (b). The Conference of Chief Ministers
of States held in the month of October, 1991
had resolved that alloceiling surplus land
should be distributed by 31st March, 1992.
The Conference of Revenue Ministers of
States (14th March, 1992) revised this date.
It was specified that all ceiling surplus land
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free from encumbrances should be distrib-
uted by 30th June, 1992. A Statement show-
ing the area distributed from Oct.’91 to June’
92 is enclosed (Statement - 1).

(c) A Statement giving details of surplus
land available during 1992-93 is enclosed
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1,08,858 acrés is involved in litigation, and
the litigation free ceiling surplus land distrib-
uted in Bihar from Oct. '91 to Dec.’ 92 is
12,334. :

STATEMENT - |

(Statement-Il).

(d) In the State of Bihar an area of

Regarding Distribution of Surplus

Land from October, 1991 to June, 1992.

(Areain écres)
S.No. State/UT 4 Are.;
1. Andhra Pradesh 72044
2. Assam 29604
3. Bihar 10038
4. Gujarat 1651
5. Haryana 78
6. Himachal Pradesh Nil
7. Jammu & Kashmir Nil
8. Kamataka 1030
9. Kerala 697
10. Madhya Pradesh 5280
1. Maharashtra 1965
12. Manipur Nil
13. Orissa 2699
14, Punjab 255
15. Rajasthar 5323
16. Tamil Nadu 427
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(Area in acres)
S.No. State/UT Area .

17. Tripura » Nil
18. Uttar Pradesh 4085
19. West Bengal 17008
20. D&N Haveli 758
21. Delhi Nil
22. Pondicherry 01

Total: 156743

STATEMENT-II

Distribution of Surplis Land available during 1992-93

(Unit: Acres)

S.No. State/UT Target for 1992-93
1. Aﬁdhra Pradesh 31,000
2. Assam 42,840
3. Bihar 7,000
4. Gujarat 1,000
5. Haryana 2,700
6. Himachal Pradesh Nil
7. Jammu & Kashmir 6,000
8. Kamataka 500
9. Kerala 750
10. Madhya Pradesh 32,500

1. Maharashtra 8,200
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S.No. State/UT Target for 1992-93
12. Manipur 40
13. Orissa 1,000
14, Punjab 150
15. " Rajasthan 4,500
16. Tamil Nadu 2,500
17. Tripura Nil
18. Uttar Pradesh 1,250
19. West Bengal 8,000
20. D&N Haveli 700
21. . Delhi Nil
22. Pondicherry 90

Total: 1,50,720

[English) Govemment have decanalised import of

Import of Naptha Fertilisers

389. DR. KRUPASINDU BHO!: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government have de-
canalised the import of Naptha fertilizer;

(b) if so, the advantages of decanalisa-
tion of import; and

(c) the basis on which decanalisation
has been decided?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (SHRI EDUARDO FALEIRO): (a)

naptha.

(b) and (c). Decanalisation is expected
to facilitate naptha users in procuring the
material freely at competitive prices.

Export of Cotton

390. SHRI SRIKANTA JENA: Will the
Minister of TEXTILES be pleased to state:

(a) the year-wise break-up of export of
cotton made to soft and hard currency areas
during the ast three years,

(b) the quota fixed for export of cotton
for the current year;

(c) whether the export of cotton was a
cannalised item;
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(d) if so, the names of the canalising
agencies;

() if not, the names of the exporters;

(f) whether export of certain quantity of
soft currency areas was considered neces-
sary; and

(9) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G. VE-
NKAT SWAMY): (a) figures of exports to soft
and Hard currency areas for the last three
years are as follows :-

(Qty : lakh bales of 170 kgs. each Value;
in Rs. crores)
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(b) Quantity releaser for export of cot-
ton during the year 1992-93 is 14.955 lakh
bales.

(c) No, Sir.
(d) Does not arise in view of ‘c’ above.

(e) The agency to which the quota for
cotton export has been released during the
current year 1992-93 is at Annexure -1.

(f) and (g). During the current cotton
year 7000 Metric Tonnes of raw cotton was
permitted to be exported to Nepal. In case of
Romania the govt. have permitted e» ~ort of
raw cotton worth Rs. 2.15 crores fe unt-
ing to 9000 bales of 170 kgs. The . are in
view of existing bilateral agreements.

STATEMENT
Agency to which Export Quota for Ex-

port has been Released During the year
1992-93

1. The Cotton Corpn. of India
Ltd., Bombay

2. Maharashtra Coop. Cot-
ton Growing Marketing
fedn.

3. Guijarat State Coop. Mar-
keting Fedn.

4. A.P. State Cooperative
Fedn.

5. A.P. Girijan Cooperative
Fedn.

6. Punjab State Cooperative
Marketing Fedn.

7. Haryana State Coopera-

tive Marketing Fedn.
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8. Rajasthan State Coopera-
tive Marketing Fedn.
9. Kamataka State Coop-
erative Marketing Fedn.
10. Tamil Nadu State Coop-
erative Marketing Fedn.
1. M.P. State Cooperative
Marketing Fedn.
12. M. P. Export Corporation.
13. National Agricultural Co-
op. Marketing Fedn. of
India Ltd.
[ Translation)
Drinking Water Projects
391. SHRI SHIVRAJ SINGH

CHAUHAN: Will the PRIME MINISTER be
pleased to state:

fa) the number of drinking water proj-
ects received from the Madhya Pradesh
and Rajasthan during 1990-91 and
1992-93;

(b) if so, whether the Union Govemn-
ment are according their approval to these
projects;

(c) if so, the time by which approval
is likely to be accorded to these projects,
and

(d) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI H. PATEL): (a)
to (c). Three drinking water projects were
received in 1992-93. All the three projects
received in '1990-91 were approved inthe
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same year. As regards Rajasthan, 255
schemes were received in 1990-91. Out
of these, 195 Schemes were approved in
1990-91. Two schemes were returned to
the State Government for clearance under
delegated powers. 589 Schemes were
received in 1992-93. Out of these, 281
were approved. As regards the remaining
Schemes, in view of the estimated liability
of Rs.91 crores of schemes already ap-
proved under the Centrally Sponsored
Accelerated Rural Water Supply Pro-
gramme (ARWSP). the State Government
was informedon 17th November, 1992 that
all schemes may be treated as having
beenreturned tothem. Additional schemes
will be considered only after the liability of
the approved/on-going schemes is brought
down to the prescribed limit of 1.5times
of the annual allocation under ARWSP.

(d) Does not arise.
[English]

Optional Subjects for Civil Service
Examinations

302. SHRI SYED SHAHABUD-
DIN:
SHRI S.B. THORAT:

Will the PRIME MINISTER be pleased
to state:

(a) whether the Union Public Service
Commission has revised the list of optional
subjects for the Civil Service Examinations;

(b)ifso. the subjects deleted and added
and the year when the revision is proposed
to come into effect;

FEBRUARY 24, 1993
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(c) the reasons for deletion in each’
case;

(d) the number of candidates who have
opted for each of those deleted subjects
duringthe lastfove examinations, year-wise;
and

(e) the number of candidates in each
case out of (d) above who were included in
the final selection list, year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (MINIS-
TER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS) (SHRIMATI
MARGARET ALVA): (a) and (b). Govern-
ment have decided to delete Arabic,
Persian. German, French, Russian. Chi-
nese and pale from the list of optional
subjects for the Civil Services Examination.
These languages have however been
retained in the syllabus for the 1993
Examination. These languages will not be
available as optional subjects forthe 1994
Examination onwards.

(c) Considering the negligible number
of candidates who opt for these languages
as optional subjects for the Civil Services
examination onwards.

(c) Considering the negligible number
of candidates who opt forthese languages
as optional subjects for the Civil Services
Examination, it has been decidedto delete
these languages from the syliabus of the
examination.

(d) and (c). Information is given in the
attached Statement
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Identification of Major projects of
reserch and development

393. SRI MANORANJAN
BHAKTA:
SHRI GEORGE FERNAN-
DES:

Willthe PRIME MINISTER be pleased
to state:

(a) whether any major projects have
been identified for giving a result-oriented
direction to different on-going research
and development activities in various fields
of Science and Technology during the
Eighth Five Year Plan; and

(b) if so, the broad features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI P.h. XUMARAMANGA-
LAM): (a) and (b). Department of Science
and Technology, Govemmer: of India, has’
a major responsibility in promoting Re-
search and Development in newly emerg-
ing and frontline areas of Science and
Technology. During the 8th Five Year Plan,
emphasis will be on major projects relating
to

(a) modernising meteorological and
weather forecasting services;

(b) Promotion of excellence in Science
through DST support to basic and applied
research including autonomous S&T insti-
tutions;

(c) Joint R&D projects/Centres through
International S & T collaboration;

(d) Self-employment  opportunities
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ihrough Science and Technology Enter-
preneurship Development programmes;
and '

(e) S&T popularisation programmes.
[Translation)

Promotional Quota of States Adminis-
trative Services into L.A.S.

~ 394. SHRI GIRDHAR! LAL BHAR-
GAVA: Will the PRIME MINISTER be
pleased to state:

(a) the percentage of promotional
quota for Rajasthan and other States
Administration Services in the Indian Ad-
ministration Services Cadre;

(b) whether the Govemment propose
to increase this pel;:c;entaged; and

(c) if so, the details therebf? )

THE MINISTER OF STATE IN THE
MINISTRY- QF PERSONNEL RUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS) (SRI-
MATI MARGARET ALVA): (a) The quota
fixed for promotion of State Civil Service
officers tothe Indian Administrative Service
is 33-13% of the authorised strength of
senior 1uty posts in the respective State
cadres and Central Deputation Reserve,
except in the case of Jammu & Kashmir
where the promotion quota is fixed at 50%
upto 30.4.1997.

(b) There
present.

is no such proposal at

(c) Does not arise.
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Funds for Low Cost Sanitation

395. SHRI R. SURENDER
REDDY:
SHRI D. VENKATESWARA
RAO:

Will the Minister of URBAN DEVEL-
OPMENT be pleased to state:

(a) whether the Union Govemment
have sanctioned any amount for a number
of projects under the integrated programme
of low cost sanitation for the liberation of
scavengers;

(b) if so, the details of the projects;

(c) the total amount provided and spent
by each State; :

(d) the number of scavengers likely to
be benefited; and

(e) the steps proposed to be taken to
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provide them with jobs to earn their liveli-
hood?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P.

" K. THUNGON): (a) to (c). Yes, Sir, 415

schemes have been sanctioned. The
project cost ofthese schemesis Rs. 419.74
crores with Housing & Urban Development
Corporation loan commitment of Rs.242.13
crores and Central Government subsidy of
Rs. 123.93 crores. State wise/ area-wise
details are indicated inthe enclosed State-
ment .

(d) and (e). The estimated number of
scavengers that are likely to be benefited
would be 4 lakhs who will be trained and
rehabilitated during the 8th Plan period by
providing financial assistance such as
subsidy, margin money and bank loan for
getting self-employment in various trades
and occupations.
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Production of Essential Drugs

396. SHRI PRAKASH V. PATIL: Will
the PRIME MINISTER be pleased tostate:

(a) the production of essential drugs
during 1990-91, 1991-92 and 1992-93
upto September, 1992 and their prices
during the above period;

(b) the reasons for decline if any, in
the production of essential drugs and rise
in their prices; and

(c) the manner in which the new drug
policy addresses to the problem of short-
age of essential drugs and rise in their
prices?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (SHRI EDUARDO FALEIRO): (a)
and (b). To the extent information avail-
able, the names of some commonly used
bulk drugs whose production is being
monitored are given at attached statement
. The reasons forfall in Production can
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be attributed to one or a gombination of
factor like economic viability, drug obso-
lescence, fall in market demand due to
introduction * of better or more potent and
saferdrugs, corporate plans of the unitetc.
The prices of price controlled drugs are
fixed/revised by the Government on the
basis of cost-cum-technical studies con-
ducted by BICP and the escalation formula
provided by BICP in their reports and in
accordance with the provisions of DPCO,
1987. The revision in prices of drugs is an
ongoing exercise. These increases are
allowed to avoid shortages and to ensure
the availability at reasonable prices. The
names of bulk drugs for which prices have
been revised during the period January to
November, 1992 with their previous prices
and revised prices are given in attached
Statement-||

(c) A background note on the review
of the drug Policy explaining the various
issues and the proposals under considera-
tion has been placed in both Houses of
Parliament on 12.8.92, for consideration of
the Hon’ble Members.
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Alleged Payment of Commission for
Getting Supply Orders by I. D.P.L.

397. DR. ASIM BALA: Will the PRIME
MINISTER be pleased to refer to the reply
given to Unstarred Question No. 5479 on
August 12, 1992 and state:

(a) whether the Bureau of Public
Enterprises has submitted its report after
completion of the work;

(b) if so, the details thereof and the
action taken thereon;

(c) if not, the reasons therefor; and

(d) the time by which the enquiry is
likely to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS & FERTILIZ-
ERS (SHRI EDUARDO FALEIRO): (a) to
(d). Department of Public Enterprises has
asked for certain comments of this Depart-
ment which are being sent. Efforts are
being made to expedite the completion of
the enquiry.

Package Scheme, 1988

398. SHRI ANNA JOSHI: Will the
PRIME MINISTER be pleased to state:

(a) the benefits given by the Govemn-
ment to eligible entrepreneurs under
‘Package Scheme, 1988’;

(b) the number of applications pending
under the scheme at present and the time
likely to be taken to dispose of these
applications;

(c) whether entrepreneurs involved in
Video software generation are also cov-
ered under the said scheme;

(d) if so, the details thereof; and
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(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a)to(e). In
orderto accelerate the industrial growthand
give astrong impetus tothe industrialisation
of backward areas, a package of delicen-
sing of industries was announced by the
Govemment on 3rd June, 1988. This
scheme exempted the industrial undertak-
ings from the licensing provisions subject
to certain investment limits,. locational
criteria, import content of raw-materials
and the compulsory licensing list. The
schemeis no longer relevant inthe wake of
the New Industrial Policy, July, 1991. There
are nopending proposals underthis scheme.

Funds for Village Roads

399. DR. KRUPASINDHU BHOI: Will
the PRIME MINISTER be pleased to state:

(a) The Funds Earmarked for Con-
struction of Roads in Villages during the
Eighth Five Year Plan; and

(b) the details thereof, State—wise?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI H. PATEL): (a)
and (b). A Statement showing State-wise
funds earmarked for construction of roads
in villages under Minimum Needs Pro-
gramme during the Eighth Five Year Plan
is attached.

Revitalisation of Sick Textile Mills
400. SHRI SHRAVAN KUMAR PATEL:

Will the Minister of TEXTILES be pleased
to state.
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(a) whether the Government have
approved the strategy for revitalisation of
textile mills under National Textile Corpo-
ration (NTC) and British India Corporation
(BIC);

(b) if so, the details thereof and the
progress made so far in this regard;

(c) if not, whether the Government
propose to hand over the sick mills to
promoters; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI G.
VENKAT SWAMY): (a)to (d). Government
have approved a Tum Around Strategy for
NTC mills and textile mills of BIC envisag-
ing modemisation, restructuring and ra-
tionalisation of surplus workforce through
the Voluntary Retirement Scheme. 22,570
employees of NTC and 1400 employees of
BIC textile mills have proceeded underthe
Voluntary Retirement Scheme. Under the
Rehabilitation Scheme for workers pro-
ceeding on VRS, 208 looms have been
handed over to the workess. Government
have so far released Rs. 40 crores toNTC
and Rs. 11 crores to BIC textile mills for
improving their liquidity position as part of
the Turn Around Strategy.

Construction of Samaj Sadans in
South Delhi

401. SHRI MADAN LAL KHURANA:
Willthe PRIME MINISTER be pleased to
state:

(a) whether the CPWD had since
submitted final estimates for approval and
clearance for construction of the Samaj
Sadans in Government colonies of South
Delhi;

(b) if so, the details thereof;
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(c) the steps taken to expedite the
approval and sanction of money;

(d) whether all the Sectors of R.K.
Puram were earlier proposed to be
provided with Samaj Sadans;

(e) if so, the reasons for not providing
the same till now; and

(f) the steps taken to expdite the
sanction for providing the Samaj Sadans in
all the Sectors of R. K. Puram?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI-
MATI MARGARET ALVA): (a) to (f). Ref-
erence is invited to the reply to the Unstar-
red Question No. 4365 dated 5.8.1992 in
the Lok Sabha. The inter—departmental
committee is reviewing the scheme of
samaj sadans. Projects will be cleared
after the suggestions of the Committee are
studied by Government.

[Translation]

Sewage and Drinking Water Supply
Scheme of Madhya Pradesh

402. SHRI SHIV RAJ SING
CHAUHAN: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether the Government of Madhya
Pradesh has submitted a scheme for pro-
viding sewage and drinking water facilities
in Bhopal and Iindore for approval;

(b) if so, the details thereof;

(c) whether the technical approval has
been accorded;

(d) if not, the reasons therefor; and
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(e) the time by which the scheme is
likely to be approved and financial assis-
tance provided?

THE MINISTER OF STATE OF THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES) (SHRI P.
K. THUNGON): (a) and (b). The Govern-
ment of Madhya Pradesh had submitted
a proposal for providing sewerage and
sewage disposal facility in Indore town
only at an estimated cost of Rs. 54.80
crores under Phase-I.

(c) No, sir.

(d) and (e). The Scheme has been
referred to the State Government for modi-
fications in design and cost estimates
before technical approval is accorded.
There is no proposal for financial assis-
tance.

Cryogenic Rocket Engines from
Russia

403. SHRI RABI RAY:
SHRI PALA K.M. MATHEW:
PROF. K. V. THOMAS:

Will the PRIME MINISTERbe pleased
to state:

(a) whether the Union Govemment
have entered into any agreement with
Russian authorities for acquiring cryogenic
rocket engines for its Geo—Satellite Launch
Vehicle Programme on the eve of President
Yeltsin's visit to India;

(b) if so, the details thereof;

(c) whether USA has opposed such
a sale and threatened to stop all the
assistance for development of space and
rocket technology to India;
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(d) if so, the reaction of the Union
Govermnment thereto; and

(e) the steps taken to develop such
rocket engines indigenously?

THE MINISTER OF STATE IN THE
PRIME MINISTER’s OFFICE (SHRI
BHUVANESH CHATURVEDI): (a) &(b). No
new Agreement has been entered into on
the eve of President Yeltsin's visit to India.
However, an Agreement had been entered
into with M/s GLAVKOSMOS of Moscow
of the erstwhile Soviet Union during Janu-
ary 1991 on the basis of an Umbrella
Agreement entered into on 20.11.1988
between the Governments of the erstwhile
USSR and India for supplying andtechnol-
ogy transfer of cryogenic rocketengine and
stage for Geo-synchronous Satellite
Launch Vehicle (GSLV). This Agreement
envisages supply of two stages by 1995
and subsequent stages tobe manufactured
in India using technology transferred in
Indian industry. The value of the Agree-
ment is Rs. 235.00 crores.

(c) and (d). May 1992 USA imposed
Indian Space Research
Organisation (ISRO) and GLAVKOSMOS
for a period of two years protesting the
above agreement and the Government is
well aware of these details and has
regretted the US sanctions against ISRO.
The Government have reiterated that the
cryogenic engine and related technology
being sought by India has no military
applications and will only be used for the
purpose of placing satellites in orbit meant
for weather forecasting, telecommunica-
tion and resources. survey. The Govern-
ment has resolved to achieve self-reliance
invarious fields of high technology including
space which have a major bearing on our
economic development.

(e) As a culmination of its studies and
pre-project efforts. ISRO tested success-
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fully a one tonne thrust cryogenic engine
with liquid oxygen ans gaseous hydrogen
in 1989. A project report for a 12 tonne

cryogenic stage was also prepared subse-

quently . Considering thetime schedule and
developmental risks involved in the reali-
sation of the cryo stage indigenously, an
Agreement with GLAVKOSMOS was
signed in order to accelerate the develop-
ment of this technology for the realisation
of GSLV in five years.

Revison of M. T.C. R.

404. SHRI R. SURENDER REDDY:
Will the PRIME MINISTER be pleased to
state:

(a) whether India’s nuclear and space
programmes are likely to be affected by
the recent U. S. initiated revision of the
Missile Technology Control Regime (MTCR)
as reported in the ‘Hindustan Times’
February 2, 1993;

(b) if so, the details thereof; and

(c) the remedial stebs proposed inthis
regard?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRI
BHUVANESH CHATURVEDI): (a) to (c).
Except for the minimal impact caused by
the 2-year sanction imposed by USA on
Indian Space Research Organisation
(ISRO) in May, 1992, the revised MTCR
guidelines announced by USA in January,
1993 are not likely to have any further
impact on India’'s Space Programme. The
Indian Space Programme has been care-
fully planned to meet the primary goal of
utilising space technology for national
development. Towards this, ISRO, overthe
years has built up maximum self-reliance
in satellite and rocket tachnologies as well
as in space applications. Even in those
areas, where marginal dependency on
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imported technologies exists, long term
strategies with necessary outlays have
been worked out toensuretimely action for
self-reliance in order to overcome the
impact of ban/embargoes imposed by the
countries supplying the same. In view of
this, the peaceful applications of nuclear
energy and space programme being
pursued by India are not likely to be
affected by the revised MTCR guide-
lines.

11.33 Hrs

The House Then Adjoumed Till Twelve of
the Clock '

The Lok Sabha re-assembled at Twelve of
the Clock.

[MR. SPEAKER in the Chairj
(Intruptions)
[English]

SHRI SOMNATH CHATTERJEE:
(Bolpur): Mr. Speaker, Sir, the very impor-
tant discussion on price rise should be con-
tinued. It is very important. Already Shri
Amal Datta had initiated the discussion.

(Interruptions)

[Translation)

SHRI BALRAJ PASSI (Nainital): Mr.
Speaker, Sir, the entire Delhi has been
converted into a police cantonment. Even
the Members of Parliament are being stopped
from entering the North Avenue area. | also
was stopped by the Chowki incharge
there...(Interruptions)...| had to walk to my
place. The driver of the three-wheeler was
beaten up for taking me upto
there...(Interruptions)...Even the women
have been beaten up...(Interruptions)...The
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policeis forcibly taking away our guests from
ourhouses...(Interruptions)

12.03 hrs.

At this stage, Shri Santosh Kumar Gang-
war and some other hon. Members came
and stood on the Floor near the Table.

MR. SPEAKER: The House stands
adjoumed to meet again at 2 p.m.

12.03 hrs

The Lok Sabha then adjourned till Four-
teen of the Clock.

The Lok Sabha re-assembled at one
minute Past Fourteen of the Clock

[MR. SPEAKER in the Chair]
PAPERS LAID ON THE TABLE

REVIEW ON THE WORKING OF AND
ANNUAL REPORT OF HINDUSTAN PRE-
FAB LIMITED FOR 1991-92 AND ANNUAL
REPORT OF NATIONAL INSTITUTE OF
URBAN AFFAIRS, NEW DELHIFOR 1991-
92

THE MINISER OF URBAN DEVELOP-
MENT (SHRIMATI SHEILA KAUL):I beg to
lay on the Table:

(1) A copy each of the following papers
(Hindi and English versions) under sub-
section (1) of section 619A of the Companies
Act, 1956-

(i) Review by the Govemment on the
working of the Hindustan Prefab Lim-
ited, New Delhi, for the year 1991-92.

(i) Annual Report of the Hindustan
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Prefab Limited, New Delhi, for the year
1991-92 alongwith Audited Accounts
and comments of the Comptroller and
Auditor General thereon.

[Placed in Library, See No. LT-3381/
91]

@) A copy of the Annual Report (Hindi
and English versions) of the Na-
tional Institute of Urban Affairs, New
Delhi, for the year 1991-92
alongwith Audited Accounts.

[Placed in Library. See No. LT-
3382-93]

Annual Plan for 1992-93

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI GIR-
IDHAR GOMANGO): | beg to lay on the
Table a copy of the Annual Plan for the year
1992-93 (Hindi and English versions).

[Placed in Library ,See No. 3383/93]

Central Silk Board (Amendment) Rules,
1992

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY (DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN
DEVELOPMENT)AND THE MINISTER OF
STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRIRANGARAJAN
KUMARAMANGALAM): Onbehalf of Shrig.
Venkat Swamy. | beg to lay on the Table a
copy of the Central Silk bard (Amendment)
Rules, 1992 (Hindi and English versions)
published in Notification NO. G.S.R. 29 in
Gazette of India dated the 23rd December,
1992 under sub-section (3) of section 13 of
the Central Silk Board Act, 1948.
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Notifications under Bhopal Gas Leak
Disaster[Processing of Claims] Act, -
1985 etc.

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY (DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT)AND THEMINISTEROF STATE
IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): On behalf of Shri
Eduardo Faleiro: | beg to lay on the Table:-

(1) A copy of the Notification No. G.S.R.
817 (E) (Hindi and English versions) pub-
lished in Gazette of India dated and 21st
October, 1992 delegating all powers under
the Bhopal Gas Leak Disaster (Processing
of Claims) Act, 1985 (ex ept its powers
under Sections 3,4,6, a 1d 9) to the Commis-
sioner for the Welfare of the victims of the
Bhopal Gas Leak Disaster issued under
section 7 of the Act.

(2) A copy of the Bhopal Gas Leak
Disaster (Registration and Processing of
Claims) Second Amendment Scheme, 1992
(Hindi and English versions) published in
Notification No. G.S.R. 910 (E) in Gazette of
India dated the 4th December, 1992 under
sub-section (3) of section 9 of the Bhopal
Gas Leak Disaster (Processing of Claims)
Act, 1985.

[Placedin Library,See No. LT-3385/93]

(3) A copy each of the following papers
(Hindi and English versions) under sub-
section (1) of section 619A of the Companies
Act, 1956:-

(a) (i) Review by the Governmentonthe
working of the Rashtriya Chemicais and
Fertilizers Limited, Bombay, forthe year
1991-92.
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(i) Annual Report of the Rashtriya
Chemicals and Fertilizers Limited,
Bombay, forthe year 1991-92 alongwith
Audited Accounts and comments of the
Comptroller and Auditor General
thereon. )

[Placed in Library, See No. LT-3386/
93]

Annual Report of and Review on the
working of National Institute of Design,
for 1991-92 etc.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRIES)
(SRIMATI KRISHNA SAHI: | beg to lay on
the Table:-

(1) (i) A copy of the Annual Report
(Hindi and English versions) of the
National Institute of Design, Ahme-
dabad, for the year 1991-92
alongwith Audited Accounts.

(i) A statement (Hindi and English
versions) regarding Review by the
Govermment on the working of the
National Institute of Design, for the
year 1991-92.°

[Placed in Library, See No. LT-3387/
93]

(2) Acopy of the Annual Report (Hindi
and English versions) of the Con-
troller General of Patents, Design
and Trade Marks forthe year 1991-
92 under section 126 of the Trade
and Merchandise Marks Act, 1958.

[Placed in Library, See No. LT-3388/
93]

(3) Acopy ofthe Annual Report (Hindi
and English versions) of the Con-
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troller of General of Patents, De-
sign andjTrade Marks for the year
1991-92 under section 155 of the
Patents Act, 1970.

[Placed in Library ,See No. LT-3389/
93]

(4) (i) A copy of the Annual Report
(Hindi and English versions) of the
Automotive Research Association
ofIndia, Pune, forthe year 1991-92
alongwith Audited Accounts.

(i) a statement (Hindi and English
versions) regarding Review by the
Govermnment on the working of the
Automotive Research Association
of India, Pune, for the year 1991-
92.

[Placed in Library ,See No. LT-3390-
93}

Review on the working of and Annual
Report of Andaman and Nicobar
Islands Integrated Development Corpo-
ration Limited, Port Blair, 1991-92 etc.

THE MINISTER OF STATE IN THE
MINISTER OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) (SHRI
M. ARUNACHALAM): | beg ta lay on the
Table:-

(1) A copy of each of the foliowing
papers (Hindiand English versions)
under sub-section (1) of section
619A ofthe Companies Act, 1956:-

(i) Statement regarding Review by
the Government on the working of
the Andaman and Nicobar Islands
Integrated Development Cormpora-
tion Limited, Port Blair, for the year
1991-92.
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(i) Annual Report of the Andaman
and Nicobar Islands Integrated
Development Corporation, Limited,
Port Blair, for the year 1991-92
alongwith Audited Accounts and
comments of the Comptroller and
Audited General thereon.

[Placed in Library, See No. LT-3391
93]

(2) A copy of the Half-yearly-Report
(Hindi and English versions) of the

- Coir Board, Kochi, for the period

from the 1st April, 1992 to the 30th
September, 1992 under section 19
of the Coir Industry Act, 1953.

[Placed in Library, See Np. LT-3392/
93]

Notifications under All India Services
Act, 195

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRIMATI
MARGARET ALVA): | beg to lay on the
Table:-

(1) Acopy ofthe Notification No. G.S.R.
919(E) (Hindi and English vc.sions)
published in Gazette of India dated
the 11th December, 1992 reconsti-
tuting the Joint Cadre Authority for
the Joint Indian Administrative
Service and Indian Police Service
Cadres of Arunachal Pradesh-Goa-
Mizoram-Union Territories as
mentioned in the Notification is-
sued under section 3 of the All india
Services Act, 1951.

[Placed in Library, See No. LT-3393%/
93]
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(2) Acopy each of the following Notifi-
cation (Hindi and English versions)
under sub-section (2) of section 3
ofthe All India Services Act, 1951:-

(i) The Indian Administrative Serv-
ice (Recruitment) Amendment
Rules, 1992 published in Notifica-
tion No. G.S.R. 920 (E) in Gazette
of India dated the 11th December,
1992,

(i) The Indian Forest Service
(Recruitment) Amendment Rules,
1992 published in Notification No.
G.S.R. 922 (E) in Gazette of India
dated the 11th December, 1992.

[Placed in Library ,See No. LT-3394/
93] '

(3) Acopyofthe Uttar Pradesh Subor-
dinate Service Selection Commis-
sion (Amendment) (Third) Ordi-
nance, 1992 (No. 28 of 1992) (Hindi
and English versions) promulgated
by the Govemnor on the 29th No-
vember, 1992 under article 213(2)
(a) of the Constitution read with
clause (c) ((iv)) of the Proclamation
dated the 6th December, 1992
issued by the President in relation
to the State of Uttar Pradesh.

[Placed in Library, See No. LT-3395/93]

Annual Report Annual Accounts and
‘Review on the working of the Society
for Applied Microwave Electronics

Engineering and Research, Bombay for
1990-91

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY (DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT) AND THE MINISTEROF STATE
IN THE MINISTRY OF PARLIAMENTARY
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AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): ||beg o lay on the
Table:- ‘ ’

(1) (i) A copy of the Annual Report

)

(Hindi and English versions) of the
Society for Applied Microwave
Electronics Engineering and Re-
search, Bombay, forthe year 1990-
91.

(ii) A copy of the Annual Accounts
(Hindi and English versions) of the
Society for Applied Microwave
Electronics Engineering and Re-
search, Bombay, forthe year 1991-
92 alongwith Audited Accounts.

(iii) A statement (Hindi and English
versions) regarding Review by the
Govemment on the working of the
Society for Applied Microwave
Electronics Engineering and Re-
search, Bombay for the year 1990-
91.

A statement (Hindi and English
versions) showing reasons for de-
lay in laying the papers mentioned
at (1) above.

[Placed in Library, See No. LT-3396/

93]

3

(i) A copy of the Annual Report
(Hindi and English versions) of the
Regional Computer Centre, Cal-
cutta, for the year 1991-92
alongwith Audited Accounts.

(ii) A statement (Hindi and English
versions regarding Review by the
Govemnment on tite working of the
Regional Computer Centre, Cal-
cutta, for the year 1990-91.

(4) A statement (Hindi and English ver-

sions) showing the reasons for
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delay in laying the papers men-
tioned at (3) above.

[Placed in Library ,See No. LT-3397/
93]

(5) (i) A copy of the Annual Report
(Hindi and English versions) of the
National Centre for Software Tech-
nology, Bombay, forthe year 1991-
92 alongwith Audited Accounts.

(i) A statement (Hindi and English
versions) regarding Review by the
Govermment on the working of the
National Centre for Software Tech-
nology, Bombay, forthe year 1990-
91.

(6) A statement (Hindi and English
versions) showing the reasons for
delay in, laying the papers men-
tioned at (5) above.

[Placedin Library, SeeNo. LT-3398/93)

White Paﬁer on Ayodhya
THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIP.M.
SAYEED): On behalf of Shri S.B. Chavan. |
beg to lay on the Table a copy of the White
Paper on Ayodhya (Hindi and English ver-
sions).

[Placedin Library, See No. LT-3399/93]

14.03 hrs.

COMMITTEE ON PRIVATE MEMBERS
BILLS AND RESOLUTIONS

Fourteenth Report
[English)

SHRIS. MALLIKARJUNAIAH (Tumkur):

Minutes

| beg to present the Fourteenth Repont
(English and Hindi versions) of the Commit-
tee on Private Members, Bill and Resolu-
tions.

14.04 hrs.
COMMITTEE ON AGRICULTURE
Sixth and Seventh Report and Minutes
[English]

SRI J. CHOKKA RAO (Karimnagar): |
begtopresentthe Sixth and Seventh Report
(Hindi and English versions) of the Commit-
tee on Agriculture on “Budgetary Trends’-
Ministry of Agriculture (Department of Agri-
culture and Cooperation) and “The Role of
Bio-Technology in Agriculture in India “-
Ministry of Science and Technology (De-
partment of Bio- Technology) and Minutes of
the Sittings of the Committee relating thereto.

MR. SPEAKER: You know, yesterday
we were discussing the price rise and we
had said that we will discuss this price rise
from 12.00 to 1.00 and then we will ask the
Railway Minister to present the Budget, and
afterthe Budgetis presented, we will discuss
it...

(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE
(Dumdum): This has never happened, Sir.
We know that the trains run
late...(Interruptions).

SHRIBADUDEB ACHARIA (Bankura):

In the List of Business, the Railway Budget
is listed at 2.00 p.m.

[Translation]

SHRI NITISH KUMAR (Barh): When
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the Minister himself is coming late for pre-
senting the Railway Budget, the trains will
naturally run late throughout the year.

MR. SPEAKER: Please speak one by
one. Now | will reply to the question of Shri
Nirmal Kanti Chatterjee.

| shall reply to your question. In fact, we
wanted that the Budget should be presented
at 2.00 p.m. but then we had some difficulty
in presenting it to the entire country as such
at2.00. They wanted to cancel the News and
thenpresentit. | said, we have some matters
before us and it will be over by 2.15, and by
2.15, | said, we will be presenting the Budget.
But then exact time was not given.

SHRI SRIKANTA JENA: There are ten
minutes more. So, we can have the Zero
Hour.

SHRI NIRMAL KANTI CHATTERJEE
(Cuttack): Sir, this change in the List of
Business should be accepted by the House.

SHRI LOKANATH CHOUDHURY

(Jagatsinghpur): Sir, | have given a Notice of .

Privilege against the hon. Member Shri
Madan Lal Khurana who has violated rule
334A...(Interruptions)

MR. SPEAKER: But then | have not
aliowed you to raise it on the floor of the
House.

SHRILOKANATH CHOUDHURY: What
has happened to that? (Interruptions).

SHRI SRIKANTA JENA: Sir, Actually it
was mentioned in the agenda itself that the
Railway Budget will be presented at 2 o’clock
and now it has been shifted, because of the
News, t02.15 p.m.

MR. SPEAKER: No, not exactly be-
cause of News, we had some other business
also. Generally what happens is when we
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give the time, then you come up with certain
things.

SHRI BASUDEB ACHARIA: Sir, the
Election Commission has postponed elec-
tions in Tripura and it is an indictment on the
Sate Government of Tripura
itself...(Interruptions). In this very House, we
have been raising the deteriorating law and
order situation in the State of Tripura and all
the Left Parties wanted free and fair elec-
tions in Tripura. The Election Commission
has stated in its statement...(Interruptions).

AN HON. MEMBER: Sir, he is reading
from the newspaper.

SHRIBASUDEB ACHARIA: Not news-
paper, itis from the statement of the Election
Commission...(/Interruptions).

KUMARI MAMATA BANERJEE (Cal-
cutta South): Sir, where from is he reading?
(Interruptions)

AN HON. MEMBER: He is reading from
his party paper...(Interruptions).

SHRI BASUDEB ACHARIA: Sir, the
Election Commission, vide its communica-
tion No. 464 dated 4th February, 1993, re-
quested the Government of India that should
an unhappy eventuality occur of the due
notification of the State Legislature of Tripura
getting delayed beyond the date of expiry of
the life of the existing Assembly resulting in
a constitutional vacuum so arising, the
Govemment of India should be ready with a
contingency plan of action...(Interruptions).

MR. SPEAKER: You give us the gist,
you do not read it.

SHRI BASUDEB ACHARIA: The Elec-
tion Commission has wamed the State
Govemment of Tripura to improve the law
and order situation hold free and fair elec-
tions but the Sate Government failed to
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abide by the instructions issued by the Elec-
tion Commission and ultimately the Chief
Election Commission postponed the elec-
tions. You see the situation that is there in
Tripura now. The term of the present Assem-
bly will expire on 20th February. There is a
conspiracy...(Interruptions)

KUMARI MAMATA'BANERJEE: They
are doing a conspiracy to postpone the elec-
tions. (/nterruptions)

AN HON. MEMBER: Sir, your ruling is
important.

MR. SPEAKER: They are speaking.

SHRIBASUDEBACHARIA: lfthat care-
taker government under the leadership of
Shri Samir Ranjan Burman, under the guid-
ance of Shri Sontosh Mohan Dev continues...
(Interruptions)

1

MR. SPEAKER: Shri Acharia, it is over

now. Shri Rao may speak.

(Interruptions)

SHRIBASU EB ACHARIA: They called
ameeting of the election officers in the office
of Congress(l) party and he conspired to rig
the election. (Interruptions) If the Govem-
ment under the Chief Ministership of Shri
Samir Ranjan Burman continues and if he
election is held under this caretaker govern-
ment, there will be no free and fair election in
Tripura. (Interruptions)

KUMARI MAMATA BANERJEE: What
about Bengal? What is the Chief Minister,
Shri Jyoti Basu, doing? (Interruptions)

SHRI BASUDEB ACHARIA: Sir, some
Members of this House, some Congress (1)
Members, Shrimati Bibhu Kumari Devi, has
also written a letter. She had written a letter
tothe Chief Election Commiasioner and she
met the Govemor of Tripura and she had
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complained against Shri Sontosh Mohan
Devwho conspired torig the elections. (Inter-
ruptions)

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTOSH
MOHAN DEV): Sir, | take objection. (Inter-
ruptions)

SHRI BASU DEB ACHARIA: The court
has been moved. | demand that President’s
rule be imposed in the State of Tripura.
(Interruptions)

SHRIPAWAN KUMARBANSAL (Chan-
digarh): Sir, these are all wild allegations
being made. (Interruptions)

SHRI BASU DEB ACHARIA: This
Govemment should not continue after 20th
February and election be held under Presi-
dent’s rule in Tripura.

MR. SPEAKER: Shri Acharia, it is
enough. Please sit down.

(Interruptions)

SHRI BASU DEB ACHARIA: There will
be no free and fair elections in Tripura under
this Chief Minister. (Interruptions)

MR. SPEAKER: Shri Acharia, we ave
understood now. Please sit down.

(Interruptions)

MR. SPEAKER: Shri Santosh Mohan
Dev, piease be brief. Please speak for one or
twominutes. We want to have a good atmos-
phere in the House.

SHRI SONTOSH MOHAN DEV: Sir, |
will take one minute. The statement of the
hon. Member of the C.P.M. is factually no
correct. | have already denied it. Our party

has got highest respect for the Election
Commission. We will abide by whatever is
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decided by the Election Commission. The
elections will speak who will form the Gov-
ernment. Neither this House nor | can say it.
But whatever has been brought out here is
unfortunate and is not a statement of facts. |
would not expect a senior Member of his
status to come and speak like this without
basing on any facts. | fully deny it. | will
request you not to put it on record. If you
continue to putiton record, | may be allowed
to speak on a subsequent date.

MR. SPEAKER: Right.
[Translation]

SHRI MOHAMMAD ALl ASHRAF
FATMI (Darbhanga): Mr. Speaker, Sir, Iwould
like to raise a point. The Indian cricket team
has recorded a glorious win in this series of
cricket tests. So, the Parliament should at
least congratulate ihe captain of the team.
The Hon. Speaker should send this con-
gratulation. Please make an announcement.

SHRI BUTA SINGH (Jalore): Sir, | pro-
pose that we send our congratulations to the
captain of our national team Shri Moham-
mad Azharuddin and his colleagues for
winning unpredented victory in the cricket
test and especially the spinners. The bats-
men who have been discovered must be
congratulated aiso by the House, through
you.

SHRI SOMNATH CHATTERJEE
(Bolpur): We should congratulate Shri
Kambile for his excellent double century.

SHRI NIRMAL KANTI CHATTERJEE:
They have leamt the spinning policy fromthe
Prime Minister himself!

[Translation]
KUMARI MAMATA BANERJEE: The

people who take loan from the Banks are
subjected to harassment by the Banks
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throughout the country for recovery of those
loans. Even their properties are acquired by
the Banks. But the Chief Minister of West
Bengal and...

MR. SPEAKER: It is not going on rec-
ord.

(Interruptions)*

MR. SPEAKER: It is not going on rec-
ord.

MR. SPEAKER: | will talk to you later,
please. Now, the Railway Budget has to be
presented.

| agree with the expression of apprecia-
tion for the victory achieved by our Cricket
Team and we congratulate them very much,
and with this happy note | will request Mr.
Jaffer Sharief to start reading his Budget

Speech.

15.15 hrs.
RAILWAY BUDGET, 1993-94
[English]

THE MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): Mr. Speaker, Sir,
| rise to present the Revised Estimates for
the year 1992-93 and Budget Estimates for
1993-94 for the Indian Railways.

Introduction

2. Sir, the time has come to renew our
pledge to maintain the unity and the integrity
of our Nation, Preserve the noble ideals
enshrined in our Constitution, and, reaffim
ourfaith inthe rule of law. | am, Sir, referring
to the unfortunate Ayodhya incident and its
aftermath. There are no quick-fix solutions.
The future should be built on the solid foun-
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dation of our common heritage and religious
tolerance, eschewing fundamentalism which
is alien to our culture. Sir, it is indeed credit-
able that the Railway family remained a
shining example of communal harmony and

amity.

Freight Performance, 1991-92

3. Sir, | shall briefly review the perform-
ance during the year 1991-92. Sir, | am very
happy to state that the Railways carried 338
million tonnes of revenue eaming freight
traffic. This was three million tonnes more
than the Budget Estimate target of 335 mil-
lion tonnes and 19.6 million tonnes more
than the loading achievedin 1990-91. Thus,
a growth rate of over 6% was - -hieved
during this year. The Railways would have
surpassed even this target but for the agita-
tion and economic blockade by Jharkhand
Mukti Morcha.

Passenger Traffic, 1891-92

4. Passenger traffic also registered an
impressive growth. The number of originat-
ing passengers increased by about 5% and
passenger kilometres by about 6.4%.

Financial Resuits 1991-92

5. Sir, the financial results truly refiect
the good physical performance. Sir, an ex-
cess of Rs. 235 cr. was projected in the
Budget Estimates forthe year 1991-92. This
excess was placed at Rs. 435 cr. at the
Revised Estimate stage, after providing in
full for the dividend liability of Rs. 1,039 cr.
and Rs. 40 cr. additionally for the Pension
Fund. | am very happy 10 inform the House
that Indian Railways not only achieved the
projected excess of Rs. 435 cr. but aug-
mented the Pension Fund further by Rs. 90
cr. and liquidated the deferred dividend lia-
bility to an extent of Rs. 74 cr. Sir, this is
indeed a creditable performance, as yet

unsurpassed in the annals of Indian Rail-
ways.

Freight Prospects 1992-93

6. Sir, the Indian Railways started the
current year on an optimistic note. A general
upswingin the transport demand was antici-
pated as a result of the bold industrial and
economic reforms initiated by the Govemn-
ment. The originating revenue eaming freight
traffic was expected to go up from 338 million
tonnes in 1991-92 to 354 million tonnes in
1992-93. The projected traffic from the core
sectors has, however, not materialised. The
tragic event at Ayodhya and the disturbances
thereafter thave also taken their toll to the
freight movement. Nevertheless, the Rail-
ways hope to camy 350 million tonnes of
traffic, 12 million tonnes more than that car-
ried last year, and this has been provided for
in the Revised Estimates.

Passenger Traffic, 1992-93

7. It was anticipated that, in the current
year, there would be a growth of passenger
traffic by about 5%. The anticipated growth
in passenger traffic has not materialised.
The Ayodhya incident and the law and order
situation which prevailedin the country there-
after have resulted in substantial reduction
in passenger eamings.

Financial Prospects, 1992-93

8. 1 As the House is aware, a detailed
Action Plan was launchedtis yearto achieve
reduction in working expenses by cost con-
trol, cost reduction and economy measures,
besides augmenting eamings through mar-
keting strategies and plugging leakage of
revenues, through intensive checks. The
Action Plan is being implemented in all ear-
nestness by the Zonal Railways.

8.2 Though passenger eamings are
likely tobe Rs. 4,330 cr. vis-a-vis the Budget
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target of Rs, 4,648 cr., the Budget target of
Rs. 10,568 cr. of goods eamings is likely to
be exceeded by Rs. 532 cr. The gross traffic
receipts are expected to go up from the
budgeted figure of Rs. 15,884 cr. to Rs.
16,115 cr., an increase of Rs. 231 cr.

8. 3 The Ordinary Working Expenses
for the current financial year, 1992-93 are
estimated at Rs. 10,575 cr. Several post-
budgetary factors such as higher deamess
allowance rates, decontrol of steel prices,
procurement of foreign exchange at market
rates, hike in diesel prices and increase in
electricity taniff have put the working ex-
penses under a severe strain. While the
Indian Railways are able to absorb most of
the post-budgetary impact, it has, nonethe-
less, become inescapable to provide in the
Revised Estimates 1992-93, an amount of
Rs. 115cr. overthe Budget Estimates of Rs.
10,460 cr.

8. 4 In the Budget for the year 1992-93,
provision for payment of deferred dividend of
Rs. 416 cr. was made. Since an amount of
Rs. 74 cr. of deferred dividend liability has
already been discharged in the year 1991-
92, the liability gets reduced from the budg-
eted figure of Rs. 416 cr.to Rs. 342 cr.

8. 5 After meeting in full the dividend
liability of Rs. 1,146 cr. and the deferred
dividend liability of Rs. 342 cr., an excess of
Rs. 757 cr. is anticipated as against the
budget of Rs. 564 cr. This excess of Rs. 757
cr. will be utilised in repayment of Develop-
ment Fund loantogether with interestthereon,
cost of Development Fund Works and to
meet part of the capital requirements of the
Railways.

Capital Fund

9. Sir, the House is aware that the
budgetary support provided by the General
Revenues to Indian Railways is declining. It
has come down from 75% in the Fifth Planto

58% in the Sixth Plan and 42% in the Sev-
enthPlan. Itisnowonly 14.7%in 1993-94. At
the same time, the market borrowings by
Indian Railway Finance Corporation to sup-
plement the Railway Plan are becoming
increasingly difficult and expensive. Thus a
substantial component of the capital outlay
will, from now onwards, have to be met with
from out of the intemally generated re-
sourced. A Memorandum has accordingly
been submitted to the Railway Convention
Committee to approve setting up of a Capital
Fund. Meanwhile, this new Capital Fund is
being set up from this year. This Fund will be
financed from out of the internally generated
resources and willbe used to meet part of the
capital requirements.

Action Plan, 1993-94

10. 1 Sir, { have directed the Ministry to
formulate the Action Plan for 1993-94, to
achieve at least a 2% improvement in Oper-
ating Ratio. We are living in difficult times
and it is not just essential but crucial for the
economy that we should explore and ' nple-
ment cost-effective methods.

10.2 Sir,inmy last Budget speech, | had
indicated that a Committee of experts would
be setupto make recommendations to bring
about change in management ethos so that
rail transport becomes a way of business. |
wishtoinform the House thata Committee of
experts is being set up shortly to conduct a

-detailed study and give recommendations

on the necessary organisational and struc-
tural changes.

Passenger Services

11.1 There is a continuous demand for
introducing new passenger trains. | wish |
was able to meetthese demands fully, butas
the House is aware, increase in passenger
services requires massive inputs by way of
coaches, engines, development of terminals
andaugmentation of line capacity but enough
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resources are just not available. We have,
therefore, to strike a judicious balance be-
tween the demand for new passenger trains
and the requirements of freight traffic. After
presentation of the last Budget, 77 new
trains, including a weekly Rajdhani Express
from New Delhi to Secunderabad and Ban-
galore, have been introduced this year.

11. 2 | am happy to inform the House
that the following trains will be introduced in
1993-94:

1. A weekly Rajdhani Express be-
tween Hazrat Nizamuddin and

Madras.

2. A Superfast train between Hazrat
Nizamuddin and Mangalore.

3. A Superfast train between Hazrat
Nizamuddin and Nagpur/Jabalpur.

4. Atriweekly Express train between
Delhi and Jammu Tawi.

5. ALink Express between New Jal-
paiguri/Katihar and Delhi.

6. An Express train between, Dhan-
bad/Adra and Tatanagar.

.7. Anlnter-city Express between Agra
and Jaipur (M.G.).

8. Abiweekly Superfasttrainbetween
New Delhiand Bhubaneswar/Puri.

9. Aninter-city Expressbetween Agra
and Hazrat Nizamuddin.

11. 3 The run of the following trains will
be extended: ‘

1. Patna-Dhanbad Patliputra Express
up to Hatia via Bokaro Steel City.

2. Meerut-Lucknow/Allahabad

Nauchandi Express up to Sahar-
anpur.

11. 4 The frequency of the following

trains will be increased:

New Delhi-Howrah Rajdhani Ex-
press from five days a week to
daily.

New Delhi-Bombay Rajdhani Ex-
press from six days a week to daily.

August Kranti Rajdhani Express
from thrice a week to daily.

Dadar-Guwahati Express from
weekly to biweekly.

Secunderabad-Visakhapatnam
Visakha Express from biweekly to
daily.

Quality of Service

11. 5 Sir, | am determined to improve

the quality of service to passen-
gers. Deficiencies in basic ameni-
ties like proper booking arrange-
ments, waiting halls, drinking water
supplyarrangements etc. are being
removed on a sustained basis. To
improveilluminationin the coaches,
existing 24 volts system in train-
lighting is being upgraded to 110
volts. The overhead water tank
capacity in new second class
sleeper coaches has been in-
creased from 1,820 to 2,220 litres
on Broad Gauge. Forimproving the
system of passenger enquiries, the
Railways continue to provide addi-
tional telephones, train indication
display boards and hot lines be-
tween enquiry offices and control
rooms. Public Call Offices have
been provided atimportantstations.
STD/ISD facilities have also been



provided at several important sta-
tions.

Computerisation

11. 6 The House is aware that comput-

erisation of passenger reservation
has been widely acclaimed and
has led to immense customer sat-
isfaction. This facility has so far
been extended to 37 stations and
work on 18 stations is in progress.
Itis proposedto include installation
of this facility on 12 more stations in
the Budget for 1993-94. With the
completion of these facilities, nearly
80% of the reservations will be done
on the computer.

Insurace Scheme

11. 7 Sir, the House is aware that pas-

sengers who die or get injured in
train accidents only are entitled to
get compensation. | am happy to
inform the House that Indian Rail-
ways will soon be launching an
insurance scher. e to cover inci-
dences of deaths/injuries to
bonafide passengers on account
of terrorist attacks, dacoities, bomb
blasts efc. The Railway staff travel-
ling on duty or on raitway passes
will also be covered uncer thix
sche™e

Caterinz

11.81 hadinformed the House last year

about privatising the catering serv-
ices. However, in the light of the
feelings expressed by the Hon'ble
Members, | have decided to con-
tinue the existing Departmental
Units. | assure the House that all
efforts would be made to ensure
that the food served to the travel-

Safety
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ling public is nutritious, delicious
and hygienic.

12. 1 The safety of passengers contin-

ues to receive the highest priority
and is an area where we are not
prepared to make any compromise.
| may mention that tile number of
train accidents has come down from
717 in 1985-86 to an all-time low
figure of 530in 1991-92. There has
also been an improvement in the
universally acceptedindex of safety
performance, namely, train acci-
dents per million train kilometres,
from 1.3in 1985-86100.84in 1991-
92.

12.2 Inthe current yeartoo, the trend of

improvement has been sustained.
There were 439 train accidents
during April, 1992 to January, 1993
as against 454 in the correspond-
ing period of last year. Unfortu-

_ nately, there have been some rail-

way accidents involving loss of
human life. | convey my heartfelt
sympathies to the bereaved fami-
lies through this House.’

12. 3 Human failure continues to be the

most predominant factor respon-
sible for train accidents. Continu-
ous efforts are being made toincul-
cate safety consciousness amongst
raitwaymen through various meas-
ures including intensive counsel-
ling, monitoring of critical safety
categories of staff, improved train-
ingtechniques andimprovementin
the working environment. Besides,
Indian Railways are upgrading the
track structure, maintaining assets
in good fettle and installing safety
aids such as track circuiting to
minimise train accidents.
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Sub-Groups of Consultative Committee

13. As the House is aware, | have con-
stitute three sub-groups from
amongst the members of the con-
sultative Committee for Ministry. of
Railways. These sub-groups are
making a comprehensive st «dy of
various important aspects of rail-
way working, namely. ~

(a) Financial prospects of Indian
Railways;

(b) Disposal of scrap;

(c) Commercial exploitation of rail-
way land;

(d) Gauge conversion and expansion
of railway network;

(e) Rolling stock - planning availabil-
ity, capacity generation; and

, (f) Passengerservices-improvements
and rationalisation of train stoppages.

| am happy to inform the House that
these sub-groups are keenly studying the
areas assigned to them and are likely to
submit their recommendations by the end to
March, 1993. | assure the Housee that the
recommendations made by these sub-groups
will receive eamest consideration.

Eighth Plan

14.1 Sir, as the House is aware. Indiar
Railways gave an excellent account of them-
selves in the Seventh Plan in terms of addi-
tional transport effort, technological upgra-
dation, improvement in asset utilisation and
productivity. The financial performance was
equally notworthy and a surplus of Rs. 560
cr.was generated after meeting the dividend
liability in full. The trend of improvement
continued in the years 1990-91 and 1991-

92. The Eighth Plan has been launched to
ieinforce these achievements.

14. 2 The size - f the Eighth Plan has
been fixed at Rs. 27 :02 cr., including a
budgetary supportof Rs. 5,375 cr The Eighth
Plan objectives are - : annual growth rate of
5% in passenger traffic and a total freight
traffic of 443 nillion tonnes in the terminal
yearof tr: z1~ - Plan. The thrust areas in

e Plan period w. 'd be renewal and re-
placements of worn our assets, gauge con-
version, electrification, rolling stock, improved
passenger services, development of termi-
nal capacity and intermodal transport.

14 3 The current year, 1992-93, is the
- - . i the Eighth Plan. The Plan size for
thisy=7¢1s 2s 5.710cr.including an amount
of Ry +2¥2.- to be mobilised by Indian
Railway Finy -¢ Corporation through issue
ofbonds. unfr - nately, due to adverse bond
market cond ' .ns, Indian Railway Finance
Corporatior nas so far been able to mobilise
only a meagre amount of Rs. 10.5 cr., even
though the rate of interest on the bonds was
increased from 9% to 10.5% tax-free. The
Plan was in jeopardy. Since infrastructure
development is crucial for economic devel-
opment, | have decided to keep the Plan size
intact. ut of Rs. 1,200 cr. to be mobilised
through bonds, an amount of Rs. 238 cr. is
proposed to be met through intemal re-
source generation of Railways themselves.
Indian Railway Finance Corporation has paid
Rs. 530 cr. from its own corpus and is making
further efforts to mobilise resources.

14. 4 Sir, the Railways’ capacity has
now reached a plateau and there is hardiy
any slack leftintne system. Massive outlays
are needed for creation of additional capac-
ity and for replacement of assets. Develop-
ment of alternaive routes through gauge
conversion has become a necessity for
smooth flow of rail traffic and for opening up
areas for development., The size of the
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Eighth Plan may require a mid-term upward
revision. ’

Annual Plan, 1993-94

15. 1 The outlay for the Railway Plan,
1993-94 is fixed at Rs. 6,500 cr. as against
the Plan size of Rs. 5,710 cr. for the current
year. If one takes into account the general
inflation and the increase in steel prices due
to decontrol, the size of the Plan for 1993-94
will, in real terms, be not more than that of he
currentyear. A notable feature of this Planis
that the budgetary support provided is only
Rs. 960cr. Anamount of Rs. 4,640 cr. willbe
met from out of the intemally generated
resources and the balance of Rs.900 cr. is
propos Jtobe raised throughissue of bonds.
Itis for the first time that more tan 70% of the
Plan outlay is being funded by the resources
generated internally, after payment of divi-
dend in full.

15.2 1am also conscious of the fact that
whatever resources are available, have to
be utilised optimally. Only inescpable and
absolutely essential new works are being
included in the budget, and the additional
transport capacity will be created in a most
cost-effective manner.

15. 3 The thrust areas in the Plan are
rehabilitation of assets, acquisition of rolling
stock, gauge conversion, electrification and
other essential works.

15. 4 Sir, in times to come, massive
resources will be required to maintain and
build up this vital infrastructure and it cannot
be left to the Railways alone to raise re-
sources through internal generation and |
beseech the support and valuable guidance
of the House on this important matter.

New Lines, Gauge Conversions and
Doublings

16.1 | am happy to inform the House

that 319 kilometres of new line projects and
sections are targeted to be opened before
the end of March, 1993. These are:

1. Amguri-Tuli
2. Alleppey-Kayankulam
3. Telapur-Patancheru
] 4. Bilaspur-Rudrapur of Rampur-New

Haldwani project

5. Dindigul-Madurai of Karur-Dindigul-
Tuticorin project

6. Talchar-Angul of Talcher-Sambalpur
project

7. Trichur-Guruvayur
8. Satna-Rewa

9. Gwalior-Sanichara and Khajuri to
Shivpuri of Guna-Etawah project

10. Mathura-Deeg of Mathura-Alwar
project

11. Sambalpur-Maneswar of Talcher-
Sambalpur project

16.2 The following new line projects and
sections totalling 269 km are programmedto
be completed during 1993-94:

1. Deeg-Alwar of Mathura-Alwar rail-
way line

2. Challakere-Rayadurg of Chitradurg-
Rayadurg project :

3. Lakshmipur-Rayagada of Koraput-
Rayagada project

4. Rudrapur-Lalkua of Rampur-Kath-
godam project.
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With the opening of these sections, the
following four projects would be completed:

1. Mathura-Alwar

2. Koraput-Rayagada
3. Chitradurg-Rayadurg
4. Rampur-Kathgodam

16.3 | am happy to inform the House
that clearance of Planning Commission has
since been received for taking up broad
gauge lines from Narkher to Amravati and
Nizamabad to Peddapalli via Karimnagar
andthese lines which will bring about speedy
development in backward areas have been
included in the Budget for 1993-94. Another
new line from Daitari to Banspani has been
taken up to handle traffic for the new steel
plant coming up in the area.

16.4 As the House is aware, Indian
Railways have embarked on the project
‘Unigauge’ in a big way. When | announced
last year that 1,200 kilometres of guage
conversion will be complete in 1992-93,
several doubts were expressed. These
doubts were legitimate as the track record of
the Indian Railways in the Seventh Plan was
to complete gauge conversion at the rate of
100 kilometres per year. Sir, | am happy to
inform the House that gauge conversions of
Bangalore-Mysore, Lalgarh-Nagaur, Din-
digul-Madurai (Parallel BG), Lalgarh-Kolayat,
Naidad-Kapadvanj, Mankapur-Katra,
Fazilka-Kotkapura, Sawaimadhopur-Jaipur,
Lucknow-Harauni, Bangalore-Yelahanka,
Parbhani-Parli Vaijnath, Purulia-Kotshila,
Madurai-Virudunagar, Guntur-Narasaraopet,
totalling 880 km have aiready been com-
pleted this year. It is expected that gauge
conversion of the following sections will also
be completed in the current year:

1. Dethi-Rewari

2. Bellary-Ravadurg

3.Harauni-Unnao

4 Burhwal-Mahmudabad

5. Bangalore-Tumkur

6. Aurangabad-Jaina

7. Nagaur-Merta Road

8. Virudunagar-Tuticorin

9. Bolarum-Secunderabad-Falaknuma

| am quite contident that during the year
1992-93 Indian Railways will surpass the
stiff target of 1,200 kilometres of gauge
conversion by more than 150 kilometres. |
am sure, the House would join me in con-
gratulating Railwaymen for this notable
achievement.

16.5 The opening of about 1,350 kilo-
metres of gauge conversion in the very first
year of the Eighth Plan augurs well for the
unigauge project.

16.6 The following new gauge conver-
sion works have been included in the Budget
for 1993-94:

1. Rewari-Bhatinda

2. Lumding-Dibrugarh with linked
branches

3. Jodhpur-Jaisalmer
4. Neemuch-Ratlam

5. Phulera-Ahmedabad
6. Luni-Marwar

Itis proposed to open 1,600 kilometres
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of gauge conversionin 1993-94. Thus, inthe
firsttwo years of the Plan, we willbe complet-
ing gauge conversion totalling about 2,950
kilometres, as againstthe Eighth Plan target
of 6,000 kilometres.

16.7 Besides, Railways have already
taken up survey for conversion of Miraj-Latur
with extension up to Latur Road. The survey
for conversion of Rupsa-Bangriposiline with
extension up to Gurumahisani has been
included in the Budget for 1993-94. On
completion of the Survey, the Railways will
take up conversion of Miraj-Latur section
with extension upto be a ‘New Service’ will
be met from out of the allotment that will be
voted by Parliament undel Demandon 16 for
1993-94.

16.8 Doubling of about 200 kilometres
of track will be completed during 1992-93.
Another 250 kilometres are proposed to be
completed in 1993-94.

16.9 The following new doubling works
have been included in the Budget for 1993-
94:

1. Karpurigram-Siho
2. Gajapatinagaram-Vizianagaram
3. Jhapater Dhal-Guskara

Track Renewals

17. The House is aware of the impor-
tance that we have been placing on track
renewals to minimise the incidences of rail
fractures, speed restrictions and deraiiments.
The accumulated arrears of track renewals
which stood at 19,500 kilometres at the
beginning of the Seventh Plan came downto
9,600 by March, 1992. with the adoption of
unigauge policy, renewals of metre gauge
and narrow gauge routes proposed for con-
version to broad guauge would be restricted
to safety renewals. The target for track re-

ne\.als set for 1993-94 is 2,550 kilometres,
including 250 kilometres of safety
renewals on the metre gauge. This would
leave arrears of 4,400 kilometres of track
1 lewals on the broad gauge. This would
eave arrears of 4,400 kilometres of track
renewals on the broad gauge. Due to re-
source crunch, there will be some spill-over
into the Ninth Plan. We will, however, make
efforts to liquidate the arrears on the high
density routes.

Metropolitan Transport Project

18.1 The House is aware that the two
sections, Esplanade-Tollyganj and Dum
Dum-Belgachia, totalling 10 kilometres of
the Metro Railway, Calcutta are already under
commercial operation. The work on the
remaining stretch of 6.5 kilometres between
Esplanade and Belgachiais in progress and
itis expected that this stretch will be commis-
sioned by March, 1995.

18.2 An 18 kilometre long rail line from
Mankhurd to Belapur with a bridge across.
Thane creek is under construction. The 13
kilometre stretch Mankhurd-Vashi-Nerul has
been opened to traffic. The remaining work
is likely to be completed by June, 1993.

18.3 The Rapid Transit system from
Madras Beach to Luz is under execution.
The sub-section from Madras Beach to Park
Town has already been opened to traffic.
The balance portion from Park Town to Luz
is likely to be completed by March, 1995.

Konkan Railway Corporation

19. Konkan Railway Corporation is beset
with financial difficulties, as it has not been
possible to mobilise funds trough raising of
tax-free bonds. The immediate problems
have, however, been taken care of and | am
happy to inform the House that the project is
proceeding according to schedule. Two
sections, Mangalore-Udipi and Roha-Veer
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are ready for commissioning.
Railway Electrification

20.1 As the House is aware, Railway
Electrification of heavy density routes is being
assigned a high priority to reduce our de-
pendence on petroleum products. | am happy
to inform the House that in 1991-92, electri-
fication of 726 route kilometres was com-
plete agadinst the target of 675 route kilo-
metres.

20.2 Electrification of about 500 route
kilometres will be completed in the current
year. Kazipet-Sanatnagar section will be fully
electrified, as also parts of Bina-Katnii-Bi-
laspur and Sonnagar-Garhwa Road sec-
tions.

Production Units

21.1 The performance of Production
Units has been satisfactory inthe year 1991-
92.

21.2 Diesel Locomotive Works, Var-
anasi achieved its target of production of 150
Diesel Locomotives.

21.3 Chittaranjan Locomotive Works
produced 115 electric locomotives, as against
the target of 105 electric locomotives. It also
produced 45 diesel locomotives.

21.4 Integral Coach Factory produced
1,016 coaches, exceedingits manufacturing
capacity of 1,000 coaches.

21.5 Rail Coach Factory, Kapurthala
manufactured 915 coaches, as against the
target of 750 coaches.

21.6 Wheel and Axel Plant, Bangalore
exceeded the target of 27,000 wheel sets by
manufacturing 33,286 wheel sets. This
improved performance has resulted in sav-
ings of foreign exchange of about Rs. 14 cr.

21.7 Diesel Component Works, Patiala
is engaged in manufacture of spares for
diesellocomotives and rebuilding of old diesel
locomotives. ltsturnoverin 1991-92 was Rs.
49.2 cr. as against the target of Rs. 41.6 cr.

21.8Inthe current yeartoo, the Produc-
tion Units are all set to achieve the targets.

Energy Conservation

22. Indian Railways place greatempha-
sis on building an energy-efficient transport
system. The energy bill of the Railways
constitutes about 20% of the working ex-
penses and bulk of this is on traction. Of the
three modes of traction-steam, diesel and
electric, steam is the least energy-efficient
and is being phased out at an accelerated
pace. In the current year, about 650 steam
locomotives are likely to be withdrawn from
service. By 1996-97, there will be no steam
locomotive on the board gauge. The energy
conservation measures and programmes
have been identified. A fuel-efficient kit has

recently been developed and will be retrofit-

ted on the diesel locos progressively from
this year to minimise fuel consumption.

23. The House is aware that the Railway
Fare and Freight Committee, headed by Dr.
D.M. Nanjundappa, is examinig the entire
gamut of the railway fare and freight struc-
ture. The Report of the Committee may
become available next year.

Productivity Liked Bonus

24. Productivity Linked Bonus, equal to
49 days’ wages, was paid for the year 1991-
92.

Indian Railway Welfare Organisation

25. Indian Railway Welfare Organisa-
tion is constructing houses for Railwaymen
on ‘No Profit, No Loss’ basis. it has already
undertaken six housing schemes at NOIDA,
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Gurgaon, Gorakhpur, Cal.utta, Madras and
Gaziabad for constructing about 3,000
houses. Besides, land has been acquired at
seven more locations, Allahabad, Bombay,
Faridabad, Hyderabad, Jaipur, Meerut and
Panchkuia for future housing projects.

Indiah Railway Finance Corporation

26.1 The Corporation was to raise Rs.
1,200 cr. through market borrowing in the
current year. Unfortunately, due to adverse
bond market conditions, the Corporation has
not been able to mobilise resources despite
the rate of interest on the bonds havingbeen
increased from 9% to 10.5% tax-free. The
Cormporation also suffered a setback as a
result of default on the part of Canfina to
make due payments. | assure the House that
all efforts are being made to get back the
amount from Canfina as early as possible.
The Corporation declared a dividend of 8%
of the paid-up share capital, amounting to
Rs. 18.5cr. in 1991-92.

Indian Railway Construction Company

26.2 Indian Railway Construction
Company recorded a tumover of Rs. 318cr.
with net foreign exchange eamings of Rs.
22.2 cr. The Company made a profit before
tax of Rs. 12 cr. and declared a dividend of
10% of the paid-up share capital, amounting
to Rs. 49.5 lakhs in 1991-92. The Company
has successfully completed projects in Tur-
key, Bangladesh and Indonesia and has
secured contracts in Malaysia, Bangladesh,
Saudi Arabia and Indonesia.

Rail india Technical and Economics
Services

26.3 Rail india Technical and Eco-
nomic Services registered a tumover of Rs.
54.9 cr. with net foreign exchange eamings
of Rs. 5.3 cr. The Company made a profit
before tax of Rs. 7.9 cr. and declared a
dividend of 37 5% of the paid-up share capital

amountingto Rs. 37.5lakhs in 1991-92. The
Company has successfully completed proj-
ects in Algeria, Bangladesh and Nepal and
secured contracts in Ghana, Indonesia,
Mozambique, Swaziland, Tanzania and
Zambia.

Container Corporation of India

26.4 The turnover of Container Corpo-
ration of India has been steadily going up. It
was 10 cr. in 1989-90, Rs. 32.2 cr. in 1990-
91 andRs. 50 cr.in 1991-92. The Company
declared a dividend of Rs. 50 lakhs in 1991-
92. During 1991-92 CONCOR commissioned
container freight station at Mulund, domes-
tic container terminals at Shalimar and soft
coke siding, Tughlakabad. In the current
year, two inland container depots, one at
Tughlakabad and the other at Bangalore,
will be commissioned. These depots have
been designed as ‘state-of-the-ant’ termi-
nals.

Sports

27. Indian Railways continue to retain
their pre-eminence in the sphere of national
sports. During the year 1991-92, Railway
sportspersons participated in 35 National
Championships and won 18 National tities.
Arjuna Award, the Nation’s highest recogni-
tion in the field of sports, has been conterred
on a Railway sportsman. in the currentyear,
Railway sportsperson have so far partici-
pated in 26 Nationa! Championships and
won 16 National titles.

SHR! SOMNATH CHATTERJEE
(Bolpur): What about Sandeep Dutta, Cap-
tain of the Railway Football Team who was
killed? He died during the match. There is
not a word of sympathy.

SHRI C K. JAFFER SHARIEF: | am
sure the House will join me in expressing the
condolences to his family. After the prepara-
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tion of the Budget this unfortunate incident
happened.

Medicare

28. Itis well known that the Perambur
Railway Hospital has done pioneering work
in Cardiology and Cardiac Surgery. At pres-
ent, about 900 operations are performedin a
year. | am told that railway servants have to
wait for about two to three months for sur-
gery, due to constraints of space and funds.
| am directing the Ministry to cause expan-
sion of the Cardiology Ward and upgrade
facilities.

Technological Improvements

29. As the House is aware, the Indian
Railways are making all endeavours to in-
crease the productivity of the system through
modemisation and technological upgrada-
tion. Towards this end, we have taken action
in several directions.

(a) Thetrack structure is being strength-’

ened by providing heavier and
stronger rails and concrete sleep-
ers. The rails are welded to provide
for a safer and comfortable travel.

(b) BCNA wagons have been intro-
duced for enabling increased
throughput.

(c) Recently, Chittaranjan Locomotive
Works has produced the first proto-
type electric locomotive of 5000
h.p. for freight operation. | am happy
to inform the House that this land-
mark has been achieved entirely
through indigenous efforts. This
locomotive is provided with spe-
cially designed high capacity trans-
formers and high adhesion fabn-
cated bogies and will, to a large
extent, help avoid double-heading
on graded sections.

(d) Designs have been finalised for a
rail bus having a capacity of 75
seats on the broad gauge and 60
on the metre gauge. This bus can
be driven in both the directions
without turning and will provide a
quick shuttle service on low-den-
sity branch lines in rural areas.

(e) Designs have been finalised for
diesel multiple units which can be
run with high fuel efficiency and
fast acceleration in any combina-
tion from three to nine coaches.
These units will have the capacity
to achieve the same transit time as
Mail/Express trains and can be
utilised on branch lines and in non-
electrified suburban areas around
major cities.

(f) Indian Railways, in collaboration
with RDSO, IIT Delhi and Industry
have developed their own version
of electronic interlocking which is
the latest improved technology in
the signalling field. This system is
beinginstalled as atrial measure at
two stations and has the advan-
tages of less storage space, less
power comsumption and can be
easily modified as and when yard
remodelling takes place.

(g) Efforts to upgrade technoloygv for
production of high-speed coaches
would be pursued so that the po-
tential of Rail Coach Factory, Ka-
purthala is fully realised.

Industrial Relations

30. Sir, Indian Railways fully recognise
that for higher productivity and efficiency of
the system, total involvement of all Railway-
men is needed. The continuing harmonious
and cordial indusnal relations have im-
mansely helped the Railways to achieve the
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desired goals. We greatly value the con-
structure role played by the organised labour
atvarious levels as well as in the Permanent
Negotiating Machinery. The Corporate En-
terprise Groups which have been function-
ing at Divisional, Zonal and Railway Board
levels, provide an excellent forum for ex-
change of views and suggestions for better
performance of the system.

SHRIBASUDEB ACHARIYA (Bankura):
What about those railway employees who
have been ousted in 19807 You have not
reinstated them.

SHR!I SOBANADREESWARA RAO
VADDE (Vijayawada): At least in respéct of
such employees you should given an assur-
ance.

Budget Estimates, 1993-94

SHRI C.K. JAFFER SHARIEF: 31.1 |
shall now deal with the Budget Estimates for
the coming financial year, 1993-94.1n 1993-
94, the Railways are expected to carry 370
million tonnes of revenue eaming traffic.
which is 20 million tonnes more than the
level of 350 million tonnes likely to be achieved
in the current year. As regards passenger
traffic, a growth rate of 6% over the traffic
likely to be carried in the current year is
anticipated.

31.2 On the basis of these projections.
the gross traffic receipts at current fares and
freight rates are estimated atRs, 17,173 cr.,
anincrease of Rs. 1,058 cr. overthe Revised
Estimates for the current year.

31.3 The Ordinary Working Expenses
for the year 1993-94 are estimated at Rs.
11,955 cr., anincrease of Rs. 1,380 cr. over
the Revised Estimates for the current year.
This increase s mainly to cover the cost of
inputs for the incremental traffic, increase in
pnce of fuel and other inputs, additional
payment of Deamess Allowance and addi-

tional lease charges payable to the Indian
Railway Finance Corporation.

31.4 It is proposed to step up the
contribution to Depreciation Reserve Fund
from Rs. 2,300 cr. in the current year to Rs.
2,400 cr.in 1993-94.

31.5 The contribution to Pension Fund
is proposed to be increased from Rs. 1,200
cr.in the current year to Rs. 1,500 cr. in the
coming year. '

31.6 A Memorandum on the rate of
dividend payable to the General Revenues
on the Capital-at-charge has been submit-
ted to the Railway Convention Committee.
Meanwhile, provision for dividend for the
year 1993-94 has been made at the same
rate as adopted forthe year 1992-93, except
that fhe quantum of paymentto States in lieu
of passenger fare tax, has been increased
from Rs. 23 cr. to Rs. 41 cr. perannum. On
this basis. the dividend liability fr 1993-94
works out to Rs. 1,253 cr.

31.7 The total working expenses, com-
prising ordinary working expenses and
appropnations to Depreciation Reserve Fund
and Pension Fund are expected to be Rs.
15,855 cr. After adding he net miscellaneous
receipts of Rs. 282 cr., the net revenue will
amount to Rs. 1,600 cr. After payment of
dividendof Rs. 1,253 cr., the Railways wilibe
left with an amount of Rs. 347 cr. As against
this, the Railways Railways require Rs. 2,195
cr., comprising Rs. 1,960 cr. for works to be
financed from Capital Fund and Rs. 235 cr.
for works chargeable to Development Fund.

32.1 Sir, the House is aware of the
economic conditions prevailing in the coun-
try and the all round increases in the cost of
inputs. The Railways have been continu-
ously striving to absorb the impact of escala-
tions in costs to the maximum extent. They
have also restrained themselves from effect-
ing a mid-year fare and freight hike conse-
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quent upon increases in cost of petroleum
products, steel, electricity tariff rates etc.
However, someincreases in fares and freight
rates have now become inescapable.

32.2 The Railways have been exempt-
ing certain commodities from freight in-
creases inthe past. | propose to continue the
exemptions given in the past in the respect
of the following commodities:

1. Salt for human consumption

2. Kerosene

3. Livestock

4. Oilseeds

5. Liquid petroleum gas

6. Edible oils

7. Fodder

8. Gur, Shakkar and Jaggery

9. Fruits and vegetables

10. Tea

11. Organic manures; and

12. Chemical manures

32.3 Sir, recently on the basis of the
recommendations of the Joint Parliamen-
tary Committee, the Railways have reduced
the freight rates of eighteen varieties ot
chemical manures, thus foregoing substan-

tial revenue. | do not propose to disturb this
arrangement.

32.4 ltis, however, proposed to with-
draw the exemptions from freight increases
givenin the past in respect of four commodi-
lies, namely, grains & pulses, sugar, diesel
and oil cake.

32.5 The freight rates for all commodi-
ties are proposedto be increased by 10% for
distances upto 500 kilometres (inclusive)
and 12% for distances from 501 kilometres
and above. These increases will also apply
to the twelve exempted commodities men-
tioned earlier.

32.6 The freight consignments are
booked either as ‘pre-paid’ or ‘to-pay’. In
respect of ‘to-pay’ consignments, a sur-
charge of 5% is presently leviable. Sir, it has
been noticed that in respect ot coal, which
accounts for more than 40% of the originat-
ing tonnage, abnormal delays take place in
realisation of freightcharges, whichinaway,
tantamounts to grant of an interest-free loan
tothe consignees. In order to discourage this
practice, it is proposed to increase the ‘to-
pay’ surcharge from 5% to 10% in respect of
coal only.

32.7 My proposals in regard to passen-
ger fares are as under:

(iy 1 do not propose to increase the
fares for Second Class ordinary
upto a distance of 100 kilometres.
However, the fares in he 1-15 kilo-
metre slab will be rounded offto the
next rupee. Consequently, inthe 1-
10 kilometre slab, the fare will be
Rs.2instead of Rs. 1.50 and in the
11-15 kilometre slab it willbe Rs. 4
instead of Rs. 3.50. In respect of
distances beyond 100 kilometres,
the Second Class ordinary fares
are proposed to be increased by
10%. Sir, more than 80% of the
Second Class Ordinary passengers
travel up to a distance of 100 kilom-
eres and will thus not be affected by
this increase.

(i) The fares for AC First Class, First
Class, AC Sleeper, AC Chair Car
and Second Class Mail/Express are
proposed to be raised by 10% for
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all distances. Fares for Rajdhani
Expresses, August Kranti Rajdhani
Express and Shatabdi Express
trains are also proposed to be suita-
bly increased. The minimum fare
for each class will be revised suita-
bly to multiples of Rs. ten.

(iii) Atpresent, the Railways levy sleeper
surcharge in addition to the normal
fare a the rate of Rs. 15 upto 500
kilometres, Rs. 20 from 501 to 1000
kilometres and Rs. 25 beyond 1001
kilometres. It is proposed to re-
place this arrangement by intro-
ducing a new class of travel, desig-
nated as “Sleeper Class”in respect
of both Mail/Express and ordinary
trains. The fare for this new Class
will be 25% higher than that for
Ordinary and MailExpress Second
Class. However, with the introduc-
tion of this Class, the existing sys-
tem of recovering separate sieeper
surcharge will stand abolished and
therefore the net increase will be
small. Sir, it has been our expen-
ence that passengers who do not
have sleeper reservations, enter
the Second Class sleeper caches
causing inconvenience to the pas-
sengers with reserved accommo-
dation. With the proposed intro-
duction of the new Sieeper Class,
only passengers holding tickets for
this class, will be allowed to travel
in the sleeper coaches. To further
ensure this, the minimum charge-
able distance for this Class is pro-
posed to be 200 kilometres.

(iv) Sir, there is an increasing demand
for supertfast trains and Railways
have decided thattrains which have
an average speed of 55 kms or
more on the Broad Gauge and 45
kms or more on the Metre Gauge
will be designated as superfast

trains. As a result of this, a number
of trains have been deleted from
the list of supertast trains. | pro-
pose to revise the supplementary
charge fortravel by superfasttrains

as under:

AC Sleeper

First Class from Rs. 12to Rs. 15

AC Chair Car

Sleeper Class Rs. 10, as against
Rs. 6 for the existing

Second Class sleeper.

Second Class fromRs.2to 5

(v) There is an ever increasing demand
for introducing computerised reservation
system. The existing reservation charges in
respect of reservations done through com-
puters, are inadequate keeping in view the
heavy costinvolve in installation and mainte-
nance of computerised reservation system.
The reservation charges for computerised
reservations are accordingly proposedtobe
increased as under:

AC First Class from Rs. 20 Rs. 25

AC Sleeper, First Class, from Rs. 10to

Rs. 15
AC Chair Car
Sleeper Class Rs.10,asagainstRs. 7
for the
existing Second Class
sleeper.
Second Class (Seat) from Rs. 3 to
Rs.5

There will be no change in respect of
reservations done manually.

(vi) Sir,the Railways’ efforts in reducing
overcrowding on the platforms
through the print and electronic
media have not met with desired
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success. The Railways would like
to keep the price of platform tickets
sufficiently high to deter people
from crowding the station platforms
butthis cannotbe kept atmore than
the minimum fare for Second Class
Ordinary. Itis accordingly proposed
to increase the price of platform
ticket from Rs. 1.5to Rs. 2.

(vii) Sir, the House is aware that the
suburban services on Indian Rail-
ways are heavily subsidised. To-
day, a person holding a monthly
season ticket can perform unlim-
ited number of trips by paying a fare
equivalent to 8 single journeys to
23single joumeys, depending upon
the distance he travels. There has
also been a steep increase in the
operational costs, particularly due
to hikes in the electricity tariff rates.
It is proposed now to increase the
tares for Second Class Monthly
Season Tickets by the following
amounts:-

Distance (km) Increase of (Rs.)

1-50 5.00
51-100 10.00
101-120 20.00
121-140 30.00
141-beyond 40.00

Sir, since about 80% of the commuters
travel upto a distance of 50 kilometres. they
will be affected only marginally as the in-
creasa in their cases has been limited toRs.
5 per monthly season ticket.

(viii) The quarterly season ticket holders
willcontinue to be charged at 2 1/2 times the
Monthly Season Tocket fares. First Class

season tickets will continue to be charged at
4times the second class seasonticket fares.

(ix) At present, parcel traffic and goods
in “Smalls” are charged at different rates.
The carriage of smalls in goods wagons
leads to loss of earning capacity of wagons
and delay in transit to consignments. It is
proposed to rationalise the freight rates for
less than wagon load goods consignments
and parcels so as to have uniform rates for
both categories of traffic. This rationalisation
is proposed mainly to simplify the existing
system for booking and also for giving flexi-
bility to the Railways to carry such consign-
ments in brake vans, parcel vans vehicles or
goods wagons.

33. The above proposals, which are
proposedtobe made effective from 1.4.1993
are expected to yield an additional revenue
of Rs. 1,848 crores in the year, 1993-94.

34.1 Sir, { am privileged to be the head
of the Railway family at a time when the.
Railways are poised for epoch-making
achievements. Sir, | have been, in no small
measure, receiving the understanding and
full support of the Prime Minister, Shri P.V.
Narasimha Rao, in tackling very delicate
problems faced by the Railways from time to
time. | acknowledge the dwdication and
devotion of the Railwaymen. The physical
and financial performance of the Raitways is
indeed laudable. The indebtedness to Gen-
eral revenues which stood at Rs. 950 cr. in
1990-91 is expectedto be liquidatedin 1992-
93, an achievement as yet unsurpassed,
and perhaps unsurpassable, inthe annals of
Indian Railways. The Nation can be justly
proud of the Indian Railways' achievements
since independence. The unigauge pro-
gramme, modemisation and upgradation of
the system, hand-in-hand with human re-
source development, would enable the Rail-
ways 1o scale new heights of performance.
Given the present track record, we can expect
the Railways to do that provided funds for
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infrastructure developments are forthcom-
ing, as there are limitations to intemal gen-
eration of resources.

34.2 With these words, Sir, | commend
the Railway Budgetfor 1993-94 o this House.

(Interruptions)

SHRI BASUDEB ACHARIA: You have
notreinstated the dismissed railway employ-
ees. Youhave not said anything about them.
(Interruptions)

MR. SPEAKER: Sit down please.
(Interruptions)

SRI SOMNATH CHATTERJEE
(Bolpur): Hon. Prime Minister is here. (Inter-
ruptions)

MR. SPEAKER: You have to sit down
first. Shn Sobhanadreeswara Rao Vadde,
you sit down first.

(Interruptions)

SHRI SOMNATH CHATTERJEE: Sir,
you are aware of the issue of the reinstate-
ment of the retremched and dismissed rail-
way employees. We have raised this issue
on several occasions. Some of the Con-
gress Members of Parliament and some of
the hon. Ministers who are now sitting there
also raised this issue on the floor of the
House.

Shri George Fernandes had passed an
Order for their reinstatement but that was not
given effect to. Shn George Fermandes was
the then Raiway Minister. Shri Chandra
Shekhar, during his Government, reiterated
that and directed the actual reinstatement of
those employees, according to the decision
of Shn George Femandes.

The railway ministry remains. Shri C K.

Jaffer Sarief did not say ‘no’. He always said
that he would give it his sympathetic consid-
eration. He never refused .

Buttill today we are waiting for a favour-
able decision. Some of these poor employ-
ees have been liquidated by the process of
natural wear and tear year after year. They
are dying and starving. Heavens will not fali
if they are reinstated.

| appeal to the hon. Prime Minister for
theirreinstatement. Letthese people atleast
understandthat justice is not being denied to
them. There are not thousands and thou-
sands ofthem. Some people were dismissed
without any charge-sheet, without any trial
and without any allegation against them.

This Government has never denied the
commitment made by Shri George Feman-
des. We have been demanding for their
reinstatement. Some of the Congress
Members are Ministers today. | do not want
to say anything against them. | have affec-
tion for them. But | hope they will make their
presence felt and go to the Prime Minister
and tell him.

| request and eamestly appeal to the
Prime Minister to consider at least the dis-
missed railway employees and let us have a
good gesture. Let us also have the working
people with us. (Interruptions)

[Translation]

MR. SPEAKER: Please take you- seat
first. Listen to me first and please take your
seat.

(Interruptions)
MR. SPEAKER: | am unable to hear

anyone of you and nothing is going on rec-
ord.

(Interniptions)
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MR. SPEAKER: Acharyaiji, please take
yourseat. | can hear none of you and nothing
is going on record. Please take your seat
first.

(Interruptions)

MR. SPEAKER: Mr. Rao, please take
your seat first.

(Interruptions)

MR. SPEAKER: ShriBasudeb Acharia,
you should sit down.

SHRI SOBHANADREESWARA RAO
VADDE (Vijayawada): The orders given al-
ready are not implemented.

MR. SPEAKER: Shri Sobhanadrees-
wara Rao, you should sit down first. All the
time you are behaving like this. Please sit
down. Let me facilitate your talking. All the
time you are behaving like this. This is not
proper. Please sit down now.

(Interruptions)

MR. SPEAKER: If all of you stand up
and if all of you speak, nothing is recorded.
It you have 1o speak, you should stand up
one by one. Now, please sit down.

(Interruptions)

MR. SPEAKER: | will allow you. But
then let us understand that this House is
going to discuss the Budget. And you can
extensively make your statement. You can
make your points also. But if there are one or
two points to be made by some senior
Members and some junior Members also, |
can allow. But it should not be a matter in
which every Member gets up. takes up and
says hat he wants to speak whether he has
got some material to say or not. Now, Shn
Chandra Shekhar to speak.

(Interruptions)

SHRI CHANDRA SHEKHAR (Ballia):
Mr. Speaker, Sir, the hon, Member Shri
Somnath Chatterjee has made an appeal to
the Prime Minister. | know a little bit about
this case.

(Interruptions)
[Translation]

KUMARI UMA BHARTI(Khajuraho): Mr.
Speaker, Sir, the hon. Member had said
yesterday that bullets should be fired on us.
Is he going to repeat the same thing?

(Interruptions)
[English]

SHRI CHANRA SHEKHAR: { think that
the Railway Minister has to concede the
demand that has been made by Shri Som-
nath Chetterjee. The number is very small
and the Railways will not be heavily bur-
dened by taking back those employees in
service. Their case is genuine. Even if there
are some hard cases, the Railway Minister
should be generous enough of concede the
demand. | hope that he will respond favoura-
bly to the appeal made by Shri Somnath
Chatterjee.

[Translation]

SHRI NITISH KUMAR ( Barh): Mr.
Speaker, Sir, the Railway Budget presented
in this House by the hon. Railway Minister
has totally neglected the Eastern India and
particularly Bihar. It appears from this Budget
that this Budget has a partial approach to-
wards the country. This is a gross injustice
and this is not at all a balanced Budget. |
would like to request the Hon. Prime Minister
through you that in view of this gross imbal-
ance and the problems of the Eastemn India,
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some provisions should be made in this
Budget. (Interruptions)

MR. SPEAKER: Raise this point at the
time of debate on this Budget. You can
speak on it in detail a that time.

(Interruptions)

SHRI NITISH KUMAR: | will certainly
raise it at that time too, but you also have
been listeningto the statement being read by
the Railway Minister while presenting this
Budget. | had said it last year also that the
Railway Budget was creating regional im-
balances. This is totally an imbalanced
Budget. He has made a reference in his
speech to the integration of the entire coun-
try, but this Budget does not reflect any such
thing. This cannot be called a national Budget.
| am not going into party politics; it is the
question of the entire country.

Mr. Speaker. Sir, it is the successive
second year when the Government has
presented a very imbalanced Railway Budget
in his House. We express our deep resent-
ment_on this Budget. This budget has ne-
glected alarge part of this country. which will
give way to discontent among the people
there.

[English]
This is not good for the country.

SHRI SOBHANADREESWARA RAO
VADDE: Threugh you, | seek a clarification
from the hon. Railway Minister. The High
Court has given an order to take back some
of the employees. Orders are given already.
But that is not beingimplemented. How iong
should they suffer? Why not the Railway
Minister make some statement that they
would be reinstated immediate by? (Inter-
ruptions)

MR. SPEAKER: We take up the discus-
sionon...

(Interruptions)
15.16 hrs.

At This Stage, Shn V. Dhananjaya Kumar
and some other Hon. Members came and
stood on the floor near the table
(Interruptions)

15.17 hrs.
The Lok Sabha then adjourned till Eleven

of the Clock on Thursday, February 25,
1993/Phalguna 6, 1914 (Saka)
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